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Report of the Joint Committee submitted before Hon’ble National
Green Tribunal, Principal Bench, New Delhi in compliance of the
Order dated 24.11.2025 in O.A. No. 579 of 2025 in the matter of Manu
Narla Versus State of Madhya Pradesh

1. Background:

The Hon’ble National Green Tribunal, Principal Bench, New Delhi took cognizance of the
present case based on the letter petition dated 09.06.2025 of Shri. Manu Narla, resident of
Village Amari, Tehsil Badwara, District Katni of Madhya Pradesh and the same has been
registered as O.A. No. 579 of 2025. In the above matter, Hon’ble NGT, Principal Bench,
New Delhi vide its Order dated 24.11.2025 constituted a Joint Committee comprising
representatives of:

(1) Integrated Regional Office, MoEF&CC, Bhopal, Madhya Pradesh

(i1))  Central Pollution Control Board

(iii)) Madhya Pradesh Pollution Control Board and

(iv)  District Magistrate, Katni,
Hon’ble NGT directed to the said Committee to verify the factual position and take
appropriate remedial action in accordance with due process of law and submit its report.
Further, in the above said Order dated 24.11.2025, Hon’ble NGT designated the Central
Pollution Control Board as nodal agency for coordination and compliance. A copy of the

order of Hon’ble NGT is enclosed as Annexure-01.

2. Constitution of Joint Committee:

In compliance with the Hon’ble NGT, New Delhi Order dated 24.11.2025, and based on
nominations received from the concerned organizations, a Joint Committee was constituted
by CPCB vide letter dated 29.12.2025, comprising the following members:

(1). Sh. Rajasekhar Ratti, Scientist-E, Ministry of Environment, Forest & Climate
Change, Regional Office, Bhopal.

(i1). Dr. Ranu Chouksey Verma, Scientist-C, Central Pollution Control Board,

Regional Directorate, Bhopal.

(ii1). Sh. Sudhanshu Tiwari, Regional Officer, Madhya Pradesh Pollution Control
Board, Katni.

(iv). Sh. Jitendra Patel, Joint Collector, Katni (representative of District Magistrate,
Katni).

A copy of the Committee constitution letter is enclosed as Annexure-02.

3. Issues raised under the letter petition dated 09.06.2025:

Following are the issues referred under the letter petition dated 09.06.2025:
a. Illegal mining of dolomite mineral and backfilling at Khasra No. 5, 13, 14 (part)




by M/s Ultratech Cement Ltd.

Illegal mining from outside of mine lease area at Khasra No. 13 (part).

Inclusion of Khasra No. 5 in its sanctioned mining lease

The land under Khasra Nos. 8/52 to 8/60 is owned by local tribes and therefore
cannot be allotted for mining purposes without tendering process.

Illegal mining from outside of mine lease area at 0.52-hectare site situated in
Bhadawar, Katni.

Alleged impact on water quality in the surrounding areas due to surface
runoff/overflow from mining operations to the water bodies in Jhanpi & Bhajiya

village.

Alleged violation of EC with regard to:

1. Plantation/green belt development.

1. Status of 7.5 meter barrier zone (safety zone) around the mining area.
iii.  Provision of garland drains, check dams etc.
iv.  Stabilization of OB dumps with proper height and slope.

v.  Violations of mine safety provisions i.e. height and slope of OB dumps

A site visit was conducted by the Committee on 2™ January 2026. The Committee held
meeting with the applicant (Shri Manu Narla), officials of the M/s Ultra Tech Cement Ltd.,
(Birla white) (UTCL) and concerned Official of the state government of Madhya Pradesh.

The Commuittee also received the documents from the M/s Ultra Tech Cement Ltd., and the

officials of the state government. This report is based on the observations made during site

visit and the documents received.

4. Brief back ground of the mine lease area:

The mining lease is located at Village Chhaparwah, Tehsil Badwara, District Katni,
Madhya Pradesh. The lease was allocated to M/s Alcon Laboratory and Industries
(India) by Mineral Resource Department (MRD), Govt. of MP (GoMP) vide order No.
3-37/80/12 Bhopal dated 06.08.1980 for mining of limestone, dolomite, bauxite,
soapstone in the lease area of 10.117 ha (previously Khasara No. 176/1 & 176/2 part)
for a period of ten years i.e. 23.02.1981 to 22.02.1991. Further, vide order dated
05.07.1985 the lease area was extended to 19.71 ha (Khasra no. 176/1and 176/2 &
176/13) for a period of 20 years i.e. 23.02.1981-22.02.2001.

In the meantime, bandobast (revenue land settlement) was carried out during the year
1989-90, wherein the Khasra Nos. 176/1, 176/2 and 176/13 were resurveyed and
allocated revised Khasra Nos. 13 & 31 based on the manual survey. It is noted that a
part of Khasra Nos. 13 & 31 was granted in Mining Lease to M/s Alcon Laboratory
and Industries (India)., (M/s ALI). Thus, it is understood that the lease boundary was
resurveyed and remapped comprising an aera of 19.71 ha.

Later on, the mining lease period extended for further 20 years, i.e., 23.02.2001-
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22.02.2021 by the MRD, GoMP vide order No. 3-23/2002/12/2 Bhopal dated
09.08.2002 on the part of new Khasra nos. 13 & 31.

Environmental Clearance (EC) was granted to M/s ALI vide letter dated 16.12.2009
(based on the application dated 13.10.2008) for dolomite & limestone mining in the
mine lease area,19.71 ha at village Chhaparwah, District Katni. It is noted that there is
no mention of geo-coordinates in the EC. A copy of the EC is enclosed as

Annexure-03.

In 2009, vide order no. 3-23/2002/12/2 Bhopal dated 10.08.2009, the mine lease was
transferred to M/s Grasim Industries. Further, the mine lease was transferred to M/s
Ultratech Cement Ltd. vide order no. 3-23/2002/12/2 Bhopal dated 13.07.2011. Thus,
as on date, the mine lease is in the lease holding of M/s UTCL. A copy of the lease

agreement including aforementioned information is enclosed as Annexure-04.

During the EC transfer process, M/s Grasim Industries Ltd. submitted proposal for
expansion along with transfer of Environmental Clearance (EC) on 21.12.2010 and
ToR was issued on 11.02.2011. Subsequently, M/s Ultratech Cement Ltd. submitted
the proposal requesting to amend the name in the name of M/s Ultratech Cement Ltd.
(herein after referred as “Project Proponent”) vide letter dated 20.08.2011.

Thus, the EC was accorded by MPSEIAA vide letter No. 1085/SEIAA/13 dated
25.06.2013 to M/s UTCL for expansion of dolomite and limestone mining for
enhancement of production capacity from 6600 TPA to 500000 TPA. Now, the EC
mentions geo-coordinates of the mine lease, as Latitude 23°39'21.9" to 23°39'39.6"N
and Longitude 80°34'42.5" to 80°35'11.11"E. A copy of the EC is enclosed as

Annexure-05.

It is noted that the geo-coordinates mentioned in EC are corresponding to part of
the Khasra Nos. 14, 5 & 13, which is contradictory to the allocated mine lease, i.e.,
parts Khasra No. 13 & 31. It is pertinent to mention that the geo-coordinates were
not mentioned in the documents/mine lease deed received from MRD, GoMP /
Local Revenue Department.

The mine lease was re-opened by UTCL in 2013. A copy of the letter dated 29.07.2013
by UTCL to Director General of Mines and safety, Dhanbad to inform re-opening of

mine, is enclosed as Annexure-06.

It is noted that the EC of the mining lease areas at Khasra no.13 and 31 parts measuring

19.71 hectare was granted to M/s Alcon Laboratories in December, 2009. However,

before grant of EC in August 2009, mining lease was already transferred in the name
of M/s Grasim Industries Ltd. and further it was transferred to M/s UTCL in July 2011
without any modification in the EC. The first EC was granted in June 2013 in the name
of UTCL.




As per the EC granted in 2013 to M/s UTCL, though the mining lease area mentioned
in EC is 19.71 ha at Khasra No. 13 & 31 parts, However the mining area defined by
the coordinates specified in the EC comprised Khasra Nos. 13 (part), 5 (part), and 14
(part) measuring a total area of 19.71 hectares, which remained under the possession
and operation of the project proponent for mining purposes till 2019. Subsequently,
upon digitization of the revenue maps and DGPS-based demarcation of the site in 2019,
the mining lease area, as per the revised geospatial delineation, had shifted southwards
by approximately 90 to 120 metres. The lease area, as per the updated coordinates
(Latitude: 23.659854°N to 23.655492°N and Longitude: 80.586099°E to
80.577727°E), now encompasses land falling under Khasra Nos. 13 (part), 31 (part),
and 5 (part) which is presently under the possession of the Project Proponent where

mining operation is being undertaken.

It may be noted that the granted EC mentions only Khasra no. 13 & 31 parts but as per
the revenue maps and Bhuabhilekh portal of MP government, the demarcated lease
area also includes Khasara no. 5 part which is under the possession of the project
proponent where mining is being carried out. Hence, the mining being done on the
Khasara no. 5 part is illegal. However, it was claimed by the Project Proponent and as
informed by the Revenue officer that the khasra no. 5 has been inadvertently
marked in the allocated lease area during the bandobast. Also, it is informed that
a case has already been filed vide Case No. 228/B-121-2022-23 seeking correction of
the revenue maps which is pending before the SDO (Revenue) Court, Katni. Since, the
matter is sub judice before the SDO (Revenue) Court, Katni, hence the committee has
made no comments regarding illegality of mining at khasra no. 5. The panchnama
prepared at site (submitted by Joint collector) & documents related to the above-

mentioned case is enclosed as Annexure-07.

Project Proponent also obtained the renewal of Consent to Operate from the MPPCB
vide order dated 31.10.2023 under section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under section 21 of the Air (Prevention & Control of Pollution)
Act, 1981, for mining of Limestone & Dolomite of quantity 5,00,000 MTPA which is
valid up to 29.10.2028. The copy of the CTO is enclosed as Annexure-08.

5. Brief on the mining operation of Dolomite and Putty manufacturing process:

Mining Operation:

All mining operations are carried out by deployment of heavy earth moving
machineries for excavation, loading & transport. Mining operations such as
development, drilling, winging of ore, loading and transport etc. are being carried out
by opencast fully mechanized method of mining using JCB, excavator cum loader
shovel, loader etc. Presently total excavated area is about 5.89 ha with approximate
depth of 35-40 m at combined Khasra No. 13, 5 & 31 parts with Lat-23.658157°N,




Long-80.583060°E. From the loading point of view, mineral is transported by
truck/dumper to its own plant. Loading of mineral/waste in to truck/ dumper is being

done by excavator cum loader.

Putty manufacturing process:
The putty manufacturing unit is M/s Ultratech Cement Ltd (Unit of Birla White),

located at Village-Patti Jherela, Tehsil-Badwara, Katni.

The unit has obtained the Consent to Operate from the MPPCB vide order dated

02.06.2025 under section 25 of the Water (Prevention & Control of Pollution) Act,

1974 & under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,

which is valid till 31.07.2030.

As verified from the records, the last three years raw material and production details

are as under:

1) Quantity of dolomite mined out & the quantity of dolomite dispatched from
Chhaparwah mines, the data was verified from e-Khanij portal by Mining

Department, Katni.

Dolomite Limestone

Year Production Dispatch | Production Dispatch

(MT) (MT) (MT) (MT)
2023 127702.97 | 122391.638 560.00 539.94
2024 164772.460 | 163406.430 272.00 479.66

Up to June 2025 | 100375.00 88001.07 0.0 0.0

i1) Purchase of raw materials (dolomite and marble) from local vendors

Year Dolomite (MT) | Marble (MT)

2023 173788.583 112445.626

2024 172704.910 61088.560
Up to Oct 2025 150510.810 16643.890

1i1) Total Putty production by the unit
Year Putty Production (MT)

2023-24 476618
2024-25 500389
2025-26 (up to Dec 2025) 380543

The mined mineral is being used for manufacturing of Putty, which is a batch

production process. The main raw material of putty production is dolomite lumps (80%

dolomite use as raw material in putty production), which is crushed in the crusher and
crushed material stored in hopper. Crushed dolomite lumps, clinker and gypsum mix
are fed in to the required proportion and grind in the ball Mill. The chalk powder

transported to the silo by mechanical conveying system. The chalk powder, white




cement and polymers is mixed in mixture machine and the finally mixed product
transported to putty storage silo. The putty from silos is extracted by aeration and
transported to packaging machine where carry bags are filled with putty and sent to
loading points by a system of belt conveyors. The bags are manually / automatically
loaded in trucks and containers.

The unit has provided an open stockyard within the plant premises for temporary
storage of raw material with an area of 8.99 ha (Khasra No. 71, 72, 73, 74 & 75). On
the day of visit, about 28000-29000 MT of raw material was stored at the stockyard.

6. Site visit of the Joint Committee

e The Joint Committee along with other concerned officials from District Revenue
department, District Mining department, Plant officials and the Applicant (Shri

Manu Narla) conducted a site visit on 2™ January, 2026 to verify the factual status

on the ground of the allegations raised by the Applicant in the letter petition, to
collect information from the project authorities and other concerned authorities, and
to collect surface water and ground water samples. Attendance sheet of site

inspection participants is enclosed as Annexure-09.

The Committee also gave an opportunity to the Applicant to submit his views and
also requested him to physically show the locations pertaining to the allegations

made in the letter petition, particularly with regard to the alleged illegal mining sites.

The Joint Committee visited the nearby areas of Jhanpi and Bhajiya villages, as
mentioned in the letter petition, along with team of officials and local villagers.
Further, efforts were made to assess the present status of surface and groundwater
quality in the area during the visit of the Committee.

After the visit, the applicant submitted further representation (which includes same
points as letter petition) through his representatives (Sh. R.K. Agrawal & Sh. Aryan

Agrwal) to the Committee. The representation is enclosed as Annexure-10.

7. Observation of the Joint Committee:

e Based on the deliberations held during visit, observations made during site
inspections of the mining lease areas, sampling and analysis of surface & ground
water and documents made available to the Committee, the following observations

are made:

Major issues raised by | Observations of Joint Committee based on site
complainant visit on 02.01.2026 and documents received
(i). The IBM Violation Notice | (1) The Project proponent is the lessee for mining

dated 23.03.2024 states lease area of 19.71 ha at Khasra No. 13 & 31 parts

that the violation under where an active mining pit covering

Rule no. 11(1) states “No approximately 5.89 ha is presently in operation.




holder of a mining lease
shall commence or carry
out mining operations in
any area  except in
accordance with the mining
plan approved, modified or
reviewed by the Indian
of Mines or

prepared and certified in

Bureau

accordance with the system
established by the State
Government pursuant to the
proviso to clause (b) of sub-
section (2) of section 5”:
Backfilling in the pit is
observed in the area which
is not proposed in the
approved Review of the

mining plan.

i). M/s UltraTech Cement

Limited (Unit Birla White)
has consistently concealed
true information in the
preparation of mining plans
Illegal

excavation and backfilling

and schemes.

have  consistently  been

carried out in the mine

area. This fact is also

confirmed by the
aforementioned IBM
Violation — Notice dated

23.03.2024.

M/s  Ultratech
Limited (Unit Birla White)
has illegally excavated and

Cement

IB1\7[ team inspected the Chhaparwah site on
29.02.2024 and issued notice dated 23.03.2024
11(1)
Conservation and Development Rules, 2017
(MCDR) in respect of reduced mining by 58%
and back filling in the pits in the area which was

for wviolation of rule of Mineral

not proposed in the approved review of the

mining plan.

It may be noted that as per rule 11(1) of MCDR
2017 mining operations to be carried out only in
accordance with the mining plan approved,
modified or reviewed by IBM.

M/s Ultratech Cement Itd. vide letter dated
06.05.2024 informed to IBM that back filling in
their area was started due to handling issues of
over burden for which proposal for regularisation
furnished in 2023-24 review of mining plan.
However, no further information regarding the
revocation of notice is made available to the

committee.

i1) IBM vide letter dated 07.03.2023 has issued

approval of review of mining plan for the site for
the period of 2023-24 to 2027-28, which is valid
up to 31.03.2028, where in approval for back
filling in the area has been granted only for the
said period. The copy of approved mining plan is
enclosed as Annexure-11.

The project proponent is a legal lease holder for
mining at Chhaparwah site. However, no illegal
excavation, transportation or mining has been
observed during site visit of committee. Also, no
information on illegal excavation, transportation
or mining from the allocated mine has been made

available by the petitioner.

(ii1) In regard to the 30 times penalty to be imposed

in case of illegal mining done, no such provision
found mention in the MCDR 2017.




transported approximately
15 lakh metric tonnes from
the mine located in village
Chhaparwah, for which the
penalty is 30 times the
prescribed royalty amount
(Rs. 100/~ PMT
dolomite),

on
Le.
approximately Rs. 450

crores.

The putty plant keeps a reserve
of its operational capacity for
and  other
For this,

approximately 1 lakh metric ton

rainy  season

circumstances.

of dolomite mineral is stored in
the putty plant located at
Jharela Pati of M/s Ultratech
Cement Limited (Unit Birla
White), Katni.

The provision of stock license
for the storage of the said
mineral has been made in the
MP Minerals (Prevention of
lllegal Mining, Transportation
and Storage) Rules 2006, later
known as Rules 2022.

The rule clearly provides that
"No person shall store or cause
to be stored for commercial
purposes  or  trade  any
mineral/minerals or its products
outside the mine/quarry area
without holding a valid Licence
the

granted by Licensing

Authority under these rules.

"Stockyard" means a place

where the mineral/minerals and

During the inspection the Joint Committee visited the
unit M/s Ultratech Cement Ltd. (Birla White unit),
where the mined mineral transported from the
Chhaparawah mines is being used for putty

production.

The mined mineral is transported exclusively to the
Project proponent’s own unit located at Village-Patti
Jharela, Tehsil-Badwara, Katni and is utilised in the
manufacturing of white putty within the same
facility. As informed to the Committee by unit
representative, no commercial sale or external trade
of the mined material is involved, and the unit itself

is the end user of the mineral.

As the production of putty is a batch process, hence
unit requires to stock the raw material (dolomite).

The unit has provided an open stockyard within the

plant premises for temporary storage of raw material
with an area of 8.99 ha (Khasra No. 71, 72,73, 74 &
75). On the day of visit, about 28000-29000 MT of

raw material was stored at the stockyard. However,

there 1s no specific condition stipulated in the CTO
granted to M/s Ultratech Cement Ltd. (Putty Plant),
Village Patti Jharela, Tehsil Badwara, District Katni,
regarding storage of raw materials. Similarly, no
such condition has been prescribed in the EC and
CTO issued for M/s Ultratech Cement Ltd.
(Chhaparwah Mines).




/ or its products are stored and
stocked  for commercial

purposes outside the lease area;

However, as per rule 3(2) of MP Minerals
(Prevention of Illegal Mining, Transportation and
Storage) Rules 2006, later known as Rules 2022, the
unit was required to obtain stock license for storage

of mined mineral at plant.

Presently, the unit is not having any license for
storage of the raw material. However, the unit has
already applied for grant of stock license for the
storage of the mined mineral vide application dated
22.11.2023 to Mineral Resource Department, Katni,
Govt of M.P. Copy of the application for stock
license is enclosed as Annexure-12.

It is reported that a court case filed by the project
proponent is pending before Hon’ble High Court,
Jabalpur (WP No. 14146 of 2025) on the issue of

stock license. Thus, the matter is sub-judice.

(i). Coordinates provided in the
EC seems to be wrong for
khasra no. 13 & 31 and it is
alleged it falls under khasra
no. 14, 5 & 13.

1) As per the EC granted in 2013 to M/s Ultratech
Cement Ltd, for area 19.71 ha at Khasra No. 13 &
31 parts, However, the coordinates specified
(latitude 23°3921.9" to 23°39'39.6"N and
longitude 80°34'42.5" to 80°35'11.11"E) in the
EC comprised Khasra Nos. 13 (part), 5 (part), and
14 (part) measuring a total area of 19.71 hectares,
which was under the possession and operation of
the project proponent till 2019. But, upon
digitization of the revenue maps and DGPS-based
demarcation of the site in 2019, this mining lease
area, as per the revised geospatial delineation, had

shifted southwards by approximately 90 to 120

metres. The present lease area, as per the updated
coordinates  (Latitude:  23.659854°N  to
23.655492°N and Longitude: 80.586099°F to
80.577727°E), now encompasses land falling
under Khasra Nos. 13 (part), 31 (part), and 5

(part) which is presently under the possession of

the Project Proponent where mining operation is
being undertaken at an area of 5.89 ha. In regard

to illegal mining by the Project Proponent at




ii). Illegal mining from area of

4.70 ha out of total area of
9.42 ha in Khasra No. 5
(Part), 13 (Part), 14 (Part)
was done at an average pit
depth of 12 m, approx. 15
lakh MT (6,00,000 cum
dolomite mineral with a
density of 2.5 tons/m?) has
been excavated without any
Backfilling
with subgrade minerals in

order to hide the illegal

authorization.

excavation from area of
4.70 ha out of total area of
9.42 ha in Khasra No. 5
(Part), 13 (Part), 14 (Part).

Khasara no. 5, it 1s submitted that the granted EC
mentioned only khasra no. 13 & 31 parts but as
per the revenue maps and Bhuabhilekh portal of
MP government, the allotted lease area also
includes Khasara no. 5 part which is under the
possession of the project proponent where mining
1s being carried out. However, it was claimed by
the Project Proponent and as informed by the
Revenue officer that the khasra no. 5 has been
inadvertently marked in the allocated lease area
bandobast. Also, the
proponent’s representative has informed that a
case has already been filed vide Case No. 228/B-

121-2022-23 seeking correction of the revenue

during the project

maps which is pending before the SDO (Revenue)
Court, Katni. Since, the matter is sub judice
before the SDO (Revenue) Court, Katni, hence
the committee has made no comments regarding
illegality of mining at khasra no. 5 which is
inadvertently marked in the allocated mining
lease.

i1) The concerned area was in possession of the

project proponent during the 2013-2019 where
mining operations were carried out. Physical
verification of the area indicates possibility of
mining operations in the past. The analysis of
Google Earth imagery available since 2014
onwards confirms that mining operations were
undertaken at the alleged area from 2014 or may
be prior to 2014 till 2018 and after that backfilling

was done in the said area during 2018-2020.

However, the google images does not clearly
show the extent of such mining & backfilling
activity, as the incident is 8-10 years old. Hence,
the Committee could not ascertain the quantity of

material excavated & backfilled.




iii). Out of 200 ha of

government land of
Chhaparwah village
containing the dolomite
mineral, M/s Ultratech has
a legal 19.716 ha mine.
However, illegal mining
has been ongoing in other
nearby land parcels since
2014  (indicative  from
Google Earth's year-by-

year satellite images)

i11) During survey of the areas adjoining to the mining
lease some small mining pits outside the mine
lease area were observed revealing occasional
illegal mining activity in these areas.
Further, verified through the Google Earth images
timeline available since 2014 onwards confirms
the irregular mining operations were undertaken
at these areas from 2014 or may be prior to 2014
but the extent of mining and responsible entity
cannot be verified by the committee. Google
timeline images and maps indicating mining lease

boundary are enclosed as Annexure-13.

). The mining lease granted to
Ultratech in village
Chhaparwah, as per the
Khasra and map, covers 31
parts (18.27 ha) and 13
parts (1.44 ha) with a total
area of 19.71ha. However,
Ultratech  has included
Khasra No. 5 in its current
mine map, which is not
mentioned in the mining
lease order, contract and
the EC.

As per the EC dated 25.06.2013 and mining lease
deed dated 2009, approved mining lease consists
of an area of 1.44 ha in khasra no. 13 (part) and
18.27 ha in khasra no. 31 (part) measuring total
area of 19.71 ha. However, the present mining
activity i1s at the demarcated mining lease
consisting of khasra nos. 5 (part), 13 (part) and 31
(part) in continuity measuring total area of 19.71
ha (Refer figure 1). It was observed during site
inspection that the active mining area is in 5.89 ha
which includes khasra nos. of 13 (part), 31 (part)
and 5 (part). However, the actual area in khasra
nos. of 13 (part), 31 (part) and 5 (part) could not
be segregated & assessed by the committee due to

non-availability of measuring tools at the site.

It may be noted that the revenue department and
district administration could not provide details of
the area of khasra nos. 5 (part) 13 (part) and 31
(part) which are under the demarcated lease area
and under the possession of the unit. There is no

mention of khasra no. 5 which is under mining at

present by the project proponent in the approved

mining lease area and EC. The unit representative
has also informed that a case has already been
filed vide Case No. 228/B-121-2022-23 seeking




(ii). lllegal mining from Khasra

No. 5 (on 2.70 ha out of 3
ha area) since the year
2018 continuing till date up
to a depth of 40m. With an
average pit depth of 20m,
lakh ~ MT

cum dolomite

approx. 10
(5,40,000
mineral with a density of
2.5 tons/m3) has been
excavated without
authorization, involving

environmental damage

M/s Ultratech was granted
mining rights over 1.44 ha
in Khasra No. 13 as per
Order.

However, the unit has

Government

expanded operations to

1.70 ha, resulting in illegal

mining over an excess area
0f 0.26 ha in Khasra No. 13.

correction of the revenue maps which is pending
before the SDO (Revenue) court, Katni.

i1) Since, the active mining area is in continuity and

there is no segregation, it could not be estimated
the actual mined area in khasra number 5. Details
of the minerals mined at the site are provided at
Srl. No. 6.

ii1)) During the site visit, it was observed that the

project proponent had demarcated the mining
lease area with wired fencing and mining activity
was observed within the mining lease area of
Khasra No. 13 which is in continuity with
Khasara No. 31 & 5. This observation was
verified with the revenue maps maintained by the
Patwari. However, due to non-availability of land
measuring tool at the site, the committee was

unable to measure the area.

lllegal excavation and
backfilling from about 2 ha
out of 6.20 ha area of all
other Khasras of village
Chhaparwabh, namely
8/52, 8/53, 8/54, 8/55,
8/56, 8/57, 8/58, 8/59,
8/60. About 1 lakh MT of
high-quality expensive
dolomite is being extracted
from  the

leased land distributed to

government

tribals.

(1) The Joint Committee surveyed concern area of

Khasra Nos. 8/43 to 8/57/2-3-4-5, and 8/58 to
8/62 located at Latitude 23.655659°N &
Longitude 80.578262°F, at this site, exploratory
mining was done by the project proponent for
pitting and trenching in about 3-ha area to assess
the mineral quality after allocation of project
lease. However, due to poor assessed quality of
dolomite mineral, the mining activity was

stopped.




M/s  Ultratech Cement
Limited (Unit Birla White),
Katni, applied for a mining
lease in these Khasras and
obtained an LOI vide
Government Order
4075/31/U.P/N No.
13/2024 dated 28/03/2025.
It is noteworthy that all of
the above-mentioned land
is government owned, and
the MP
Minor Minerals Act 1996
(amended 22.01.2021)
prohibits the application

Government's

for a mining lease on

government land.

(1)) As per the documents furnished before the

Committee, it was observed that the project
proponent had submitted an application in
accordance with the provisions of the Madhya
Pradesh Minor Minerals Act, 1996 (as amended
on 22.01.2021) for obtaining possession of land
8/52 8/62.

Collector, after

comprising Khasra Nos. to
the District

ensuring payment of the requisite compensation

Accordingly,

by the project proponent, recommended the
proposal and forwarded the same to the
Directorate of Geology and Mining for further

necessary action.

The Directorate of Geology and Mining, Bhopal
vide letter dated 28.03.2025 had permitted Ms.
Ultratech Cement Limited for carrying out
mining of dolomite at khasra number 8/43 to
8/57/2-3-4-5, and 8/58 to 8/62. A copy of the

lease grant order is enclosed at Annexure-14.

Ultratech Cement Limited (Unit
Birla White), Katni, produced
only 0.5 million tons of dolomite
from its quarry and dispatched
and transported approximately
2.2 million metric tons of
dolomite to its Birla White Putty
Plant in Village Pati-Jharela.
The difference of 1.7 million
metric tons between production
and dispatch was caused by

illegal mining.

As per the records of year-wise details of production
and dispatch of mined material from the Chhaparwah
Dolomite & Limestone Mines submitted by the unit
for the period from 2013 to June 2025, the total
quantity of dolomite produced during the said period
1s 25,73,101.587 MT, while the total quantity
dispatched is 2551924.336 MT and the total quantity
of limestone produced during the said period is
2580.75 MT, while the total quantity dispatched is
2563.39 MT which is within consented capacity as
per CTO & EC. The same was verified by the Mining
Department, Katni. The production and dispatch
quantity of dolomite & limestone details submitted

by unit are enclosed as Annexure-15.

In addition, the unit has reported procurement of raw
materials for putty manufacturing, comprising
782,441.211 MT of dolomite and 604,547.752 MT
of marble (which is substitute of dolomite),

purchased from local vendors. The outside purchase




details of dolomite & marble submitted by unit are

enclosed as Annexure-16.

Total Putty production by the unit for the period from
2016-17 to December 2025 is 4148269 MT. The
putty production details submitted by unit are

enclosed as Annexure-17.

The issue of illegal excavation
by encroaching upon the land
outside their mine located in
Bhadawar, tehsil

In  the

report

village
Barwara. joint

of the

Revenue

demarcation
Mineral

Department dated 21.05.2025,
it has been proved that M/s
Ultratech Cement Limited, Unit
Birla  White,  Katni,
encroached upon 1.30 acres
(0.52 hectares) of land in the

mine in village Bhadawar and

and

has

carried out illegal excavation.

There is a provision for a 30-

fold  penalty  for
excavation as per rules.

illegal

A mining lease covering an area of 3.436 ha has been
allocated to M/s Ultratech Cement Ltd. at Khasara
No. 652 (part) (Latitude: 23.6938 Longitude:
80.5668) located in Village Bhadawar, Tehsil

Barwara, Katni.

The transfer of EC was granted to M/s Ultratech
Cement Limited, Katni vide No.
750/SEIAA/2024 dated 16.05.2024 on Khasra no.
652 at an area of 3.436 ha for mining of 64857
MT/year dolomite.

letter

The unit has obtained renewal of CTO vide no. AW-
61938 date 20.03.2025 which is valid till 31.03.2030.
According to the report issued by the Office of
Tehsildar, Tehsil Barwara, Katni, dated 27.05.2025,
the demarcation of mining lease revealed that an
excess area of 0.52 hectares in the south-eastern
direction of Khasra No. 659 has been encroached by
M/s Ultratech Cement Ltd. The copy of the
inspection report of survey 1is enclosed as
Annexure-18. However, same was could not be
verified by the committee due to unavailability of

any measuring tools.

Provision of safety zone of 7.5 m
around the ML to avoid damage
to nearby land & provision of

green bellt.

As per EC condition, the project proponent is
required to develop greenbelt in the 7.5 m barrier
zone provided along mining area. During site
inspection it was observed that the project
proponent has provided wired fencing along the
mining lease boundary and maintained a safety zone
of 7.5 meters around the periphery of the mining

lease area. However, in the northern direction, the

mine haulage road overlap with the designated




7.5-meter safety zone, and no greenbelt has been

developed which is the violation of given EC

condition.

OB &

Stabilization

Waste
with

Dumps
location,
quantity, Height, slope
Identification of OB dumps
outside the ML area, if any.

Committee observed that active overburden & waste
dumps was stored in the mine lease area at Khasra
No. 31 (23.657536°N, &80582951°E) and no
overburden dumps identified outside the mine lease

arca.

As observed by the Joint Committee and reported by
the unit official at the site, the approx. height of OB
dumps was about 18-20 m in sloping hilly ground in
two bench formation with an average slope angle of
45 degree from horizontal and the quantity dumped
was about 6.5-7 Lac MT and about 3-3.5 lac MT has
been used in backfilling.

The overburden dump waste will be utilised in the
backfilling the mining pit as per approved mining

plan.

As per annual return IBM G-1 land use pattern
1. Cumulative area for mining of minerals 5.89 ha
(under current working)
i1. Cumulative area for back filling 0.417 ha
iii. Cumulative area for overburden / waste

dumping 1.33 ha

Provision of garland Drains,

check dams, Coco filters

The project proponent has constructed the garland
drains of about 900m-1000m around the present
overburden waste dump area and garland drains are
connected to the settling tank. However, during the
site visit, no water flow/discharge was observed in

the drain.

Surface water & ground water

runoff,

contamination

pollution  due to
siltation,
evidence from nearby wetlands
& water bodies at Jhanpi &

Bhajiya villages

Samples of surface water and groundwater were
collected to assess any potential pollution arising
from overflow from the mine area. The analysis
results indicated that all the values are well within
the

specification IS

acceptable limit as per drinking water

10500:2012. Detailed analysis
results have been furnished in the subsequent part of




the report.

Records of plantation (@1000
plants per year for the period of
2013-2018 with 33% area as
green belt & survival at the end

of lease period.

The project proponent has mining lease area of 19.71
ha, out of which less than 50% area has been
explored by the project proponent and rest area is
presently with natural vegetation as green cover. The
project proponent has wundertaken plantation
activities in the southern part of the mining lease,
particularly near the mine’s admin building area.
However, no plantation has been provided along the

northern boundary of the mining lease.

As per the information reported by the project
proponent, a total of 2,880 plants has been planted
within the mining lease area and 7,450 plants outside
the lease area during the period 2013 to 2026.

Specific Condition of

Environmental Clearance.

Environmental Management Cell (EMC) is in place.
Plantation on the boundary of the Ilease
area/greenbelt has been done.

Dust suppression/water sprinkling is being done
regularly.

Half yearly compliance report are being submitted to
Regional Office, MoEF&CC office including

environmental monitoring reports.

Surface & Ground Water Quality of the surrounding water bodies:

As per the letter petition, the water quality of the ponds located in Jhanpi and

Bhajiya village area getting deteriorated due to surface runoff water of M/s UTCL.

As observed, there is no river within radius of about 6 kms, and only seasonal nala

flows. To assess the present status of water quality 03 water samples were collected

from borewell located at Jhanpi village, pond located at back side of Jhanpi village

and pond located at Bhajiya village for analysis.

The Joint Committee interacted with Sarpanch of Jhanpi and Bhajiya village on

effect on water quality, if any. The Sarpanch of Bhajiya and Kachhari (Jhanpi)

village informed in writing that no surface runoff / overflow from the mine area is

received in the nearby water bodies and there is no adverse effect on the water

quality in their locality. Copy of the submission received from Sarpanch is enclosed

as Annexure-19.

The details of the sampling locations are shown below:




Surface water sample collection details

Location Remarks
Borewell located near Panchayat Bhawan at about 3.0 km of an aerial
GW Jhanpi distance from mining site, borewell water is pumped to overhead tank

which is ultimately used for drinking purposes.

Water sample was collected to assess any potential impact of OB
runoff at the downstream point. As informed by the villagers, water is
being used for irrigation purposes and the mine is located at an aerial
distance of approximately 2.0 km.

This location was about 1.5 km aerial distance from the mines
Fishing activity was observed at this location and water sample
collected to assess the effect of OB runoff, if any at downstream.

Analysis result of water samples

Parameters Standard limit as Water samples

per IS 10500:2012 | Borewell at | Pond near | Pond near
(Desirable Limit) Jhanpi Jhanpi Bhajiya
village
pH 6.5t0 8.5 6.83 7.32 7.59
Conductivity 589 486 354
(umho/cm)

Total Suspended
Solids

Total Dissolved Solids 337 276
COD 3.8 1.7 2.5
BOD <1.0 <1.0
Chloride as C1 42 31 28
Sulphate 51 29 32
Fluoride 0.5 0.03 0.01 0.02

All the values are in mg/1 except pH & conductivity (umho/cm). BDL-Below Detection Limit

(a). The analysis results indicates that all the values are well within the acceptable limit
as per drinking water specification IS 10500:2012.
8. Remedial actions recommended by the Joint Committee:
On the basis of the above observations made during inspection of the Committee, the
following recommendations are submitted for implementation by the project proponent

for further improvement:

1. To undertake a fresh joint DGPS-based demarcation of the entire mining lease in
coordination with the IBM, Revenue Department, and Mining Department, to
clearly establish the lease boundaries along with the corresponding khasra numbers.
The demarcated boundaries to be permanently marked on the ground through pillars
or fencing and uniformly incorporated in the mining plans, EC, CTO, and revenue

records. It is advised that the fresh survey should be undertaken in reference to the
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A——— ___ e o |
vitlage Field Measurement Book (FMB) sketeh map.
To obtain an amended EC trom the MPSEFIAAL in view of changes in coordinates.
lease configuration, and khasra numbers impacting the EC. Consistency o be
ensured between EC coordmates, lease maps. and ground demarcation 1o prevent |
future disputes, |

‘ad

To take necessary steps for resolving pending revenue cases related to correction of
khasra maps. imcluding Khasra No. 5. before the SDO (Revenue) Count, The
Revenue Department to expedite the issue of correction of Khasra numbers as

pending before the SDO (Revenue) Court. Katni.

4. To ensure that all mining. backfilling. and reclamation activities are executed
strictly in line with the approved Mining Plan Review of Minimg Plan and the
provisions of the MCDR. 2017, Any changes in land use. mining sequence. or lease
arca. shall be undertaken onlv with prior approval from the IBM and other

competent authorities.

3. Torestore and mamntam the 7.5-meter safety zone uniformly across the entire mining
lease. Haul roads overlapping with the safety zone. particularly along the northern
boundary. to be relocated or realigned. A greenbelt should be developed in

accordance with FC condition.

-

1. The project proponent may expedite the matter with Mineral Resource Department.

Katni, Govt of M.P for obtaining storage stockvard licence under the MP Minerals

(Prevention of 1Hegal Mining. Transportation and Storage) Rules, 2022 for storage

of dolomite within the plant premises.

& .
- R A Qaf Lelehey
(S idra Patel) (Sh. Rajshekhar Rat)

Joint Coflectgr. Katni Scientist-E. Mimistry of Environment. Forest

(representative of D. M. Katni) & Climate Change.
bskg‘?p% Regional Office. Bhopal

.
¢ "
TR %) 2k
= 2 CA.LP%? <\
u_g5Tea 1252 AN~
(Sh. Sudhanshu Trwirn (Dr. Ranu Chouksev Verma)
Regional Officer. Madhva Pradesh Polluton  Scientist -C. Central Pollution Control Board.
Control Board. Katni Regional Directorate. Bhopal
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Pond near Jhanpi village

Storage of raw material (dolomite) inside plant premises
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39 Annexure-01

Item No.04 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 579/2025

Manu Narala Applicant

Versus

State of Madhya Pradesh & Ors. Respondents

Date of hearing: 24.11.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the Applicants.

ORDER
1. The Applicant- Manu Narala has sent the present letter petition to
this Tribunal, which has been treated and registered as O.A. No. 579/2025
for exercise of suo moto jurisdiction in view of law laid down by Supreme
Court in Municipal Corporation of Greater Mumbai vs. Ankita Sinha,

(2022) 13 SCC 401.

2. The relevant part of the letter petition enumerating grievances of the

applicants as follows:-

“73G & 1 79 7§ fore &1 dedicT §SarT 5 5 Siegied HAe [afies giae faver
grse el foret 8 @i JIfsar &7 906 3GT B 96T 6 ITB] T Bl foret B YT
FITYS] 98 & Feai7 SITIHIEE & SR T 81 §7 SITIHIZE 31 T8 3¢ 3/3e/ §¥ aias
T greT @7 FEd] 81 39 [y sfegied Hae RS grT aary FHawdr @1 av
[FTR &V F17 &1 HRIS) FGF F Ao F1 811 Tg ] o 367 81

N g7 i 7 off 717 wiqraw dedia §SaRT 3 3 [T 37961 TaTT &7 & eV I
SIBHT BV 33l FGT7 H¥- BT HIHT G H T4l 77 47/ 3G Tl F faiep
21.05.2025 &1 Gl TG IR 134T & Ggad SiHie— & HiaddeT H I8 Sid FHiord
&1 g@1 & [ 0u s/eer’e Hne [fmes giae avar dise &l 7 91 Yaraw &
G 7 1.30 UG (0.52 8) &7 BT HAPHT &Y 3% FG=7 [397 81 RgH7aR

23
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3/ IRGTT G¥ 30 T AT BT ITE & SHINIad @1 ord @t g A% &S] &g
T 8 GaT T Glade gv I &1 Erdarg] 817 ol Ay &1

(ANNEXURE 1-BHADAWAR MINES SEEMANKAN REPORT)

T8 [& O sfegied FHe fRfieg giae faver qige & & 9 8Uvalg dgdic
FESART [o7el B+ G HBHIF 13 T 31 Po7 Ibal 19.71 §904% &7 ¥ &fHor
SIIHTEe U3 AR &1 @ar 23.02.1981 & 31.03.2030 T& 50 T§] &1 Hale 8g
[aeTIRT BIHY 31T 81 (ANNEXURE 2 CHHAPARWAH MINES ANUBANDH
2015)

3% @i ST & TegH T TR gpla @1 STamarg. sae SamHu] Sae FRaT,
SAETRTET TF 7941 TF STH] T I Tad siegied Fae [aries giic
[aRTT TT8T FHeH] GRT 1397 o V6T & 38 A gIRT Ged ofa, 39 Hrdarg? 8g I
TR & G § T off V6T 8198 13 7.7 I Gl FIe/T [aHFT HIgIT & 13T
FHIF 3-37/80/12 1371 06.08.1980 & GIRT TTH BTRATE T&HIT TSI [orell e
P YT GG FHIP 176/1 TG 177/2 (791 TERT HH]db 31 UG 13) BT YT ocT Tha]
10.17 BFRGT (25 THS) 10 T & g &g 41l FuRIFT @IHYST &7 &7 fadid
05.07.1985 & QT & & TGIHN 48,72 UBG (19.71) 8FGR TT 3/aTe 20 T 3o
23.02.1981 F 22.02.2001 TF & [e78 &1 Tl GT: 20 T ( 23.02.2001 & 22.02.2021)
BT TAHBYT TGHT G TF Gl (1dBRT 7o Q7987 ) Sffef7aea & qne7
SEFIGY 2015 BT YRT8 U (5) & SN Hale [N §1abY 23.02.2021 & 31.03.2030
TP SFTET FHT/ (ANNEXURE 2 CHHAPARWAH MINES ANUBANDH 2015)

T8 [& 3T GIHUST 7.7 I G5 GTEfT 14T YI9TeT @& SIRST HHIF 3-23/2002
/12/2 @71 13.07.2011 @& GRT @+ GST &7 5%k 0T T TIGe 8ol & et
ST HIHE [ATH2E (ie faver arge) & g& 7 faar 17/

Tg & @17 SIiHIEe Ud TR @iHel @1 & alifar G Glor &1 40 5 31 &1
forgesT [A95 Td Gae/7 YNdT &I 851 (1BM) §RT HIIHT &Il &piF & SgHa"
T TV i [RgaT Gk @ P71 a1l 81 &g & GRIT UIT 7 GeigT &1 g9 3
Mineral Conservation and Development Rules 2017 & S=TIT Violation &1 TG
57T ST 81 IBM Violation TN @l 23.03.2024 F Rule no.11(1) & Sidld
violation 8 T8 JIT@d & I -

il. Backfilling in the pit is observed in the area which is not proposed in the

approved Review of the mining plan.

HIZ37T @I &I J9R &¥ar7 7 o} A sfeered Hife fftes gfae faver aige)
GNT &7 TIPR] §H%T g9 Wi 36 &/ Gard &7 T §HIT HaY IRGTT HY
Backfilling 14T ITdT V6T 81 T8 T2 &7 TAT9T I IBM Violation T faie
23.03.2024 & g7 41 ¥ 81 V6T 81 (ANNEXURE 3-1BM VIOLATION NOTICE DATED
23.03.2024)

T8 5 397 @1 UeT & T 7 39 sfecred diHe faftes (gfe faver arze) 7
TITHT 15 TG 1 &7 BT 33 TR UG GRTET TTH-BGNaTE 1R/T Tar7 G 1597 &
forgesT grgeiiaae g4ee] idee] @1 =T (SITIHIEe U 100/-PMT) &7 30 -7 &1 D%k
ST T 450 FRS &7 §7c1 8/

Tg [ A GRT 15 SWATE [T 5 3fecled HHe e (e faver aige) &
& 92T & Tt 7 J77eT 5 1 TUAR WGGTT &7 & §HG, §evc UT FuasE [aHrg
JgGIET GV TR/ JTH BURGE [T GI1UST & Gediaor e 19 77 § 37 TR g7
GG &7 B HFIIHTT, A TG B T T EFIT THIES W7 GG & THG&
TG Y ET B ISITHTEE Gl & 3G §q Juur § Yrd] 3w

24
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1. I8 [ TG SiegTed HAe [1Ees Ji-e faver arge &1 Jrgi=7 dior @& &7 TRar
T T 7 SITIHIEE G7oT BT GG 1507 ST TET & @l TTHT 3 BFN &7 B] UHHT
fac 8 g5e Sfarar SN F1E fac Hidr av 787 &1 forga] sifd@ad TevTe 30 Hiev uq
SNIT TeRTE 12 Hew &1 (ANNEXURE 4 AND 4A-PIT PHOTOGRAPHS OF
CHHAPARWAH MINES)

2. IO 77 & G & & T 7 T H: & &4 IAad 1397 T4 i ghar
g/

3. T8 [ MINERAL Waste 3T B TTHTT 2 TG H, &7 &1 TGIS AT HSINT & 37
TRE P 5 TG Hl &7 YT I GlHor FAF ERTT fAe G [AEar k@ aar 8/
(ANNEXURE 5 CHHAPARWAH MINES DUMP PHOTOGRAPHS OF SUB GRADE
MINERALS)

4. T8 [&F Sfcced HiHe e (e [aver aige) & gRT ay 2015 & T 2024-
25 T T1H BUNGIE R/T TIHYST G 3¢/ fAg Ty GRT T 22 TG 1 &7 SIehiHize
T QU7 faRer arge get @i TIA-7e] Feer &1 137 T 81 39 ST B SadidT
G SIGT B & NBIS UF 3-8 Gice & 137 off Tl &/ ToT FIgi-7 f9e &
TTGG & Hf [AEra 73 Glor BT HET Apicrd @1 o Gbd! 81 (ANNEXURE 6
CHHAPARWAH MINES PRODUCTION SHEET)

5. T8 &5 SfegTee Hine [ffes (qie faver dige) &+ gINT 3/u @ard 87 & b
5 TG & SITIHIEE &7 FIG 1347 iR 317 [§ver arge g1 &l T1d Get-379eT &1
T 22 TR H], &7 SIenHIge &ior &7 507 Ud GRag 1347/

6. 8 [ 3G UT IV T 17 G H] &7 BT S’ S GG GRT 191 T 6 §F
33/ NG BT THINGRT SN Gl BIdarg] FmTT & Saled 8/

7. T a5 sfcgied HiHe [fheE (e [aver aige) de+] &1 grecn-ue] T ggl &ile
2012 @ BT & forae? aifie 31 & 4 TRT MTPA & 39 8 SIHIET S
3T HETHIT BT 3FUIT 80-20 F [T & 2024 TF FT 13 TG H 52 TG 7 FIcTge]
FAIGT T 80% STUIT & 41 TRG SIIHIEC B @IT P WGT7 & 990 U5 37 &
Tl 547 & &l 81 89 72 &1 Iagy & 3@ 3a== &1 FHIf0T 197 o
THAT &1T.H T (33 G-, TRTET ToT HISRU HT [HGIT) 797

1. I8 & O sfegied HI9e [fies (gi-e faver aige) & T19 8uvale IRT
TI1GeT & GiToT SINHIZE T77 BN GRaET B! FR-get [RUd &a-1 & faver
qrzeys] wiie 4 1597 GIar 81 WIET & sde @77 &1 U & 497 G Hu GarT &
[Far Gl der adid & T 81 T6T 3 BT (hide) FRT TR 81

2. g [ sfeciod Hige [af8es (gie [ave arge) &) &1 sRal-ue] IR gei wiic
2012 @ 4 TG MTPA &1 TIE FAIGT &HaT T¥ HIRT 81 397 dicige] &iic &
gRETeT 4 TR HEIHIT G157 SITIHIEE & o &1 80% FUTNT 7 3fT 3.20 &g H}
&7 g giar 8/

3. Jg [ GET ©Ie GRT 3] GaIeTT &Edl &7 TUiaici7 Ta 3~ GRI%IGET] & fog
R ¥&T T 81 39 8g dd™iaT 1 aRF Hl &7 SIHHIEe Glo &1 HUSRU &
ST TIHe [fHeE (i [averr arge) e+l &7 Ra-uel IR/T gel wie d faar
v/

4. FFT G & HUSRU G HUSTIUT 37T (stock licence) HT FITENT H T GIFT (33
G, GRTET 7T YOS BT [GRY) 795 2006, TGEIT 795 2022 & 714 & 37579
& 7 grgeir &7 Tar 81

5. g [& 1797 7 Tpa: 1775’8/77?]97_”]\10 person shall store or cause to be stored
for commercial purposes or trade any mineral/ minerals or its products
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outside the mine/quarry area without holding a valid Licence granted by
the Licensing Authority under these rules. "

6. "Stockyard" means a place where the mineral/ minerals and / or its
products are stored and stocked for commercial purposes outside the lease
area;

7. "Mineral Product" means bricks, roofing tile, lime, dressed stone, block,
slabs, tiles, chips, ballast, stone dust; and/or any product to be prepared

from mineral/ minerals without involving any chemical changes. 8. 46 Ica
Aam & graer 817 & Fig Hf 9ge sieeres dine faftes gfie faver @ige) &
P ZRTI-TT [T g1 @il & [T HUSTRUT 3737 (stock licence) T&1 1 61 FFT HT
/3¢ YUSRY] GNTET F1 Ticlled Bl &/

9, T8 [& B% Sfegied TiHe [afteg (e 1aver arge) He+1 i de @Izt dR%
T Siamrse H9 T8 Hedl dicw 8T 28 (@maika) @ 4 Sidiarse @iaa #9
FYd &1 FTF GINT SITHIEE 3fAE/FTTT & Fid & T&iTE 137 off Gl &1 hfore
g7 1% 3~ G FT TH GRTE 147 o THA 8/

10. I8 I ®e] fordd & YT aff dicrge] @i od 3 @1 [y ay H 15-16 Tr@
Ht a7 SiaHrEe &1 @UT §idl &1 Tg T [GHIT &1 SFHT: 4-5 TG o &7
SITIHTEE GlHoT & IToRd FIET Gl 81 3 Sav & BRI HT [3egd e 597 Sr
g7 33 ISR U 37 Gige (G P UgET S Wil 4 3G IGTT &
SNGIc GIoT T ST 81

71. I8 I35 GG & Fagia (A7 s Gid 3V @5 & 9T & Gid (HUSRY
ST F §T TRTRT ST G Tl S3e FIHAT TR qUIer: BT T T/

12. T8 [ Teqge<T § ST THR T @I (3Qe T77 TRTET 7ol HISRU &
Rarev 399 2006, TGLTT 94 2022 & AT [5G T97 G B o 767 & 7
3P & vg BT P RGN 8177 FRY/ T8 F SFUTT & SR 3 G T7
% T & @ HTH BT Te g BT FBT/

13. 5 1 [orl & gel &7 GET &1 3~ SicT-a51 HUl=4] GRT HUSNU 3737 (stock
licence) F)WW?/@?@@W@WWWHWWWWW
[IfRes (e faver aige) &l &1 34 [3%g TIT-19 Se-g1aieard Taayy § aiq
T U B &GS HIT G GYI46 TNl 81

GIRT FHIF 13 & GRIET 4

1. T8 & SfegIed HHe [fHeE (gie faver aige) &1 Imraeid e & H7ae T&d
GIRT HHIE 13 H 1.44 BFRGY &7 77 8 HaT &/

2. §RT TR FHIF 13 H 1.70 8FGT &7 U [3e7TRT 816% Fifaw & [5/ad Jenfqes
Tad &7 T 0.26 BFAY 9% &7 TR Heaql &R (3¢ T AT fefia @1 Hf TRl &1
(ANNEXURE 10-KHASRA 13 HIGHLIGHTED) &&RT BHI® 5 & GRY&T &

1. I8 & 917 8NGIE & SfeTicd HHe [aifes (giac [ave dige) &1 &ipd Gi-aeT
I GG UG TR @ SN BHE 31 YT (1827 &), 13 YT (1.44 &) & PT Vbal
19.71 BFRYT &7 U¥ Wighd &1 Gig SfeTied HHe 18RS (e avar aise) grT
GIAUET & QT TF ST 3R GG G (£C) 7 SIRi@T 767 8§17 & FIaqe
37 AT TaTT & T T GEHRT FHIF 5 Bl GIRIIT BV 747 81 (ANNEXURE 7-
CHHAPARWAH MINES GOVERNMENT KHASRA AND NAKSHA)

2. 8 a5 TATr7 J GeRT HHIF 5 & 3 BFRGY &7 H1 IR Fad GIH9eT & 77 T
T B (TS T8 TR HHIE 5 I 7 JGT7 761 1597 8) Sfegied Tiae fafies
(I 3T qT32) GRT T 2018 @ SHIHHT H 3/3el FHTT IR HY 347 8 57l 1
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T [ G GIRT 81 (ANNEXURE 8 GEO-TAGGED PHOTOGRAPHS OF ILLEGAL

MINING IN KHASRA NO. 5)

3. T8 [ TN FHIE 5 & 3 IR &7 T'T 2.70 BFRGT &7 UV 40 HIev Te¥Te d@
G 597 o T&BT 81 3T SR T AVERAGE PIT DEPTH 20 H1ev & HIT T 540,000
CU.METER SIGTIHIZE G5 &1 DENSITY 2.5 TONNES/m? @1 T HI & TieT
10 TG H} 27 SlHTEe Gl 37 [ T & gaiavoliy &id &) S &
FUIBTT T 8/

777 BUNGTE H Gi4oT SIHIEe @1 & [H1aar & aRisg &

1. GAITHITT WifH®] T GlHHH T FRT ] @i SITIHIEE 8q 311aaT HHiE
3(1) 1371 20.05.2022 Wil& FI SURGIE & GG HHIP 5 (YT, 13 (YT, 14 (47])

P IPG] 942 FFCTT UV [913aT HTHET B1/

2. 37 91337 & TG BHIE 5 (H7]), 13 (Y7, 14 (HT]) PoT VbaT 9.42 BFIN IHaT
TR QY FRATT TP HIHE IS (JIAT [3eTr @rze) T 741 £C FHIE 1085
/SEIAA/13 DATED 25.06.2013 ford 3cia &HdT 6600 TPA & [aeTiNG §ldY
500000 TPA (FIVE LAKH) 83 39 &Id TRE §31/3. 3F7 TERT HHjd H 2014 G
2019 & TP [HafE T T 3/3el I+ Feid 6T/ 39 Haf 7 55 &7 &7 arguf
TG YT SfeTled THe [18eg (Ji+e 1aver dige) gt e FiH gei-grRer &1
2SI 7T &1 & TITHT 15 GRT &7 EIaT 81 3¢ G &7 & &I 7T 817 B1 Jorg &
33 T, Y GRaET BT Uil 7 15 TG &7 T 30 TAT 7% P T B Hriarg]
g7 8/

4. T [& @RI HHIE 5 (Y], 13 (YT, 14 (HF]) P VBT 942 5FI H T 4.70
BFRGY &F T 20 HIev TEVTE @ G- 147 74T 4TI AVERAGE PIT DEPTH 12 Hlev
& T & 6,00,000 CU.METER SIIIHISE @75 &1 DENSITY 2.5 TONNES/m? & 4T
15 TG H] 27 SITHIZE Tl &1 GG 137 5] TIedR & qaiaeona &ifd &t
AT H3d §T 547 1T &1

5. J5 a5 SfeTied Tidc [18eg (gf+e [ave d18e) GRT2019 & 2021 T 15 T MT
& GITT BT GIT BY @7 & FI] 3FE TG B! S & [T 15 TG &7 SITIHTZE

0 g7 & BT & 11T ST 4T BTH BT 767 4T HH WHITENESS BT o], TIHE [H7ve
T BACKFILLING ¥ O¥Tel @1 YT BT FIIT 13547 7471

6. T8 &5 S173aT HHIF 3 (1) 91337 T8IT T [RIderdr 3ad &g Terde e
TATGR & G&f J [a1d 23.09.2022 F1 7= TF GR1 147 7/ 3% BH &1 TI7BR]
127 Ov [ 393 Gl &7 3167 81 THT & FTP ZRT GATT=Ie7d Wifid] 7aT TiHed
HITIT SN SieTTed HiHe [IReE (gfie faRer arge) & @i+l & Tadb 1347 747/
forga Gae! 1% gH1e &7 AT Fa1d Fe1 78] 147 O B &1 97T 87y i
fore7a T &1 [H1daT i @1 ST Ggar ol & ST #1 oG @1 JifaT 11 o
39 oG P FII JG @l Sfccled HHe [18es (gfe f@ver dige) &e R
ZIGT g T T/

7. 3% [1d3qT & T 7 v @eq I8 Hl & [ siegied dide e e favar
gise) Hel Hf 3T [H1daT 3 U [H1aqIdR o1 371 [HidqT dwiep] ué J 1477 &1
T ot g7 TGE B H1daT FIET 517 & THIT SN 91357 &7 371 Hraied &1 ol
Tl 3/3er G &) T 57 GeHe 4T G QN7 T&7 81 T@BT1 (ANNEXURE 9-DOCUMENTS
AND PHOTOGRAPHS OF E-TENDER MINES) T0f T1H SUNATE & 3~ &Yl G
&7 SITIEISE BT 33 FdT7

1. T8 & T BIGTE 7 200 BFRGT G /9% Iraeiq Y & forad Slaiarge &
P FUTE/TT & 37 dT B 7 sfegied HiAe fRiftes gfie [3ear aige) e &1
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19.716 &1 3 W7 Hige &1 IY Tar7 &1 315 B G & 37 TER) & Y 87 T T
2014 G [NV Qe SNG=7 1397 oI 76T & foraesl Tt 3ref @1 Geciise & avar 35
T 3GT o GHT &1

2. TTH SURGIE & 3 TR HHIF 8/52,8/53, 8/54, 8/55,8/56, 8/57,8/58 8/59,8/60
TP & TR GG [T T 3BT 6.20 GFR Gl & & TTHT 2 §FIR & [Raw
/G GRGTT BY FBIBICIT [T Il & § NG &7 VBa] T Aol TF TITHT 1 &
MT 3= Bl T TG SITHIZE [He7eT ol 76T &/

3, GFT TTS IGHIT HG B RG] &1 13aRT T5T Jied Y7 8 578 sfaandagr
P ST GHHT FY T 1397 T &1 [T 10 T G 3% F7%] YT & FI17 767 B9
1397 T 3THT YT FI Sde i T &7 BRI T &

4. T8 [& 397 F7 &1 U & [T FG siegied TiHe feftes (qfie [avar arze)
Fe] GNT 37 TR T TIYET G 31ac- BX X7 & Q%] HHiE 4075/31/3.9/7
B-13/2024 [371% 28/03/2025 & T& LOI HIGT [T 7T 81 FiG+4T & P FFT
TIRT YT B G GBI & 3R JGT HT T 0T Gl 7757 1996 (GNeT
22.01.2021) JIRTHIT YT 7 GI79ET B Hda— GRT 97T H97 H [79¢ Bar 6/

5. B T Gl SHOFTH 1996 Td GRNET 22.01.2021 7 Z1GH1T YfF &1 7 fAaqT
T Sf1acT BT TG &1 Tl H7 I &1 Gi4oT BT Flad God Ta HFnee Toreg
P1 g &1 T/

6. TR BHIB 8/52,8/53, 8/54, 8/55 ,8/56, 8/57,8/58.8/59,8/60 UG 3= TR §
TI7YET 8q 3G+ &Y ITGT & Q% FHIB 4075/31/3.G/7 B-13 /2024 [a7IF
28/03/2025 & T& LOI HI&T 1337 747 &1 357 +f 3l o &1+ aney fav 07 @17
T 7 7 THBR] BT SfeTled® HHe [teg (e faver arge) s 7 gurd & a1
GBI RBIST J GRadT #3138 forad I YfF g Gqr aed &1 o 367
g/

(ANNEXURE 11-YEAR WISE SATELLITE PHOTOGRAPHS)

(ANNEXURE 12 - PHOTOGRAPHS OF ILLEGAL MINING IN KHASRA NO. 8
WITH BACKFILLING)

(ANNEXURE 13 - LOI GRANT IN KHASRA NO. 8) HG% 3fecied HiHe [arfies
(Qﬁ?f@?WTGE’E? P &RT EC BT Il BT FTGT Case No. 613/2010 Environment
Clearance No. 1085/SEIAA/13 dated. 25/06/2013 (ANNEXURE 14-ENVIRONMENT
CLEARANCE)

T 135 FUNIaT TG TedIIR 17 Tpg & S/f9d TRIT 7 SHladb T &Y Ica=+ #31
T gFIavTr &1 SqU1T &7 Tge &/ GIIavTT G% U8 GIct THTT BT b 184 a7
GF7 GIFGIY H97 G IR gl & &I UgaT & YRT BT GAlaRT Flaggdr o7
FTGH SR Gl &/

I SfeeIed FiHe [feE (Fi-c faRer aige &e+) & GINT TTeid SiTaIeg] 9ige
P! TR 81 EC & PAGE -1 & |/ GRIISTHT J&AIG% GRT HIS17T Tfior TRaT @& ey
FHF 31, 3R 13 B] &1 THBNT @ T & ToT latitude 23° 39' 21.9" N to 23° 39"
39.6" N and longitude 80° 34' 42.5" F to 80° 35" 11.11" £ Jg GIHHR] 77T & T8
GIRT HHIE 31 3R 13 &1 GaIRIT 7T B Flet TIRT HHIF 14, 5 13 & 17 TR
7 AT &l

Standard Condition: & Tise # 3o & &

Point no.1. Any addition of the mining area, change of khasra numbers,

enhancement of capacity, etc., shall again require prior environment
clearance as per EIA notification 2006.
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Point no.1 @& JFTR GG TG 7 [3%] GBI BT GRTT- 0 GaT HHIE 5 BT 35T
I SfETET SiI% I J GRTAT &1 G=IT 7 G: EC @7 BT oo 41

Point no. 10. Mining will be carried out as per the approved Mining plan. In
case of any violation of the Mining plan, the Environmental Clearance given
by SEIAA will stand

cancelled Point no. 10 H GIRTET & [ SEIAA HIE1A7T @I & 37T 3G=7 T8
5’7’-7} O¥ Environmental Clearence 79T &V Tl (? /

HIE137T @I / B @& S9N 761 189 o1 aret &1

(a) TG & [FERT 87 & FI8V TTHT 7 8FGR TTHT (17 UbS) H 33e GNg=7 1547
o7 76T 81 T 3ref & 347 § 3THT TYGR SaciidnT [4] ol bl &/ (T 7)

(b) TGTT & TRI 3% 7.5 meter FT barrier zone &1 ST TTIT & TTY 71 3= ITTHIT
Gt 4 off BT BT T 50 Hlew T 3% IGTT 1597 ST V6T &1 (FTHE 8)

(c) 7.5 meter @I barrier zone 73?@?? o777 &1 IoTE & TS URTT 4 Fi5 e w7 787
191 797 8 1(c) @@r7 &7 F 10 Hew @ S/fea &1 @t 21 90 [57 &7 67iet &1 [Igi=7T
J7 & o7 qrs137 @B & Tiaerl &1 gk 787 19T 1T 8

Point no.14,15,. Check-dam and garland drain shall be constructed at the
foot of dumps, and coco filters installed at regular intervals to arrest silt
from being carried to water bodies. Adequate number of check dams and
gully plugs shall be constructed across seasonal/perennial Nallahs.

Point no. 14,75, F ITHN dumps & TRI IR BT gpIe 1 5?73': Treanches/garland
drains T&1 15T a1 81 T3 @ el a1 F1c7m 3 787 &7 Ffed 39% S199g 1)
TBR BT 1 4 settling tank GTT TRIT T 767 F147 74T &1 G J &7 awrct] 91t
& for 78 TR 41T AT I sife 77T 3 57 V6T &/

check dam and garland drain &7 95107 767 13597 71277 8 154 7eb1e B B1g G1ev F1S]
I T7efl @ar &7 7 787 7147 7747 § FIGIT & GIH] TT dewatering &7 G G
P1 39 7 grg & Il TYr YT T F wetland T 3FST GiT 81 1377 #F aw) &
mines H 841 KTRST H¥ AT Jaqdl & Gr1 TR Igiyd 47 off 36T 8 39
TGy FT THIT TTHTT &7 & yoieT &v & 4 gt 81 761 81

Point no. 18 - Over Burden (OB) shall be stacked at earmarked dump site
only and shall not be kept active for a long period. The maximum height of
the dump shall not exceed 20m each stage shall preferably be of maximum
10 m and overall slope of the dump shall not exceed 35°.

Point no. 18 HGVaa &1 TIge TRTT & ST6Y &6 M 17 137 Sl & 3l +ff 87 @1
GaTE GI¥ SLOPE ANGLE T ff [35%f] 179727 &7 GrerT 787 13597 T W67 &1

Point no.19 Minimum 1000 plants shall be planted in one year and 5000 plants
shall be planted in the first five years.

Point no.19- @ 2013 & EC JT%T 8§17 & &1 & 10 T4 & GINIT @I79ET 4RF GRT
T 1T U Y7 €% Sfifdd Wiic 7] e/

Point no.21 By the end of the lease period, 33% of the area should be brought
under plantation.

Point no.21 - GIYET & 50 T 31.03.2030 3f¥id HFTH] 5 T 4 g9 §1 i1 dige -
21 T GG 31 @& SR 33% EF Sl ot TRIT & 3iav ot TRAT BT TTHT
6.50 BRIV (16 U G) H GHICTT 1597 5T FlfeT/ adErT & dior gRar 5 Hig &iieerT
787 547 7197 8 1Point no.29 Rain water harvesting shall be undertaken to recharge
the groundwater source and status of implementation shall be submitted to the
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Regional Office, MoEF, Gol. Bhopal and MP PCB within six months and thereafter
every year from the next consecutive year.

Point no.29 - ¥ aIc¥ FTaRCT Y} @7 &7 H 14 74 3@ 787 G §9e]
ST &1 FIE RUIE [FHrT &1 45! o 367 & a1 767 T8 [aurha FreR! & @y
&1 GHT &1

T8 [& gaiavuiiq @igla 7 Gleii@d 31dl &1 GoaaT Tb THIR 3RTE & T8 JHTRTE
T BIGNC BT TG Sfegicd HIFe [afies Ji7e faver aige &e gINT 137 T
& Iorg o7 GrHIfor UF Gaiaryr & 31 TEd o e &1 3% P U HEY HTIed
HiHe [fcE gi-c faver arge He+] @1 4qTav SIIHIge Higd @1 GaIavyy Wil
P [T BN GITEA% Hraarg] &1 o dlias GHIS H I8 U b FTevT Jegd &1
T3> [ GFIaR 3 GIE(TT o7 [35ef] GBI BT Bl TSIl S5 3R a7 767 147
I G GRET BT & GRYTCTT H B

1. The Mines Act 1952,1955

2. The Metalliferous Mines Regulation Act 1967

3. The Explosive Rules 2008.

T8 &5 0 siegied TiHe [fieE giae faver aige &e & 91 SURGIE dgdial
qgSanT forer &l YT @erT H Rule 32 (2)(d) of the Mineral Conservation and
Development Rules, 2017 &1 GeTgT I5a1 ? a?ﬁy ? -

(ALL THE CONCERNED PHOTOGRAPHS ARE ATTACHED IN THE PRIOR

ANNEXURES)

(a) TG & AT &7 & FE¥ TTHT 17 Ubs H 3/3e GG 1597 577 V6T &/ 35!
5@ ¥ oI U T S & TYaIe 397 G Saciid HT 3] off GHdT &

(b) TaT7 & TR 3 7.5 meter &7 barrier zone W@?ETW?WW{#W#W
G TIRT IHS] IGHIT Y &7 7 4 SR @ 547 o VT 81

(c) 7.5 meter @] barrier zone 3’5’?97@' o777 BT quig i‘?l-lls'\'v’ Fﬁ?W brd aﬁe‘ T 5’3?
1T T 81

"A safety zone of 7.5 meters shall be maintained from the lease boundary which

shall remain untouched and be developed as a green belt.” as per Rule 32(2)(d) of
the Mineral Conservation and Development Rules, 2017

"No excavation shall be carried out within 7.5 meters from the lease boundary to
avoid damage to adjacent property and to maintain slope stability’, as per DGMS
Circular Reference: DGMS Tech Circular No. 1/2008 (and similar orders

(d) GG & TaI7 1 @ar7 f9e §73¢ 3k 84 7410 & Ta &I GRer &7 g7
13T 779 1337 7 £ 757 7T 7T &1

- "All benches are designed with the maximum height of 6-9 meters and width
not less than 1.5 times the height as per Regualtion 106 of MMR 1967 and DGMS
Technical Circular 01/2009"

(e) AR waste ST BT UgTS M1 JF T TTHT 50 Bic Her @sT 397 [1da &v faar
T & 511t W WASTE ST a8 STeiT T W8T 81 ot 154! GEeT &7 BRI 81 G &1
"Overall slope angle should not exceed 45° unless supported by a detailed
geotechnical report as per Rule 117 of the Mineral Concession Rules, 1960 (MMDR
Act)

T8 1& T SeTIcd FIHe [eHes T Fiaigd &a1 & a4 499 @zl & gRiad
&7 & FIaqa 31 3T F1H SGRalE R 39 @1 4 &I GR&T &1 did 4 7 1347
& SV Gl [7ae H17] &1 Saee &1 61 39 8g HUH1 & G [a9aT, TIT G777
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(&1 577 STrEare) o7 T @&r @ HFEgER g9 @1 formard o 3 o aaed
34} gasfafTaat ®1 SgureT &Y 4 1% 76 & 57 U [af® Frdare] &Y 37
TTTIRD [SH] TZHT B] dplcr THId & [cTiad 97 g |

TE SfUNTe UF BIGINC BT B SeTled HAe [alHes Ji4e [aver G18e He] GRT
147 T ¥ET & orT R qraifoids U qaiaR YET @1 TEd] [ormaR] 81 GFT HT OY
o7 @1 ol SN &1 GTT ST &1 T H e Sfcgied Hac [aftee gi-e [aver aige
3R FB1F1 & TEd TIaeae Hrdare] giadd a7 &rd)

T8 135 39 THad & BT & 75 § 99 GRIGR & TH &1 I &1 Aia-IHaar i
PBITT PT GIT= BT G TF BNGNE HTH] B1 F1ad 3R Tl [ i
3f8F §7c1 & [ a& Flaeell 71 §7 3 G FarerT S o7 T G §U 8 7T
3T BTG 3N 36 H¥ JITT &1 3/ IToed &t 77 Gg 7|

TE 13 3 0T T HEH /cTIed HIHe [fties Jiae [averr qise de+l gRT 1ar
797 8 @1 G 5T T 139 8 59 G gHeT &1 gi 7R SR g & arel it
&1 3% g1l grg &7 ¥ [RgETER 3iad kT U4 qIivs s Erare] &1 o/

FFT T2 Jg ST GIITPR] & HT<T §5 6§41 Gl 1 FIagiy 3R i 8 I

T9ET & G317 B 7 gINT 1T off 96T 87

English translation of the relevant part of the letter petition made by
the Registry of this Tribunal reads as under:-

“Subject:- Regarding mineral dolomite and limestone mine at village
Chhaparwah, Tehsil Barwara, District Katni, Khasra No. 13 and 31,
total area 19.71 hectares, of M/ s Ultratech Cement Limited, Unit Birla
White, Katni.

Sir,

It is submitted that M/s UltraTech Cement Limited, a unit of Birla
White in Barwara tehsil of my home district, is acting as a mineral
mafia in Katni district. It has its eyes set on the finest Wallputti-grade
dolomite deposits in Katni district. It intends to acquire this dolomite
through all legal and illegal means. To achieve this, UltraTech Cement
Limited is disregarding all ethical standards and causing revenue
losses worth crores of rupees to the government.

I had previously brought to your attention the issue of illegal
excavation by encroaching upon the land outside their mine located in
village Bhadawar, tehsil Barwara. In the joint demarcation report of
the Mineral and Revenue Department dated 21.05.2025, it has been
proved that M/ s Ultratech Cement Limited, Unit Birla White, Katni, has
encroached upon 1.30 acres (0.52 hectares) of land in the mine in
village Bhadawar and carried out illegal excavation. There is a
provision for a 30-fold penalty for illegal excavation as per rules. If
imposed, the amount would run into crores of rupees. The government
is yet to take action on the said demarcation report.

(ANNEXURE 1 BHADAWAR MINES SEEMANKAN REPORT)

The mine of mineral dolomite and limestone at village Chhaparwabh,
Tehsil Barwara, District Katni, Khasra No. 13 and 31, total area 19.71
hectares of M/s Ultratech Cement Limited Unit Birla White Katni has
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been contracted for a period of 50 years from 23.02.1981 to
31.03.2030. (ANNEXURE 2 CHHAPARWAH MINES ANUBANDH 2015)
With reference to the above said mining lease, serious irregularities,
illegal encroachment, illegal excavation, illegal transportation and
violation of rules and regulations are being committed by M/s
Ultratech Cement Limited Unit Birla White Katni, which is being
brought to the notice of the Government Administration by me for
proper investigation and appropriate action.

The land of village Chhaparwah, Tehsil Barwara, District Katni,
Khasra number 176/1 and 177/2 (new Khasra number 31 and 13)
with total area of 10.17 hectares (25 acres) was approved for 10 years
vide order number 3-37/80/ 12 dated 06.08. 1980 of Madhya Pradesh
Government, Mineral Resources Department Bhopal. The area of the
above-mentioned mining lease was increased to 48.72 acres (19.71)
hectares under the order dated 05.07.1985 and the period was made
for 20 years i.e. from 23.02.1981 to 22.02.2001. Further renewal for
20 years (23.02.2001 to 22.02.2021) and subsequently extended as
per Section 8A (5) of the Mines and Minerals (Development and
Regulation) Act (Amendment) Ordinance, 2015 from 23.02.2021 to
31.03.2030.

(ANNEXURE 2 CHHAPARWAH MINES ANUBANDH 2015)

The said mining lease was transferred from M/s Grasim Industries to
M/s Ultratech Cement Limited (Unit Birla White) vide order no. 3-
23/2002/12/2 dated 13.07.2011 of Madhya Pradesh Government,
Mineral Resources Department, Bhopal. The mine contains dolomite
and limestone minerals, which fall under the primary mineral
category. Its regulation and management is carried out by the Indian
Bureau of Mines (IBM) through the approval of mining plans/schemes
and regular annual inspections. In case of violations found during
inspections, a violation notice is issued under the Mineral
Conservation and Development Rules 2017. The IBM Violation Notice
dated 23.03.2024 states that the violation under Rule no. 11(1) states:
ii. Backfilling in the pit is observed in the area which is not proposed
in the approved Review of the mining plan.

M/s UltraTech Cement Limited (Unit Birla White) has consistently
concealed true information in the preparation of mining plans and
schemes. Illegal excavation and backfilling have consistently been
carried out in the mine area. This fact is also confirmed by the
aforementioned IBM Violation Notice dated 23.03.2024.

(ANNEXURE 3-IBM VIOLATION NOTICE DATED 23.03.2024)

With respect to the said mining lease, M/ s Ultratech Cement Limited
(Unit Birla White) has ilegally excavated and transported
approximately 15 lakh metric tonnes from the mine located in village
Chhaparwah, for which the penalty is 30 times the prescribed royalty
amount (Rs. 100/- PMT on dolomite), i.e. approximately Rs. 450 crore.
In the context of the mining lease of M/s Ultratech Cement Limited
(Unit Birla White) located at Village Chhaparwah, I have obtained
year-wise images of the mining area from Google Earth, documents of
the mining lease located at Village Chhaparwah available on the
departmental website available on the internet, on that basis I am
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presenting a first-hand review of the irregularities and illegal
excavation of the mining area before the Government administration.
Significant discrepancies in the extraction and dispatch of dolomite
minerals

1. The only pit currently being excavated for dolomite minerals in the
mining lease area of M/s. UltraTech Cement Limited, a unit of Birla
White, is a single pit measuring approximately 3 hectares. There are
no other pits on the site. The maximum depth is 30 meters and the
average depth is 12 meters.

(ANNEXURE 4 AND 4A-PIT PHOTOGRAPHS OF CHHAPARWAH
MINES)

2. Approximately calculated 7 lakh metric tons of mineral appears to
have been produced from the said area.

3. Approximately 2 lakh metric tons of subgrade mineral deposits are
located in the mineral waste dump; thus, a total of 5 lakh metric tons
of dispatchable mineral appears to have been extracted from the pit
as currently visible.

(ANNEXURE 5 CHHAPARWAH MINES DUMP PHOTOGRAPHS OF SUB
GRADE MINERALS)

4. UltraTech Cement Limited (Unit Birla White), Katni, shipped
approximately 2.2 million metric tons of dolomite from the mining lease
at Village Chhaparwah to Birla White Putty Plant, Village Pati Jharela,
using valid pit passes from 2015 to 2024-25. This data can be viewed
in the records of the Mineral Branch, Katni, and on the e-mineral
portal. The quantity of mineral extracted can also be estimated by
measuring the mining pit.

(ANNEXURE 6 CHHAPARWAH MINES PRODUCTION SHEET)

5. UltraTech Cement Limited (Unit Birla White), Katni, produced only
0.5 million tons of dolomite from its quarry and dispatched and
transported approximately 2.2 million metric tons of dolomite to its
Birla White Putty Plant in Village Pati-Jharela. 6. The difference of 1.7
million metric tons between production and dispatch was caused by
illegal mining. The administration is expected to verify this illegal
mining and take appropriate action.

7. The putty plant at Jharela-Pati of UltraTech Cement Limited (Unit
Birla White), Katni is operational since 2012 with an annual
production capacity of 4 lakh MTPA. For this, the ratio of dolomite and
other raw materials is 80:20, in the total 13 years till 2024, the
consumption of 41 lakh ton dolomite at 80% ratio in the production of
52 lakh ton wallputty can be cross verified from dispatch from the
mine and others. This fact can be corroborated to prove illegal
excavation.

M.P. Minerals (Prevention of Illegal Mining, Transportation and
Storage) Rules,

1. The mineral dolomite is mined from the mining lease of M/s
Ultratech Cement Limited (Unit Birla White) located in village
Chhaparwah, Katni, and transported to the company's Birla
Whiteputty Plant located in Jharela-Patti, Katni. In order to conceal
illegal mining, the company seeks to conceal the amount of mineral
being legally obtained from the mine.
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2. The Putty Plant of UltraTech Cement Limited (Unit Birla White),
Katni, located at Jharela-Pati, has been operating with an annual
production capacity of 400,000 MTPA since 2012. The primary raw
material for the operation of the said Wall Putty Plant is dolomite,
which accounts for 80% of its utilization, i.e., 320,000 MT.

3. The putty plant keeps a reserve of its operational capacity for rainy
season and other circumstances. For this, approximately 1 lakh metric
ton of dolomite mineral is stored in the putty plant located at Jharela-
Pati of M/ s Ultratech Cement Limited (Unit Birla White), Katni.

4. The provision of stock license for the storage of the said mineral has
been made in the MP Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules 2006, later known as Rules 2022.
5. The rule clearly provides that "No person shall store or cause to be
stored for commercial purposes or trade any mineral/ minerals or its
products outside the mine/quarry area without holding a valid Licence
granted by the Licensing Authority under these rules.

6. "Stockyard” means a place where the mineral/ minerals and / or its
products are stored and stocked for commercial purposes outside the
lease area;

7. "Mineral Product" means bricks, roofing tile, lime, dressed stone,
block, slabs, tiles, chips, ballast, stone dust and/or any product to be
prepared from mineral/ minerals without involving any chemical
changes.

8. Despite the provision in the rules, M/s Ultratech Cement Limited
(Unit Birla White), Katni has not obtained a stock license for its putty
plant located at Jharela-Pati. This act encourages illegal storage and
transportation.

9. M/s Ultratech Cement Limited (Unit Birla White), Katni, not only
purchases dolomite from legal mining lease holders but also from
various traders. The dolomite may be supplied by them from illegal
mining sources. Transportation may be done using a transit pass from
another source.

10. All the wallputty plants and others located in Katni district,
combined, consume 15-16 lakh metric tons of dolomite annually.
However, the Mineral Department estimates revenue from only 4-5
lakh metric tons of dolomite. The reasons for this discrepancy mustbe
studied in detail. Illegal mining and the points (industries) where this
illegally mined mineral is consumed must be identified.

11. A correlation must be established between the source of mineral
production (mining lease) and the source of mineral consumption
(storage permit) to completely prevent illegal processes.

12. It is unclear why the industry in Madhya Pradesh is violating the
Madhya Pradesh Minerals (Prevention of lllegal Mining, Transportation
and Storage) Rules 2006 and subsequent Rules 2022. However, the
company should be transparent. If compliance with the rules helps
curb illegal mining, the company should cooperate.

13. Other companies, both large and small, in the district have
obtained stock licenses for the putty industry. And the fact that M/ s
Ultratech Cement Limited (Unit Birla White), Katni, filed suit against
this in the Honorable High Court of Jabalpur, upon request from the
Mineral Department, casts doubt on the company's intentions.
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Regarding Khasra No. 13

1. UltraTech Cement Limited (Unit Birla White) has been granted an
area of 1.44 hectares in Khasra No. 13 for mining vide a Government
Order.

2. It has expanded and occupied an area of 1.70 hectares in Khasra
No. 13, due to which illegal mining is continuing even today by
occupying an area 0.26 hectares more than the legally provided area.
(ANNEXURE 10-KHASRA 13 HIGHLIGHTED)

Regarding Khasra No. 5

1. The mining lease granted to UltraTech Cement Limited (Unit Birla
White) in village Chhaparwah, as per the Khasra and map, covers 31
parts (18.27 hectares) and 13 parts (1.44 hectares) with a total area
of 19.71 hectares. However, UltraTech Cement Limited (Unit Birla
White) has included Khasra No. 5 in its current mine map despite it
not being mentioned in the mining lease order and contract and the
Environmental Consent (EC). (ANNEXURE 7-CHHAPARWAH MINES
GOVERNMENT KHASRA AND NAKSHA)

2. Currently, by including 3 hectares area of Khasra No. 5 in the map
of the mining lease granted by the Government (whereas this Khasra
No. 5 has not been granted by the Government), Ultratech Cement
Limited (Unit Birla White) has encroached upon the area since the year
2018 and started illegal excavation which is continuing till date.
(ANNEXURE 8 GEO-TAGGED PHOTOGRAPHS OF ILLEGAL MINING IN
KHASRA NO. 5)

3. Mining has been done up to a depth of 40 meters on 2.70 hectares
of 3 hectares area of Khasra No. 5. On this basis, at an average pit
depth of 20 meters, 5,40,000 cu.meter of dolomite mineral and at a
mathematical value of 2.5 tons/ m?3, approximately 10 lakh metric tons
of dolomite mineral has been mined without any authorization,
involving environmental damage.

Regarding e-tender for the mineral dolomite in village Chhaparwah

1. E-tender No. 3(1) dated 20.05.2022 for the mineral dolomite issued
by the Directorate of Geology and Mining, Madhya Pradesh, invited
tenders for Khasra Nos. 5 (Part), 13 (Part), 14 (Part) of village
Chhaparwah, totaling an area of 9.42 hectares. 2. Illegal excavation
on Khasra No. 5 (Part), 13 (Part), 14 (Part) of the said tender with total
area of 9.42 hectares was started by UltraTech Cement Limited (Unit
Birla White) after new EC No. 1085/ SEIAA/ 13 DATED 25.06.2013 in
which the production capacity was expanded from 6600 TPA to
500000 TPA (FIVE LAKH,).

3. lllegal excavation continued unabated in the aforementioned
Khasra number from 2014 to 2019. During this period, the entire
production from this area was shipped to UltraTech Cement Limited
(Unit Birla White) Putty Plant in Village Pati-Jharela, amounting to
approximately 1.5 million tons. Since excavation was not conducted
from a legal mining area, penalties of up to 30 times the amount for
1.5 million tons are applicable under the category of illegal mining and
illegal transportation.

4. Mining was done up to a depth of 20 meters on an area of 4.70
hectares out of total area of 9.42 hectares in Khasra No. 5 (Part), 13
(Part), 14 (Part). At an average pit depth of 12 meters, 6,00,000
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cu.meter dolomite mineral with a density of 2.5 tons/m?
approximately 15 lakh metric tons of dolomite mineral has been
excavated without any authorization, involving environmental
damage.

5. After UltraTech Cement Limited (Unit Birla White) had extracted 15
lakh metric tons of mineral from 2019 to 2021, in order to hide the
illegal excavation, 15 lakh metric tons of dolomite which was unused
for putty work and was of low whiteness, was backfilled with
subgrade minerals and an attempt was made to conceal the crime.

6. After tendering E-Tender No. 3 (1), a letter of intent was issued on
23.09.2022 in favor of the successful tenderer, M/s Jai Mahavir
Minerals, Nagpur. Upon learning that the mineral had already been
exploited, the firm contacted both the Directorate of Geology and
Mining, Bhopal, and Ultratech Cement Limited (Unit Birla White),
Katni. The firm was disappointed when no appropriate response was
received, which dealt a blow to the government's tender policy.
Ultratech Cement Limited (Unit Birla White), Katni, intentionally
caused the government to lose the revenue it was supposed to receive.
7. Another fact regarding the said tender is that UltraTech Cement
Limited (Unit Birla White), Katni, was also a tenderer in the said
tender. Their tender was rejected on technical grounds. If they had
been allotted the tender area after receiving the tender, their intention
to conceal the illegal mining could have been ignored. (ANNEXURE 9-
DOCUMENTS AND PHOTOGRAPHS OF E-TENDER MINES)

Illegal mining of the mineral dolomite on other land parcels throughout
Chhaparwah village.

1. Chhaparwah village has over 200 hectares of government land,
which contains the dolomite mineral. Within this land, M/s Ultratech
Cement Limited (Unit Birla White), Katni, has a legal 19.716 acres
mine. Under the guise of this legal mine, illegal mining has been
ongoing in other nearby land parcels since 2014, as can be seen in
Google Earth's year-by-year satellite images.

2. Continuous illegal excavation and backfilling is done from about 2
hectares of all other Khasras of village Chhaparwah, namely 8/52,
8/53, 8/54, 8/55, 8/56, 8/57, 8/58, 8/59, 8/60, whose total area is
6.20 hectares. In this way, till date, about 1 lakh MT of high-quality
expensive dolomite is being extracted from these areas. 3. The above
mentioned Khasras are government leased land distributed to tribals,
from which the tribals have been driven away through intimidation.
They have not been allowed to use their land for the past 10 years.
Their land has been illegally mined.

4. To conceal the above act, M/ s Ultratech Cement Limited (Unit Birla
White), Katni, applied for a mining lease in these Khasras and
obtained an LOI vide Government Order 4075/31/U.P/N No. 13/2024
dated 28/03/2025. It is noteworthy that all of the above-mentioned
land is government owned, and the Government's MP Minor Minerals
Act 1996 (amended 22.01.2021) prohibits the application for a mining
lease on government land.

5. The Madhya Pradesh Minor Minerals Act 1996 and its amendment
dated 22.01.2021 provide for the allotment of government land only
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through tender. This allows the Madhya Pradesh government to obtain
a fair price for minerals and maximize revenue.

6. Applications for mining leases in Khasra numbers 8/52, 8/53,
8/54, 8/55, 8/56, 8/57, 8/58, 8/59, 8/ 60, and other Khasras were
obtained vide Government Order 4075/31/U.P/N No. 13/2024 dated
28/03/2025. A proper investigation should also be conducted to
determine what facts or information M/s UltraTech Cement Limited
(Unit Birla White), Katni, has concealed or altered in government
records, allowing the allotment of a mine on government land.
(ANNEXURE 11-YEAR WISE SATELLITE PHOTOGRAPHS)
(ANNEXURE 12 PHOTOGRAPHS OF ILLEGAL MINING IN KHASRA NO.
8 WITH BACKFILLING)

(ANNEXURE 13-LOI GRANT IN KHASRA NO. 8)

Violation of conditions of EC issued to M/ s UltraTech Cement Limited
(Unit Birla White)

Case No. 613/2010 Environment Clearance No. 1085/SEIAA/ 13
dated. 25/06/2013 (ANNEXURE 14-ENVIRONMENT CLEARANCE)
As per the facts presented above, encroachment and excavation of
more than 17 acres of land has caused irreparable damage to the
environment. Carrying out mining operations without assessing the
environmental impact and causing environmental damage has a major
impact on India's environmental commitment.

Incorrect information has been submitted by M/s UltraTech Cement
Limited (Unit Birla White Katni). In Page-1 of EC, the second project
proponent has given information of only Khasra No. 31 and 13 of the
mining lease area and latitude 23° 39'21.9" N to 23° 39' 39.6" N and
longitude 80° 34' 42.5" E to 80° 35' 11.11" E. This information is
wrong. It does not show Khasra No. 31 and 13 but falls in three
Khasras of Khasra No. 14, 5, 13.

It is mentioned in the point of Standard Condition that

Point no.1. Any addition of the mining area, change of khasra
numbers, enhancement of capacity, etc., shall again require prior
environment clearance as per EIA notification 2006.

According to point no. 1, in case of any change in the Khasra number,
such as the subject of Khasra number 5 and change in latitude and
longitude, there was a need to take EC again. C

Point no. 10. Mining will be carried out as per the approved Mining
plan. In case of any violation of the Mining plan, the Environmental
Clearance given by SEIAA will stand cancelled

Point no. 10 states that SEIAA can cancel the Environmental Clearance
if excavation is not carried out as per the mining plan.

Works not carried out as per mining plan/scheme

(a) Illegal excavation is being carried out in approximately 7 hectares
(17 acres) outside the designated quarry area. This can be observed
year-wise in Google Earth images.

(Attachment 7)

(b) A 7.5-meter barrier zone has not been left around the quarry.
Excavation is also being. carried out in adjacent government land,
sometimes extending beyond 50 meters.

(Attachment 8)
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(c) No plantation has been done in the mine area due to the failure to
leave a 7.5 meter barrier zone.

d) The mine area has steep cliffs of more than 10 meters at a 90 degree
angle. The mining plan's provisions for mining benches have not been
followed.

Point no. 14, 15. Check-dam and garland drain shall be constructed at
the foot of dumps, and coco filters installed at regular intervals to
arrest silt from being carried to water bodies. Adequate number of
check dams and gully plugs shall be constructed across
seasonal/perennial Nallahs.

According to point no. 14,15, no trenches/garland drains have been
constructed around the dumps. Water from the mines should not flow
directly into the drain. Despite this, no settling tank has been
constructed in the mine area. There are rain drains nearby which
continuously discharge huge amounts of silt into the drain.

Check dam and garland drain have not been constructed. No water
body or drain has been constructed in the mine area. Rain water and
dewatering water collect in the wetlands of nearby Jhampi and
Bhajiya villages due to slope. For the past several years, heavy
blasting in the mines has been continuously polluting the water with
chemical components. The effect of this pollution is also being felt on
the groundwater level of rural areas.

Point no.18 Over Burden (OB) shall be stacked at earmarked dump
site only and shall not be kept active for a long period. The maximum
height of the dump shall not exceed 20m each stage shall preferably
be of maximum 10 m and overall slope of the dump shall not exceed
35°,

Point no. 18 Overburden is dumped anywhere outside the mine area,
still no rules are being followed regarding the height of the dump and
slope angle.

Point no.19 Minimum 1000 plants shall be planted in one year and
5000 plants shall be planted in the first five years.

Point no. 19- Not a single visible living plant is visible from the mining
lease holder during the 10 years since the EC was obtained in 2013.
Point no.21 By the end of the lease period, 33% of the area should be
brought under plantation. Point no.21 - The 50-year term of the mining
lease will expire on March 31, 2030, or in the next five years.
According to the conditions outlined in point 21, 33% of the lease area,
or approximately 6.50 hectares (16 acres), must be planted. Currently,
no plantations have been established in the lease area.

Point no.29 Rain water harvesting shall be undertaken to recharge the
groundwater source and status of implementation shall be submitted
to the Regional Office, MoEF, Gol. Bhopal and MP PCB within six
months and thereafter every year from the next consecutive year.
Point no.29 - Rain water harvesting also does not appear to have been
done in the mining area. Whether the annual report of its compliance
is being sent to the department or not can be made clear from the
departmental information.

The violation of the conditions mentioned in the environmental
clearance is a serious crime. This crime has been committed by a
corporate company, M/ s Ultratech Cement Limited, Unit Birla White,
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Katni, which has a great responsibility for social and environmental
protection. For the above act, the environmental clearance of
Bhadawar Dolomite Mines of M/ s Ultratech Cement Limited, Unit Birla
White, Katni should be cancelled and provisional action should be
taken so that it can be presented as an excellent example in the society
that no compromise of any kind will be made for the protection of the
environment, today or in the future.

Lack of compliance with mine safety laws

1. The Mines Act 1952,1955

2. The Metalliferous Mines Regulation Act 1961

3. The Explosive Rules 2008.

M/s Ultratech Cement Limited, Unit Birla White, Katni, has violated
Rule 32(2) (d) of the Mineral Conservation and Development Rules,
2017 in its mine situated at Village Chhaparwah, Tehsil Barwara,
District Katni, as under:-

(ALL THE CONCERNED PHOTOGRAPHS ARE ATTACHED IN THE
PRIOR ANNEXURES)

(a) Illegal excavation is taking place on approximately 17 acres outside
the designated quarry area. This can be seen from on-site inspections
and year wise Google Earth imagery.

(b) A 7.5-meter barrier zone has not been left around the quarry, and
additional mining is also taking place on other government land
adjacent to the border.

(c) No plantation has been done in the mines area as a barrier zone of
7.5 meters has not been left.

"A safety zone of 7.5 meters shall be maintained from the lease
boundary which shall remain untouched and be developed as a green
belt." as per Rule 32(2)(d) of the Mineral Conservation and
Development Rules, 2017

"No excavation shall be carried out within 7.5 meters from the lease
boundary to avoid damage to adjacent property and to maintain slope
stability"”, as per DGMS Circular Reference: DGMS Tech Circular No.
1/2008 (and similar orders

(d) The instructions given by the Mine Safety Act regarding mine pit
height and bench construction have not been followed in the operation
of the mine. C

- "All benches are designed with the maximum height of 6-9 meters
and width not less than 1.5 times the height as per Regualtion 106 of
MMR 1961 and DGMS Technical Circular 01/2009"

(e) Mountains of mineral waste dumps have been created here and
there, standing vertically approximately 50 feet high. Waste is still
being dumped there, which could lead to an accident.

"Overall slope angle should not exceed 45° unless supported by a
detailed geotechnical report as per Rule 111 of the Mineral Concession
Rules, 1960 (MMDR Act)

M/s Ultratech Cement Limited, a reputable company, despite being
aware of all rules and regulations, has ignored mine safety at its mine
located in village Chhaparwah and has disregarded the relevant rules
and regulations. For this reason, the company's mining expert, the
mine manager (Sh. Bijay Jaiswal), who was responsible for operating
the mine as per the rules, has also failed to comply with all rules and
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regulations. Legal action should be taken against him and his
qualified degree license should be suspended with immediate effect.
This crime is being committed by a corporate company, M/s UltraTech
Cement Limited, Unit Birla White, Katni, which has a significant
responsibility for social and environmental protection. An investigation
should be conducted into this act, and if found guilty, mining
operations at the Chhaparwah Dolomite Mines of M/s UltraTech
Cement Limited, Unit Birla White, Katni, should be suspended, and
appropriate action should be taken under the mine safety rules and
regulations.

In this democracy, under the rule of law, all are equal; everyone must
abide by government policies, rules, and laws. A corporate company
has an even greater moral and social responsibility to refrain from
becoming competitive and to avoid causing undue revenue loss to the
government by exploiting and exploiting resources that belong to the
general public.

If such an act has been committed by M/s Ultratech Cement Limited
Unit Birla White Katni, then it is a matter of investigation. This entire
matter should be investigated with complete honesty and
responsibility and if found guilty, appropriate penalty and criminal
action should be taken as per the rules.

I have received the above facts through authorized source and I am
bringing it to the notice of the government-administration for its
verification and investigation of its veracity.”

4. Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the
enactments specified in Schedule-I to the National Green Tribunal Act,

2010.

5. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Madhya Pradesh through
Principal Secretary, Environment, Forest and Climate Change,
Government of Madhya Pradesh. (2) District Magistrate, Katni (3) Central
Pollution Control Board through Member Secretary (4) Madhya Pradesh
Pollution Control Board (MPPCB) through Member Secretary and (5) M/s
Ultratech Cement Limited, Unit Birla White, Katni who stand impleaded as
respondents No. 1 to 5. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents No. 1

to 5 requiring them to file their replies/responses within one month.
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6. Notice is ordered to be served on respondent no. 5 through the
District Magistrate, Katni and for this purpose, notice issued to respondent
no. S may be sent to the District Magistrate, Katni by email for getting the
service effected on respondent no. 5 and sending his report in this regard

to this Tribunal within 15 days.

7. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of representatives of Integrated Regional
Office, MoEF&CC, Bhopal, Madhya Pradesh, Central Pollution Control
Board (CPCB), MPPCB and District Magistrate, Katni and direct the same
to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of
the concerned project proponent, verify the factual position and take
appropriate remedial action by following due course of law and submit its
report within one month. The CPCB will be the nodal agency for

coordination and compliance.
8. List on 06.01.2026 for further consideration.

9. A copy of this order be sent to the Integrated Regional Office,
MoEF&CC, Bhopal, Madhya Pradesh, Member Secretary, CPCB, Member
Secretary, MPPCB and District Magistrate, Katni by email for requisite
compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 24th, 2025
Original Application No. 579/2025
AB
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1 09 Annexure-03

State Level Environment Impact Assessment Authority

Madhya Pradesh
Government of India
Ministry of Environment & Forests

Madhya Pradesh Pollution Control Board
E-5. Arera Colony

Bhopal-4620 16

visit us http://www.mpseiaa.nic.in
Tel:0755-2466970

No:374/EPCO-SEIAA/09
Date:16-12-09

To,

M/s Alcon Laboratory & Industries, (India)
D1 —113/114, Sector-5,

Devendra Nagar, Chaparwaha

Raipur (C.G)

Sub: Prior Environmental Clearance for Dolomite & Limestone mine 19.716 hact.
Khasra no 31 New at Village- Chaparwaha, Teh.- Murwara, Distt- Katni. Case
no. 225/2008
This has reference to your application No. Nil dated 13/10/08 and subsequent letters
dated 17/02/09 and 22/09/2009 seeking prior environmental clearance for the above
project under the EIA Notification, 2006. The proposal has been appraised as per
prescribed procedure in the light of provisions under the EIA Notification, 2006 on the
basis of the mandatory documents enclosed with the application viz., the Form | and pre-
feasibility report and the additional clarifications furnished in response to the
observations of the Expert Committee constituted by the competent authority in it
meetings held on 23/09/2009.

2. It has been noted that the proposal is for Dolomite and limestone mining at
production capacity 7,000 Mt/annum . The mining lease area is 19.716 ha., which
is a part of non agriculture barren land. Out of total lease area of 19.716 ha.,
mining will be carried out in 7.7248 ha., only. An area of 0.304 ha. for roads
0.045 ha., for green belt and 0.028 will be utilised ha. for infrastructure. The
optimum depth of the mine at the end of the lease period would be 20 mts. There
are no Wildlife Sanctuaries, National Parks, Tiger/Elephant Reserves, Heritage

sites etc. within 10 km of the lease boundary. No relocation and rehabilitation of
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population will be involved. The mineable reserves are 6229572 T. At proposed
rate of production life of the mine at present capacity will be about 943 years.
Method of mining will be open cast semi mechanized using hand tools. Water
requirement will be 9 KLD, which will be met from ground water. Solid waste of
about 27854 Cum MT will be generated during the lease period. Public hearing
was conducted on 10/01/2008.

The project has been considered in accordance with the provisions of the EIA
notification issued by the Ministry of Environment & Forests vide S.O. 1533 (E),
dated September 14, 2006.

Based on the information submitted by you, as at Para 2 above and others, the
State Level Environment Impact Assessment Authority (SEIAA) considered the
case in its 24™ meeting held on 17-11-09 and decided to accept the
recommendations of SEAC. You are hereby accorded prior environmental
clearance to the above project under the provisions of EIA notification dated
September 14, 2006, subject to the compliance of the following Specific and

General conditions.
Specific conditions

No two pits shall be simultaneously worked i.e before the first is exhausted and

reclamation work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the
next pit, reclamation and plantation works in the exhausted pit shall be completed
so as to ensure that reclamation, forest cover and vegetation are visible during
the first year of mining operations in the next pit. This process will follow till the
last pit is exhausted. Adequate rehabilitation of mined pit shall be completed

before any new ore bearing area is worked for expansion.

Adequate buffer zone shall be maintained between two consecutive mineral

bearing deposits.
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(viii)

(x)
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Sprinkling of water on haul roads to control dust will be ensured by the project

proponent.

Minimum 100 plants/ 90m? annually will be planted in the first five years by the

project proponent.

By the end of the lease period 33% of the area should be brought under

plantation.

Blast vibrations study shall be conducted and submitted to the Regional office of
the Ministry within six months. The study shall also provide measures for
prevention of blasting associated impact on nearby houses and agricultural
fields.

Need based assessment for the near by villages shall be conducted to study
economic measures which can help in upliftment of poor sections of society.

Company shall provide separate budget for community development activities.

Land-use pattern of the nearby villages shall be studied, including common
property resources available for conversion into productive land. Action plan for
abatement and compensation for damage to agricultural land/ common
property land (if any) in the nearby villages, due to mining activity shall be
submitted to the Regional office of the Ministry within six months. Annual
status of implementation of the plan and expenditure thereon shall be reported to

the Regional Office of the Ministry.

Maintenance of village roads through which transportation of minerals are
undertaken shall be carried out by the company regularly at its own expenses.

The roads shall be black topped.

Rain water harvesting shall be undertaken to recharge the ground water source.
Status of implementation shall be submitted to the Regional Office of the Ministry

within six months and thereafter every year from the next consequent year.
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Measures for prevention and control of soil erosion and management of silt shall
be undertaken. Protection of dumps against erosion shall be carried out with geo
textile matting or other suitable material, and thick plantations of native trees and
shrubs shall be carried out at the dump slopes. Dumps shall be protected by

retaining walls.

Trenches / garland drains shall be constructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being carried to water bodies.
Adequate number of Check Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs (if any) flowing through the ML area and silts

arrested. De- silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed for
both mine pit and for waste dump and sump capacity shall be designed keeping
50% safety margin over and above peak sudden rainfall (based on 50 years
data) and maximum discharge in the area adjoining the mine site. Sump capacity
shall also provide adequate retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at the corners of the garland

drains and de-silted at regular intervals.

Ground and surface water (if any) in and near the core zone (within 5.0 km of the
lease) shall be regularly monitored for contamination and depletion due to mining
activity and records maintained. The monitoring data shall be submitted to the
Regional Office of the Ministry regularly. Further, monitoring points shall be
located between the mine and drainage in the direction of flow of ground water

shall be set up and records maintained.

Cultivable waste land within 5 km radius of the lease shall be identified and
developed into productive land and made available to villages. Status of
implementation shall be submitted to the Regional office of the Ministry within

three months from start of production.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest human habitation (including schools

and other public amenities located nearest to sources of dust generation as
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(xix)

(xxi)
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applicable) and records submitted to the Regional Office of the Ministry

regularly.

Baseline data for air quality shall be maintained and RSPM level in air quality in
the nearby human habitation (villages) shall also be monitored along with other

parameters.

Transportation of minerals shall be done by covering the trucks with tarpaulin or

other suitable mechanism so that no spillage of mineral / dust take place.

Occupational health and safety measures for the workers including identification
of work related health hazards, training on malaria eradication, HIV, and health
effects on exposure to mineral dust etc. shall be carried out. Periodic monitoring
for exposure to respirable mineral dust on the workers shall be conducted and
records maintained including health records of the workers. Awareness
programme for workers on impact of mining on their health and precautionary
measures like use of personal equipments etc. shall be carried out periodically.
Review of impact of various health measures shall be conducted followed by

follow up action wherever required.

The project proponent will ensure following action to be taken as committed

during public hearing.

(a) Employment to local laboaurs.
(b) All possible support will be provided for the development of nearby

villages.

Top soil / solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfiling (wherever applicable) for
reclamation and rehabilitation of mined out area. Top soil shall be separately
stacked for utilization later for reclamation and shall not be stacked along with

over burden.
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Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not
be kept active for long period. The maximum height of the dump shall not exceed
20 m, each stage shall preferably be of maximum 10 m and overall slope of the
dump shall not exceed 350. The OB dump shall be backfilled. The OB dumps
shall be scientifically vegetated with suitable native species to prevent erosion

and surface run off.

Monitoring and management of rehabilitated areas shall continue until the
vegetation becomes self-sustaining. Compliance status shall be submitted to the

Regional office of the Ministry of Environment & Forests on six monthly basis.

Slope of the mining bench and ultimate pit limit shall be as per the mining

scheme approved by Indian Bureau of Mines.

Adequate plantation shall be raised in the ML area, haul roads, OB dump sites
etc. Green belt development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the local DFO /
Agriculture Department. Herbs and shrubs shall also form a part of afforestation
programme besides tree plantation. The company shall involve local people for
plantation programme. Details of year wise afforestation programme including
rehabilitation of mined out area shall be submitted to the Regional Office of the

Ministry every year.

Regular monitoring of ground and surface water sources for level and quality
shall be carried out by establishing a network of existing wells and constructing
new piezometers during the mining operation. The monitoring shall be carried out
four times in a year i.e. pre-monsoon (April-May), monsoon (August), post-
monsoon (November) and winter (January) and the data thus collected shall be
regularly sent to MoEF, Central Ground Water Authority and Regional Director,
Central Ground Water Board.

The waste water from the mine shall be treated to conform to the prescribed
standards before discharging in to the natural stream. The discharged water
from the Tailing Dam (if any) shall be regularly monitored and report submitted to
the Ministry of Environment & Forests, Central Pollution Control Board and the

State Pollution Control Board.
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(xxviii) Hydro-geological study of the area shall be reviewed annually. In case

(xxix)

(xxx)

(xxxi)

(xxxii)

adverse effect on ground water quality and quantity is observed mining
shall be stopped and resumed only after mitigating steps to contain any

adverse impact on ground water is implemented.

Vehicular emissions shall be kept under control and regularly monitored.
Vehicles used for transportation of minerals and others shall have valid
permissions as prescribed under Central Motor Vehicle Rules, 1989 and its
amendments. The vehicles transporting minerals shall be covered with a
tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the course of transportation. No overloading of minerals for
transportation shall be committed. The trucks transporting minerals shall not pass

through wild life sanctuary (if any in the study area).

Prior permission from the Competent Authority shall be obtained for extraction of

ground water (if any).

Action plan with respect to suggestions/improvements and recommendations
made during public consultation/hearing (as agreed) shall be submitted to the

Regional Office of the Ministry and the State Govt within six months.

A final mine closure plan, along with details of Corpus Fund, shall be submitted
to the Regional office of the Ministry of Environment & Forests, 5 years in

advance of final mine closure for approval.

B. General conditions

(i) No change in mining technology and scope of working shall be made without
prior approval of the Ministry of Environment & Forests.

(i) No change in the calendar plan including excavation, quantum of mineral and
waste shall be made.
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Mining will be carried out as per the approved mining plan by Indian Bureau of

Mines.

Four ambient air quality-monitoring stations shall be established in the core zone
as well as in the buffer zone for RSPM, SPM, SO,, NO, monitoring. Location of
the stations should be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation with the State Pollution Control
Board.

Data on ambient air quality (RPM, SPM, S0,, NO,) should be regularly submitted

to the Regional office of the Ministry located at Bhopal and the State Pollution

Control Board / Central Pollution Control Board once in six months.

Fugitive dust emissions from all the sources shall be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer

points shall be provided and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc. shall be provided

with ear plugs / muffs and health records of the workers shall be maintained.

Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated so as to conform to the standards prescribed under
GSR 422 (E) dated 19™ May, 1993 and 31 December, 1993 or as amended
from time to time. Oil and grease trap shall be installed before discharge of

workshop effluents.

Personnel working in dusty areas shall be provided with protective respiratory
devices and they shall also be imparted adequate training and information on

safety and health aspects.

Provision shall be made for the housing the labourers within the site with all

necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
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safe drinking water, medical health care, créche etc. The housing may be in the

form of temporary structures to be removed after the completion of the project.

A separate Environmental Management Cell with suitable qualified personnel
shall be set-up under the control of a Senior Executive, who will report directly to

the Head of the Organization.

The project authorities shall inform to the Regional Office of the Ministry located
at Bhopal regarding date of financial closures and final approval of the project by

the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the Ministry and its Regional Office located at

Bhopal.

The Regional Office of the Ministry located at Bhopal shall monitor compliance of
the stipulated conditions. The project authorities shall extend full cooperation to
the officer(s) of the Regional Office by furnishing the requisite data / information /

monitoring reports.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if
any, from whom suggestion / representation has been received while processing

the proposal.

State Pollution Control Board shall display a copy of the clearance letter at the
Regional office, District Industry Centre and Collector’s office / Tehsildar's Office

for 30 days.

The project authorities shall advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at web site of

the State Level Environment Impact Assessment Authority (SEIAA) website at
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www.mpseiaa.nic.in and a copy of the same shall be forwarded to the Regional

Office of the Ministry located in Bhopal.

The project authority has to submit half yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the
SEIAA of M.P. on 1% June and 1° December of each calendar year.

The Ministry or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment
protection.

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environment (Protection)
Act, 1986.

Any appeal against this environmental clearance shall lie with the National
Environment Appellate Authority, if preferred, within a period of 30 days as
prescribed under Section 11 of the National Environment Appellate Authority Act,
1997.

The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules.

Sd/-

(Manoj Govil)
Member Secretary, SEIAA

Endt No. 375 /SEIAA/EPCO/09 Dated:16-12-09

Copy to:-

1.  The Secretary, Department of Environment, Government of Madhya Pradesh,

Bhopal

N

Parisar, E-5, Arera Colony, Bhopal-462016

The Collector, Distt-Katni-M.P.

Divisional Forest Officer, Distt-Katni-M.P

Division, Monitoring Cell, MoEF, New Delhi- 110 003
The Regional Officer, MOEF, Bhopal

The Distt. Mining Officer, Distt-Katni-M.P.

Guard file.

ONO O AW

Sd/-
(Manoj Govil)

The Member Secretary, Madhya Pradesh State Pollution Control Board, Paryavarn

Member Secretary, SEIAA
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Annexure-05
138

State Environment Impact Assessment Authority, M.P.
(Government of India, Ministry of Environment & Forests)

Research and Development Wing
Madhya Pradesh Pollution Control Board
Paryavaran Parisar, E-5. Arera Colony
Bhopal-4620 16

visit us http://www.mpseliaa.nic.in
Tel:0755-2466970, 2466859

Fax : 0755-2462136

No: (08 /SEIAA/3

Date:
To, - 2‘5/‘(/26&

M/s Ultra Tech Cement Limited
Unit -Birla White, Phase-lll,
Gokuldham Rahulbag

District Katni (MP)-483501
Phone No. — 07622-298001

Sub: - Case No. 613/2010 Prior Environmental Clearance for expansicn of dolomite
& limestone mine for enhancement of production capacity from 6600 TPA to
500000 TPA in an area of 19.71 ha at khasra no . 31, 13 New at village
Chhaparwah, Tehsil Badwara, District Katni (MP) by M/s Ultra Tech Cement Limited
(Biria White Unit), D-7. Shastri Nagar Jodhpur (Rajsthan)-342003.

This has reference to your letter no. GIL/BW/10 dtd 20.12.2010 received in SEIAA
office on 21.12.2010, ToR issued by SEAC on 11.02.2011 and subsequent letters
seeking Prior Environmental Clearance for the above project under the EIA
Notification, 2006. The proposal has been appraised as per prescribed procedure in
the light of provisions under the EIA Notification, 2006 on the basis of the mandatory
documents enclosed with the application viz., the Form - |, Pre-Feasibility Report,
ToR and subsequently submission of EIA, Public Hearing and the additional
clarifications furnished in response to the observations of the State Expert Appraisal
Committee (SEAC) and State Environment Impact Assessment Authority (SEIAA)
constituted by the competent Authority.

Il. It has been noted that the proposal is for expansion of dolomite & limestone mine
in an area of 18 71 ha. The mining lease area is located in khasra no. 31, 13 New
at Village Chhaparwah, Tehsil Badwara, District Katni. It lies at latitude 23° 39’
219" to 23° 39' 39.6" N and longitude 80° 34' 42.5" to 80° 35' 11.11" E. The
adjacent village Chhaparwah is 0 54 km. The nearest Jirgiri Nalla is 1.25 km

There is no National Park/Sanctuary and interstate boundary within 10 Km
radius.

The project is for enhancement of production capacity from 6600 TPA to 5,00,000
TPA. The mining lease period is for 20 years. The expected life of mine is 5 years
as per approved mining plan IBM vide No. MP/Katni/Dol/Mod-M.Sch-02/11-12
dtd. 12.01.2012. The mining will be carried out by open cast fully mechanized
method. The water requirement is 16 KLD. The water met from ground water and
accumulated water in existing mine pits will be used for domestic, dust
suppression and for green belt An area of 3.5717 ha shall be covered under
plantation. The public hearing was conducted on 23.12.2011 at mining site.

I of 3

* Correspondence Address: Member Secretary, SEIAA, Environmental Planning and
Coordination Organisation (EPCO), Paryavaran Parisar, E-5, Arera Colony, Bhopal - 462016

* Registration No.: To be quoted in registered cases for correspondence

Case no. §13/2010 @
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The project has been considered i:] chdance with the proyisions of the EIA
notification issued by the Ministry of Environment & Forests vide S.O. 1533 (E),

dated 14" September 2006.

Based on the information submitted, as at Para (Il) above and others the Sta@e
Level Environment Impact Assessment Authority (SEIAA) considered the case in
its 137" meeting dtd. 14.06 2013 and decided to accept the recommendations of
99" SEAC meegind dtd. 24.07.2012 & 121 SEAC meeting dtd. 28.02.2013.

Hence. Prior Environmental Clearance is accorded for expansion of dolomite &
limestone mine in an area of 19.71 ha for enhancement of production capacity
from 5600 TPA to 5,00,000 TPA for 6 years at present by considering expected
life of mine and preparation period for operation of mine at khasra no. 31, 13 New
at Village- Chhaparwah, Tehsil Badwara, District Katni (MP) by M/s Ultra Tech
Cement Limited (Birla White Unit), D-7, Shastri Nagar Jodhpur (Rajsthan)-
342003 under the provisions of EIA notification dtd. 14" September, 2008,
subject to the compliance of the Standard Conditions enclosed at. Annex-l and
the following additional specific conditions as recommended by SEIAA & SEAC.

1. If the land belongs to the tribal person the Collector shall ensure that the tribal
person gets compensation as per rule 72 of the Mineral Concession Rule
1960 and his interests are safegaurded as per State Policy.

Compliances of all the public hearing issues shall be taken up on priority

3. A schedule for regular environmental monitoring shall be submitted to the
M.P. Pollution Control Board and monitoring shall be ensured and the results
shall be submitted to the regulatory authorities along with the production
figures.

4. Compliance report for the compliance of EC conditions has to be submitted

periodically to the authorities.

Under no circumstance the production should go beyond 5.00,000 TPA

Mining operations shall be done strictly as per the mining scheme as

approved by the IBM and any change in the scheme has to be informed to the

authority and MPPCB.

7. Copy of approved mine closure plan has to be submitted to the MPPCB
before the expiry of mining lease,

8. Use of solar panels shall be ensured for lighting of streets & office building at
site.

All general conditions shall be applicable.

10. PP should take up activities pertaining to land reclamation as per the
approved Mining Plan and shall submit progress report to MPPCB & Regional
Office of MoEF.

11. Effective plan to prevent the Jirgaria Nalla and its water quality from mining
activities shall also be submitted along with the progress report.

12. MPPCB shall ensure the implementation of actions submitted & approved
under above mentioned conditions before granting consent to operate.

1)

@ o

Encl: Annex-1 W

~7¢ (Shatad Kumar Jain)
° Membeér Secretary lic

20f3

Corra_spondenca Address: Member Secretary, SEIAA, Environmental Planning and
Coordination Organisation (EPCO), Paryavaran Parisar, E-5, Arera Colony, Bhopal - 462016

Registration No.: To be quoted in registered cases for correspondence

Case no 132010 >
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140

EndtNo| 0% b / SEIAA/13 Dated: ZS’fé/Log
Copy to:-

1.

Principal Secretary, Department of Environment, Government of Madhya
Pradesh, Mantralaya, Bhopal.

2 Member Secretary, SEAC, Research and Development Wing Madhya Pradesh
Pollution Control Board, Paryavaran Parisar, E-5. Arera Colony Bhopal-4620 16

3. Member Secretary, Madhya Pradesh Pollution Control Board, Paryavaran
Parisar, E-5, Arera Colony, Bhopal-462016

4. Collector, District Katni, M P

5. Divisional Forest Officer. District Katni, M. P.

6. | A Division, Monitoring Cell, MoEF, Gol, Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi- 110 003

7. Director (S), Regional office of the MoEF, Western Region, Kendriya Paryavaran
Bhawan, Link Road No. 3 Ravi Shankar Nagar, Bhopal-462016

8. District Mining Officer, District Katni, M. P. e

9. Guard file (“'Qh{u&é

Encl: Annex-1 6!{ (Dr U.M. Shukla)

Officer-in-Charge

Jof3

. Corraspo_ndance Address: Member Secretary, SEIAA, Environmental Planning and
Coordination Organisation (EPCO), Paryavaran Parisar, E-5, Arera Colony, Bhopal - 462016

* Registration No.: To be quoted in registered cases for correspondence
Case no 613/2010
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($1]

[o)]

(Governmant of India, M

State Environment Impact]%iessment Authority, M.p,
sty o]

Enviranment & Foras!'s)

Research and DevelcpmentWing, Madhya Pradesh Pollutien Contral Board,
Paryavaran Parisar, E-5. Arera Colony, Bhaopal-4620 15

Annex-|

Gol notification dtd 14-09-08

Any addition of the mining area,

change of Khasra numbers, enhancemen: of

capacity, change in mining technology, modernization ang SCope of working shall
again require prior environmental clearance as per EIA notification, 2008.

All activities / mitigative measuras

pProposed by PP .in Environmenta| Impact

Assessment and appraved by SEAC muyst be ensurad.

All activities / mitigative measures

Proposed by PP in Environmental Management

Plan and approved by SEAC must be 2rsured.

All paramstars listed in Environmental

Monitoring Pian approved by SEAC must oe

monitorad at approved locations and fraquencies,

Blast vibratinng Study shall be -4

Gol, Bhopal and Mp PCB within six months. The study shall ais

for prevention of blasting associataqy imp

Controllsd blasting technigues with s- |
shall be carnay out in the day time »n

Slope of *he miming bench and 0
approves oy Indian Bureau of Myn- -

A final myne Siesure plan. along wisk
Regional OfF MoEF, Gol, Bhnos

minz clos T Approval
No chang= in the Galendar plan inelud:, !

snall ba mar-

Mining w1 ried nut ag pa- s
mining o = Mients!
wdegqgusa 3l b =
Jeposits

The !ra.'r-_;', ) F .:.:e mfneraii =
day hoir "

Maintenar - =3ar by local roads

3

nd submitted to the Regional Office. MoEF

9 provide measuyras
=t on nearby houses and agricultural fislds

=ntial drilling shall be opted The blgstin-

"tshall be as e the mining schz .

o1 ':—OTDUS FUPd SNall pa Sf'bmiﬁ-a{j a2 the
Y BCH within 5 s advancg

xcavation, quanturm of mineral and wasts

nng plan I
y "%"'T.‘C\,f‘ |

Wo, cons:

(41]
L

om the mining Al ba limitad to

4N which transportar - [ minerals are

Undertaker - De carred out by the any regularly at ite o PENses. The
roads shall b i ¢ < topped.
Measures 7o Vention and control of <o) 2rosion and managsin=at of st shall be
undertakan ‘@ction of dumps B9aINst 2r3sion shall be Carned our with ge textile
$ \ -
b A 1 g B

; = k L B N a AN

Y/ 72,408 K-"J"rft'—*, Mg ¢ "‘3"\.\‘-3} o
(Dr B ‘Singn) (Dr Vinita Vipat) (Or Sadnna Tiwar; +RET

Officer-in-Cha rge

Issugd Vide - ,O 8«5'?&&"51%'&!

nued._.....-z,g#?«w Ve

Officer-in"Ch Arge

Offic:er-rn-charge

75

77

77



16

17.

18

23,

24

State Environment Impact ment Authority, M.P.
(Government of India, Ministry of Environment 2 Forests)
Rasearch and Davelopment Wing, Madhya Pradash Pollution Contral Board,
Paryavaran Parisar, E-5. Arera Colony, Bhopal-4620 16

matting or other suitable material, and thick plantations of native treas and shrubs
shall be carried out at the dump slopes. Dumps shall be protacted by retaining walls.

Trenches / garland drains shall be constructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being carried to water bodies. Adequate
number of check dams and gully plugs shall be constructed across seasonal/
perennial Nallahs, if any, flowing through the ML area and silts arrested. De- silting at
regular intervals shall be carried out.
The project proponent will ensure necessary protaction measures around the mine pit,
waste dumps and garland drain.
Top soil / solid waste shall be stacked preperly with proper slope and adequate
safeguards and shall be utilized for packfilling (wherever applicable) for raclamation
and rehabilitation of mined out area. Top soil shall be separately stacked for utilization
later for reclamation and shall not be stacked along with over burden
Over burden (OB) shall be stacked at sarmarked dump site(s) only and shall not be
kept active for long period. The mav:mum height of the dump shall not exceed 20
@ach stage shall preferably b= of 171 num 10 m and overall slope of the dump shal!
not excesd 35° The OB dump shall he backiilled and shall be scientifically vegetated
with suitable native species to pravent srosion & surface run off
Minimum 1000 plants shall be plantsd n ans year and 5000 plants shall e plantad i
first five years
Monita: 3 and manageman of 1 2reas shall cortinus until the vegsiatic
becomas seif-sustaining. Comoliar shall be submittad 1o the Regional Office
MoEF, Gol, Bhopal and MP PCB =1 - . nioninly basis
By the =nd of the lease pericd 33% 1=z should be brougt under plantstion
Green beit development shall be oo aut considering CPCHS guidelinas including
selection of plant species and in consultation with the local DFO / Agriculture Deptt
Herbs & shrubs shall also form = - vt of afforestation programme besides tree=
plantar The company shall in ; Ole for plantai «n wragearmme  Data
of ye- : I0R Broaras 1 rzhabilitat ares
be s ) agronal OF Shopal ar ¢/ YEar
Vehi: ssions shall be ke 0wol and regu - nounitorad. Vehicles
used asgoniation of mine - athers shall ha, nermissions as
presa! ier Cantral Motos = Rulgs, 1988 zan+ imandmenis. The
venici: “1SROTUNg minerals sna L= covered ‘with a tarpaulin 3t other suitable
anclosur=s 30 that no dust partici=s | fine matters escaps during the course of
transportation No overloading of m: s for transportation s-all be committed. The
trucks rznsoarting minerals shall o vass through wild life o0 tuary, if any in the
study area
Four amzizn: air quality-monitoring stations shall be establishe - the core zone as
well as i» =z buffer zone for RSP SPM, SO, NO, monttoring Location of the
stations should be decided based o ‘he meteorological data 'pagraphical features
and environmentally and ecologically sansitive targets and ‘requency of monitaring
(Or R PISinghp ™ 12— (Dr Vinita/iph (Dr Sadhna Tiwariy 2 of S
Officer-in-Charge Officer-in-Charge Officer-in-Charge

s o ’ogf.gﬁa...ubi{&)
l"ﬂm"""'&?{fﬁalr
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25

26.

27.

State Environment Impact llﬁ_asment Authority, M.P,
(Govemment of India, Minis ironment & Forasts)

28.

29

30,

31

32

Research and Development Wing, Madhya Pradesn Pollution Control Board,
Paryavaran Parisar, £-5. Arera Colony, Bhopal-4520 158

should bs undertaken in consultation with the State Pollution Conirol Board. The

monitared data for criteria pollutants shall be regularly up-loaded and displayed on the
compeany's website.

Data on ambient air quality (RPM, SPM, S0,, NO,) should be ragularly submittad to
the Regional office, MoEF, Gol, Bhopal and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall confirm to the norms
prescribed in MoEF notification no. GSR/826(E) dtd. 16.11.09.

Fugitive dust emissions from all the sources shall be controlled Watar spraying
arrangement on haul roads, loading and unloading and at transfer points shall be
provided and properly maintained Tha dust emission shall be monitored regularly as

per norms and records to be submitted to the Regional Office, MoEF, Gol, Bhapal and
MP PCB regularly.

Measures shall be taken for coniral of noise levels below 75 dBA in the work

envirenment. Workers €ngagad 'n oparations of HEMM, atc., shall be provided with

2ar plugs / muffs and health r2s 15 of the workers shall bs maintained

Rain water harvesting snall be undertaken to recharge the ground water saurce

Status of implementation shall be submitted to the Regiopal Office, MoEF, Gol,
: ithin six months and thereafter every year from the nav

Conssqueant year

Besguiar menitoring of grown S0s watar sourees for level and qualit.,

car=d out by estabis: of existing walls and consirucs: § ne
piesomesters during the min “2Uan. The monitoring shall be carried out foy
imes 0 a year i.e. pre-mons (April-May), monsoon (August), post-monsoar
(November) and winter (Januars i+ = data thus colleated shall be regularly sans ¢
Regional Office, MoEF, Gui - | WP PCB, Central Ground Water Authority and
Regwral Director, Central Grovr Vaizr Board,

The waste water from tha ming If any, shall be treatsd to conform to tha standards
presciizad under GSR 422 (EY 5 == 1am May, 1993 an+ 1@ Decembsr, 1853

= ram fime o Yme ©I'e28e trap sha stalled for the

q s e aiseharging thet natiral ste

| it rem i \¥ shall b2 r=., Lany monicreg and rez
SRh 110 ing Regional 7 'y of Environ; -arests Gol, Bh

Cs uston Control Bea - 1'% Siate Pallution, Cortest Board

Hy gcal study of saall be reviewey 6y the project proponan:
i In case adverse effsc: on ground water quality and quantity is observed
minirg siall be stepped and resumed only after mitigating 31eps 10 contain any
adve "1act en ground water s molemented,

Oceu nal health check up for the workers including ident fication of work related
health - 2zards, training on maiaria =radication, HIV, and heaith ffects on exposure to
miners dust ete. shall be carned cul. Periodic monitoring for exposure to respirable

miner=! sust on the workers shail be conducted and records

a

maintained including

1 \ .,‘J_, s

o Wi o ANV

) e s - LEv =
DfR%ghiP s (Dr ViM) 3ofs

( (Dr Sadhna Tiwari)
Officer-in-Charge Officer-in-Charge Officer-in-Charge
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35.

386.
.

38.

39.

41

43,

44

80

State Environment Impact
(Government of India, Minis iranment & Forests)

Research and Development Wing, Madnya Pradesh Pollution Control Board,
Paryavaran Parisar, £-5. Arara Colony, Bhogal-4820 15

egsment Authority, M.P.

health records of the workers. Awareness programme for workers on impact of
mining on their health and precautionary measures like use of personal equipmeants
etc. shall be carried out periodically. Review of impact of various health measures
shall be conducted followed by follow up action wheraver requirad. It should be made

available for inspection whenever askad. Necessary funds for this also should be
earmarked.

Project Propenent shall ensure a

for the mine workers.

Persons working in dusty areas shall be provided with

and they shall also be impa
nealth aspacts.

pprapriate arrangement for shealter and drinking watar

protective respiratory devices

rted adequate fraining and information on safety and

Commitment towards CSR have to be followed strictly,

Special measures shall be a

impacts of mining activities

The Project Proponent shal
PCB regarding date cf fin
concerned authorities and the

The necessary funds as »
measurss which should h:

ather purpose. Year wise =
<

Gol. Bhopal and MP PCR

Ine Regional Office, Mot |
stipulated conditions. A cor
Assessment Report, Envic
Zavant dgouments shiow
PCH

A copy of the

the Heads of the Local £

'faj2ct Proponent
irad, ong of which s
" days of the issue
i=d 2nvironmeantal ol
iate Poliution Cantrol 12
ACt Assessment Authority
zm# shall be forwardad

Fhs nojec

Go

t proponent has t-
~PCB and other Gowvt ag

, T -
ey | ]

asrac
(D”Z;Yéi;rmﬁ}/ s

Officer-in-Charge

Issued Vi ‘!Ogg—-&‘gﬁmﬁu

Daled.,,

ar

gnvironmental <=

plan with respect to suggesiion/improvement anc ¢
i'==d during public hearing oo

dopted to prevent the nearby settlements from the

2rm to the Regional Office, MoEF, Gol, Bhops
closures and final approval of the project ny e
date of start of land developmant work.

mandate shall kect for environmental e
s2parate account and shall not be dive-~
2 snall be repoitad ta the Regional Offica 1!

nopal and MP PCE shall monitor complianc
= =2t of documents including Environmen: |+
Al Management Plan Public hearing
2 Regional Offiz= MoEF, Gal, Bhopal an:

irance shall be submittes »
“chayat and M
DVEMIMENt W

y the Project Proponar
Rnriae

e

= P

3
IS

td

18l newspapers
: af the |ocality conc:
: hat the project has .
i1d a copy of the Hce letier is available .
ind also at web sils = State Level Environman:
=iAA) website at www.inpseiaa.nic.in and a copy
e Regional Office. Mo Sol, Bhopal.

z2 at least
s vernacular lan
-arance letter infn

“inctly follow directions/g. Jaline issued by the Mot
snzas from time to tims

=commendations made andd
n%;uﬁlta;_tfo_ shall be subiilizd to the Regional Office
(Dr Vinita \)ipat} (Dr Sadhna Tiwari)
Officer-in-Charge Officer-in-Charge
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45,

47,

State Environment Impact 4s sment Authority, M.P.

(Govemnment of India, Minis ironment & Forasts)
Reszarch and Development Wing, Madnya Pradesh Pollution Control Board,
Paryavaran Parisar, £-5. Arara Colony, Bhopal-4520 15

MoEF, Gol, Bhopal, MP PCB and to the competent authority of the State Govt. within
Six months.

The Project Proponent has to submit half yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the
Regulatory Authority on 1* June and 1% December of each calendar year.

The SEIAA of M.P. reserves the rignt to add additional safeguard measures
subsequently, if found necessary, and o take action including reveking of the
environment clearance undar the provisions of the Environmental (Protection) Act,

1988, to ensure sffective implementation of the suggested safeguard measures in a
time bound and satisfactory manner.

These stipulations would be enforced among others under the provisions of Watar
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and contral of
Pollution) Act 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Nofification, 2008,

The Ministry or any othar competent authority may alterfmodify the conarans or
stipulate any furthsr -

1in the interest of environment oratection

Cancealing factual data or submission of falsef/fabricated data and failure to com oly with
any of the conditions mentianad above may result in withdrawal of this clearanc= and
attract action undzr the provisions of Environment {Protection) Act, 1988
Any appeal against this -iranmantal clearance shall lie with the Gra-
f necessary, wihin a ney * ) days as prescribad undar Section 15 af 1
Green Tribunal net 1
All other statutory clearas-ue such as the approvals for storage of diesel %
Controller of FExplasives: 2 Department, Civil Aviation Depariima
Onsarvation Act 108( ‘idiife (Protection) Act, 1972 etc. shall be obts
applicatle oy vrojact proponents from the respective competent authorities
The proponsnt shall upiaas the status of compliance of the stipulated EC ~
neluding resylis 3 an thelr warmeta apd chall upda!
22 sent o 2Qional Offtea
250d - « 200 the SPCHB ftera pollutant ey
ML REPM. 80, MG svelsas well oo ook em 3810n8) or orit
irameisrs, indicated i “nsct shall be morn ¢ 3nd displayed at a
Alion nzar the main 44 zompany in the famain
= envionmental staternont for 2ach financial year ending 31* March in Form /7 33 i3
"andated to be submittec oy the project proponsr: o the ssncarnad State :-2iLuon
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State Environment Impa1:l43§essment Authority, M.P.

(Government of India, Ministry of Environment & Forests)

Py Environmental Planning & Coordination Organization

e Paryavaran Parisar, E-5. Arera Colony

Bhopal-4620 16

visit us http://www.mpseiaa.nic.in

Tel:0755-2466970, 2466859

Fax ; 0755-2462136

No: ”9{,, / SEIAA/1S
Date: ;

To, !9?‘6"/9

M/s Ultra Tech Cement Limited (Birla White Unit),
D-7. Shastri Nagar Jodhpur (Rajsthan)-342003.

Sub: Case No. 613/2010 Prior Environmental Clearance for dolomite & limestone mine
(Open cast/Fully Mechanized method) in an area of 19.71 ha for enhancement of
production capacity from 6660 TPA to 5.00,000 TPA at Khasra No. Part of 31 and
13 new at village Chhaparwah, Tehsil Badwara, District Katni M.P.by M/s Ultra
Tech Cement Limited (Birla White Unit), D-7, Shastri Nagar Jodhpur (Rajsthan)-
342003.

The case was discussed in 547th SEIAA meeting dtd 17.05.2018 and it has been
recorded that ...........

" This is a project pertaining to mining of of dolomite & limestone mine in MLA of 18.71
ha.The activity is mentioned at S.No. 1 (a) of the Schedule of EIA Notification 2006 as
amended from time to time. Earlier the case was recommended in 95" SEAC meeting
dated 24.07.2012 & 121 SEAC meeting dated 28.02.2013 and Environmental
Clearance is granted by SEIAA in its 137" SEIAA mesting dated 14.06.2013.The EC
letter issued vide Letter No. 1085 dtd. 25.06.2013 for Six years based on expected
mine life.

M/s Ultra Tech Cement Limited (Birla White Unit). has submitted a request
application vide letter no. UTCL/ KTE / BW / MIN dated 20.11.2018 received in
SEIAA office did. 20.11.2018  regarding extension of of validity of
Environmental Clearance upto mine life i.e. 31.03.30.

After detall discussion and review, it was decided that PP should submit
compliance report of earlier Prior Environmental Clearance certified by
Regional Office, MoEF&CC, Gol at the earliest so that further action can
be taken.”

in response to above, PP has submitted a copy of compliance report of earlier
Prior Environmental Clearance certified by Regional Office, MoEF&CC, Gol vide
L.No. Nil dated. 04.05.2019 received in SEIAA Office on 06.05.2019. The
authority after perusal of the documents and considering request of PP, it Is
decided to extend the validity of Enviranmental Clearance for the Lease period
upto i.e. 31.03.2030 on the same terms ‘& conditions under which the prior
environmental clearance was initially granted. Copy to PP and all concerned.”

As per above decision, you are hereby informed that EC validity extended upto lease
period i.e 31.03.2030 on the same ferms & conditions under which the prior
environmental clearance was initially granted.

(Jitendra Singh Raje)

Membern Secretary
Endt No. [ SEIAA/M9 Dated:- 5/
Copy to:-

1. Principal Secretary, Department of Environment, Government of Madhya
Pradesh, Mantralaya, Bhopal.

2. Secretary, SEAC, Research and Development Wing Madhya Pradesh Pollution
Control Board, Paryavaran Parisar, E-5. Arera Colony Bhopal-4620 16

»»»»»
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Member Secretary, Madhya Pradesh Pollution Control Board, Paryavaran Parisar, E-5,
Arera Colony, Bhopal-462016 '

Collector, District Katni , M. P.
Divisional Forest Officer, District Katni , M. P.

I.A. Division, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan, Jor Bagh
Road, New Delhi- 110 003.

Director (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran
Bhawan, Link Road No. 3 Ravi Shankar Nagar, Bhopal-4620186.

Director, Geology & Mining, Madhya Pradesh, 29-A, Khanij Bhawan, Arera Hills,
Bhopal —462002.

District Mining Officer, District Katni , M. P.
Guard file //
(Dr. Sanjeev Sachdev)

Officer-In-Charge
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7/18/22, 3:38 PM

Cyber Treasury

158

Department of Finance , Government of Madhya Pradesh
Acknowledgement Receipt for Online Tax Payment

to M.P. State Government

TIN (Tax payment Identification Number) / Enroliment
/ Registration No.

Depositor/Dealer Name

ULTRA TECH CEMENT PRO ANJANI

Address RAHUL BAG KATNI, KATNI, KATNI, Katni, Madhya Pradesh - 483501
District selected for Payment Katni
Unique Registration Number (URN) MPTURN180720220006088
Department and Office Name Revenue , SOM OFFICE KATNI
Challan Payment Period 2022-2023
Purpose Details
CRN A;::::Tn'::;l Head of Account Chaltan Iden(t::f;;a)tlon Number Challan No. Amount(Rs.)
Period
0029-00-800-0019
MPT002918072022002635 | 3022-07-78 to | ( Fee (:;g‘i‘:t‘r':;zf::: SBINO006159002918072022191984 | 051/9999999/0029/07/22/034320 | 100.00
Processing )

Total Amount(in figures)

100.00

Total Amount(in words)

One Hundred Rupees Only

Name and Code of the Bank

STATE BANK OF INDIA (2)

Bank Reference Number CPABWINFI7
Scroll No 19197
Scroll Date 18/07/2022

Date of Transaction / Time of Transaction
(HH24:mm:ss)

18/07/2022 15:37:57

Transaction Status

Success
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A |_|F|§ Consent
'\\% e Order

M.P. Pollution Control Board

E-5, Arera Colony
Paryavaran Parisar, Bhopal -
Tele : 0755-2466191, Fax-0755-2463742

159

16 MP

RED-MEDIUM CCA-Renewal

CONSENT NO: ***

’ PCB ID: 28200 ’

Outward No0:119181,31/10/2023

To, .
The Occupier,

M/s. Ultratech Cement Ltd.

Consent No:AW-59181

Unit Birla White-Katni Dolomite Mines, (Area - 19.71 Hact.),
KH.No. 13 & 31 P.H.N0.34 (Latitude : 23.6591 Longitude : 80.5821)

Village:Chhaparwah, Tehsil:,

Badwara Distt: Katni (M.P.)

Subject: Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21 of

the Air (Prevention & Control of Pollution) Act,1981

Ref: Renewal of Consent Application RNo. 1165084 Dt. 06/10/2023 and last communication received on Dt.12/10/2023

With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 29/10/2028, subject to the fulfillment of the terms &

conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location:
b. Mining Lease area:
c. Product & Production Capacity:

19.71 ha

KH.No. 13&31 P.H.No0.34 at Village:Chhaparwah, Tehsil:,

Badwara Distt: Katni (M.P.)

Activity / Product
Mining of Lime Stone & Dolomite

Qty / year
5,00,000 Metric Tons Per Year

(1) For any change in above industry shall obtain fresh consent from the Board.
(2) PP shall ensure that mining is done in sanctioned lease area as per valid mining plan approved by Regional Controller of Mines IBM Jabalpur for 5 year period
vide letter No. E-2090MCDR-MPCOST/2/22-JBP-IBM-JBP dated 07.03.2023 & in compliance of the conditions laid in EC granted by SEIAA, MP vide L.No.

1085 Date 25.06.2013.

(3) PP shall ensure that area within 50 meters from kachcha road & within 200 meters from pucca road/ residential area shall be reserved for development of
plantations and demarcation of such area shall be done by the Revenue Officials in presence of Distt. Mining Authorities before start of mining activities. PP shall
prepare & get approval for the mining plan from the Competent Authority as per above stated requirement.

(4) As per the directions given by Hon. NGT in OA No. 304/2019, PP shall ensure that no mining is done within 100 meters of any residential/public buildings,
inhabited sites, protected monuments, heritage sites, National/State highways/District Roads, Railway lines/area, ropeways, bridges, dams/ reservoirs or any other

water body ; when there is no blasting & for blasting involving cases this distance shall be 200 meters. The regulations for danger zone (500 meters) prescribed by
Directorate General of Mines safety shall also be complied compulsorily and necessary measures should be taken to minimise the impact on environment. Muffled
blasting using delay detonator techniques to minimise the ill effects of basting shall be done, preferably on holidays. Each blast shall be checked for the 'Peak
Particle Velocity' & the "Air Over Pressure' to keep these within permissible limits.

(5) Solid waste generated during mining process shall be stacked at earmarked site which shall be properly surrounded by garland drains & settling pits of adequate

sizes so that no Soil/Silt/waste rock is discharged outside the mine lease area/ nearby water body blocking the natural flow of any nallah/river/pond. Top Soil / OB

dump shall be biologically reclaimed.

(6) Evacuation of mineral shall not be through any village or forest area. PP shall provide pucca (Concreted/Ashphalted) approach road from main road to the mine
site & ensure thick plantation on both side of this road to prevent dust/noise pollution.
(7) The dust generated during transportation of mineral & deposited on Approach/Haul roads shall be regularly removed by the road sweeping machines &
suppressed by intermittent sprinkling of water on roads using pressurized water tankers of adequate capacity. PP shall practice regular compaction of loose
material of haulage road & regular water sprinkling shall be done for control of generated fugitive emissions. Main haulage Road shall be provided with mist
forming permanent water sprinklers on both sides to ensure control of dust during mineral transportation. Adequate No. of Fog canons of 40 merters throw shall
be installed in mine area for control of fugitive emissions. Ambient air quality to be continuously monitored on the mine boundary through min. 3 no. CAAQMS.

The Validity of the consent is up to 29/10/2028 and has to be renewed before expiry of consent validity. Online application through

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
CCto:-

1. District Mining Officer, (Mining Section), Collector office, Katni Dist. Katni (M.P.) for in

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.

3. Regional officer, Regional office, MPPCB, . Katni

iMaleRder of Chairman, MPPCB

€ omStiing om0 Signature N_Z);\V rified -f'.mv’-*ff;'-;v,_.»{'m{'"
y Digitally Signed p#¥ : Chandra ' i
Mohan Thakur#AS
Pupe o Aadia Date: 31/10/2023 07:15:59 PM CHANDRA MOHAN THAKUR

(Orgamc Authentication on AADHAR from UIDAI Server)

TPAV # 5AG4219DF8

Member Secretary

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, th?eértificate can be validated online from xgn.mp.nic.in using “TPAV" Number.
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12,1 C M.P. Pollution Control Board
/) onsent
N Y I-lF TN 1 E-5, Arera Colony 9

Or_der 1 60 Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of sewage shall not exceed 0.50 KL/day which shall be treated through Septic tank Soak pit.

2. Trade Effluent Treatment:-
The applicant shall operate and maintain effluent treatment system as per the proposal submitted to the Board and maintain
the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mgl/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.

COoD Not exceed 250 mgl/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment :- The applicant shall operate and maintain sewage treatment facility to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/I.
BOD 3 Days 270C Not exceed 30 mg/l.
COD Not exceed 250 mgl/l.
Oil and grease Not exceed 10 mg/l.
pH Between 55-9.0
pH Between 55-9.0
Sr | Water Code WC :38.000 WWG: Water Remark
(Qty in Klpd - Kilo Ltr per Day) 0.500 Source
1 | Domestic Purpose 8.000 0.500 Borewell To be treated through Septic tank Soak pit
2 | Spray in Mines /Plantation 30.000 0.000 Borewell Water stored in mine pit to be used

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

8. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

Consent No: AW-59181
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Ord E-5, Arera Colony
vraer 1 6 1 Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Qb LiFE Consent M.P. Pollution Control Board Q7

9. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(if) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relive the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&T M)
Rules 2016. And/other Solids Sludge, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

14. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of Bypass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consent is prohibited except:

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

17. Mine management shall ensure to prevent the flow of silt in to the nearby water body.

18. Mine shall treat the mine water to such an extent that it should meet the quality of water source for different beneficial
uses.

19. The mine management shall maintain zero discharge condition

Consent No: AW-59181

97

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, th?@rtificate can be validated online from xgn.mp.nic.in using “TPAV" Number.

Page: 3/6



WA T Consent M.P. Pollution Control Board
,5\,/’, |..|FE W E-5, Arera Colony 98
N V vrdaer 1 62 Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall operate and maintain air pollution control system to achieve the level of pollutants to the following
standards:-

Name of section Capacity Control equipment to be installed SPM/RSPM/SO2/NOx

(Time weighted Average)* (ug/Nm3)
Loading-unloading, Haul road, | Fugitive Dust Collector, Dust Suppressor, Green Belt, | Annual average : 430/215/80/80
Transportation , Crusher etc, Emission Water Sprinkler, Wind Breaking Wall, 24 hour average : 600/300/120/120

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m? (PM;, pg/m?® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM,s ug/m® 24 hrs. basis)

c. Sulphur Dioxide [SO,] (24 hrs. Basis) - 80 pg/m®

d. Nitrogen Oxides [NO,] (24 hrs. Basis) - 80 pg/m*

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

7. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below.

8. Mine management shall demarcate a barrier zone of 7.50 meter towards forest boundary as no mining zone and
developed as green belt around the periphery.

9. Dense plantation shall be carried out all around the quarry lease area as per environmental clearance condition.
10. Proper & regular maintenance of the vehicles shall be under taken to suppress the frictional noise

11. Transportation shall be done through covered vehicle.

12. Transportation should not be done through forest area.

13. Fixed type of water sprinkle system shall be provided on haul road.

14. Mine management shall practice regular compaction loose material of haulage road to reduce the emission of fugitive
emission.

15. The vehicle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to
reduce the noise.

Consent No: AW-59181
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12,1 C M.P. Pollution Control Board
/) onsent
N Y I-lF TN 1 E-5, Arera Colony 9

Or_der 1 63 Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB. MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be kept under

the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition.:-

1. The Mine shall optimize the water abstraction from the surface water source by utilizing the mine discharge for
spraying on haul roads, mine area and loading - unloading area after proper treatment.

2. Extensive tree plantation shall be carried out in open areas available within and around the mine premises in consultation
with expert agency. Good housekeeping practice shall be adopted.

3. Mine management shall demarcate a barrier zone as no mining zone in the periphery of mining lease area and developed a
green belt.

4. Overburden dumps shall be stored at the earmarked location along with proper stabilization arrangements and retaining wall.

Maximum height of the OB dumps shall not exceed 20 meters and each stage shall be of 10 meters height with slope not
exceeding 35°. Mine shall have to take effective steps to check the soil erosion from over burden/waste material dumping area,

causing silting problem into nearby nallah/ river/ pond during the rainy season using Geo textile matting.
Consent No:AW-59181
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WA T Consent M.P. Pollution Control Board
,5\,/’, I..|FE W E-5, Arera Colony 100
Y V vrdaer 1 64 Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

5. Mine Management shall construct Garland drain of (1350mx2.0mx1.5m) size with stone pitching all around, and with
settling tanks of appropriate (40mx7.5mx3m) size and sump capacity (50mx25mx3m). Sedimentation pits shall be constructed
at the corners of the garland drains and de-silted at regular intervals.

6. Top soil shall be scraped & separately stacked with proper slope and adequate safeguards; it shall be utilized for carpeting
over the backfilled area and rehabilitation of mined out area.

7. Mine management shall provide artificial recharger measures, rain water harvesting system.
8. Mine management shall provide fencing all around the lease area to prevent the accident hazard.

9. The Mine shall improve their existing pollution control facilities and maintain the same properly so that the emission
could be maintained within the prescribed standards.

10. Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative
measures for control of ground vibrations and to arrest the fly rocks and boulders should be implemented.

11. Mine management shall submit environmental statement for the previous year ending 31st March on or before 30th
September every year to the Board.

12. Mine management shall ensure the compliance of conditions of Environmental clearance.

13. Mine shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by MoEF/ CPCB/
MPPCB time to time as required and if applicable.

14. Mine shall comply the Directions/ Orders issued by Hon’ble Supreme Court/ High Court/ NGT time to time in the relevant
Writ Petitions.

15. Mine management shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with minimum 5X
zoom and night vision facility for remote surveillance and constant vigil of emission source.

16. Mine management shall establish suitable connectivity of IP-Camera with Environment Surveillance Centre at the HQ
of M.P. Pollution Control Board for monitoring and data transmission purpose.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention
& Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above.
For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date
of expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in
to use any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

1. oA
Seralng fowe LITAS L] =
e PR T .
Pty o i sl CHANDRA MOHAN THAKUR
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV #5AG4219DF8
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Annexure-09 @

MEETING OF JOINT COMMITTEE CONSTITUTED BY HON’BLE NGT (PB) IN THE MATTER OF OA No. 579 of 2025

S.No. Name Designation & Email Contact No. Signature
Department -
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167 Annexure-10

ufd,
gia mitre=or
faeeht

fawg - a9 sreeres W fafies gfte favar arge weit & U9 JwRare dgdid
FSaRT e Hel @R HHIG 13 TF 31 A IHET 19.71 gFe A &F W Gis
SidMTge Ud gAY WaH R NGT & gR1 Tfed Sid g f&=ie 02. 01.2025 |

HEleT,

e ® 5 I gRT Saa | ugT & e # 1R uefa @t sifafian, sy sifaswau, sy
I@-H, 3yTRaed vd el ud st o1 Iered 31 TSR P g wiftevu & W9 §
AT T YTl S d8d STl faAT® 02.01.2025 BT ST RA WD & gRI MEd Wi T &
g g fdgsll & dgd dw Ugd PR @I |

(A ) TE AP 5 & uiney o

g% & 9 swaR & seeres dide fafiies (gffe foran age) &1 Wied Eﬁﬂ%ﬁmﬁw
& TR PHHIB 31 U (18.27 B), 13 U (1.44 §.) & Hd IHaT 19.71 89T &7 W Wi g

Ry aaHHE B sieered dibe s (gfae foran arge) gR1 W¥R1 $Hi% 5 & 3 gaeiR &3 Bl
YA Ued @RUST $ e § T PR (Saih 98 QR HHP 5 UG 3 USH el fBar @) 3R
el F IR UF ey 3R TRy FEfa (EC) H Ifcafad 81 $UF daug SITled
Hiwe 3 9§ 2013 ¥ WERT PG 5 F ARIHHT TR 33Y IG URTY FR fear & o fp
37 fee 7 okt 2

g b GERT HHIE 5 & 3 BFcUR &F H F 2,70 g IR & W 40 Hiex TERIE I @ a1 o1 b
2139 3T1YR W AVERAGE PIT DEPTH 20 HeX & WM ¥ 5,40,000 CU.METER SIIHEe Wiel
! DENSITY 2.5 TONNES/m® o] T A | T THT 10 dRg HI. 29 SidHmse @y fo=r i
wftieR & MR gaiarulia &fd &1 e s gu fabar mar 81 fem vaferor amifa & @ waie
5 @I F] Wiel 71 3R IHY 31 db fobd-1 Tewrs ¥ fban Aret e w1 § saa! siieiie
g ufagf® gq i snawas g |

(B ) W] HHI® 13 & Uueg #

1. U8 & seeres e fafiee (gfe foren age) &) U@ 3w & 3aY d8d Tl
HHIG 13 H 1.44 34U &7 W g ¥ad o

2. GRI G HHH 13 H 1.70 sdedR &F R fIRd gl ifew & o dufas ued &3 ¥
0.26 BFTR 3 &F W Pl B Y W9 TS i &Y off 5t 21

(ANNEXURE - KHASRA 13 HIGHLIGHTED)
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1. FaTeHTed NS aut @HeE 9.0 gR1 9 @ SiaTsce od sHfaal sHie 3(1) faAie
20.05.2022 S AW FWAE & @A HHD 5(MTT), 13(MTT),14 (HFT) $d IH6l 9.42
g W fAfder smfaa &t

0 Ta Ffder & @E FHIS 5(HTT), 13(HT),14 (HTT) T IHET 9.42 BRI IHa TR 3y

I feered e faffes (gfie faven arge) gR1 Tt EC Hi%B 1085 /SEIAA/3
DATED 25.06.2013 foras Iargd &dr 6600 TPA ¥ fawaiRd gl 500000 TPA (FIVE
LAKH) 83T 3% &l URM 83111 3o @I $Hidb T 2014 | 2019 d& db Aafy fa
3faY I Ferd e

3. U & TR HHIS 5(HFT), 13(HFT),14 (M) T IHET 9.42 T H ¥ 4.70 3RW &AW
20 Hiex TS 9% [ fHaT 4T UT | AVERAGE PIT DEPTH 12 Hlex & HF ¥ 6,00,000
CU.METER SIdMEe @S @1 DENSITY 2.5 TONNES/m® & TTHT 15 @Rg H. e
ST TS &1 Ig- fa1 el WieR & garerviy &fa &1 nfia axd gu fear

2l

4. ug & segres dide faffds @fe faven aige) gri 39 sifaRkad sifawfia yfi ar 2013
¥ 2021 T 15 TR MT & @ISl BT gl &R d- & §1G Y I&- &) UM & forg
HaUs e iR AU &1 A Ugifedl &) WY Fedr agHed 3 T, § T
15 @ ¢4 984 Jal § BACKFILLING &R 3{URTH &1 GUT &1 T foban 71| T4 17
s 3t a4 Yf & @it o Y @) ghen & fore smged & e

HRA @ &R (IBM) §RT AT @HASIY & 3HGH ayl aiftie g Fafiid ak &t ard 81
S & SR UTT U Jewu dt g1 H Mineral Conservation and Development Rules 2017 &
3f=1fd Violation @1 FIfed Nl STdT 81 IBM Violation Afed féTes 23.03.2024 # Rule no.11(1) &
3dfd violation H g8 Ifcuf@d & & -

ii. Backfilling in the pit is observed in the area which is not proposed in the approved
Review of the mining plan.

IR @ AP d9R wRae | o A eferes e fiftes gfte faver age) grr w
SR R GUI S 38 81 WeT & H gHTN 313y I B Backfilling faar si1ar @181 98

dw &1 AU 39d IBM Violation ey el 23.03.2024 & gR1 ) &P €l &1 2|
(ANNEXURE - IBM VIOLATION NOTICE DATED 23.03.2024)
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(D) FHYUf UTH BURATE & < IR UR WA SIAHEE &1 ey S@=d

1. 78 % 71 3R ¥ 200 RW ¥ e Iy Yy ¢ oed Siamse  fe @
TR/ & 39 a7 A9 sreeresd Uine fafties (gfie fave arge) sl &1 19.716 &t
3y WgH AN ¢ %a@amaﬂmﬁwésm@ﬂﬁaséia%adzom@ AR sy
g b o1 381 8 ! 1T o &l Jearge b avaR 38 U /T o 9dhdl 8

2. U BURATE b 3T W HHB 8/52 ,8/53, 8/54, 8/55 ,8/56, 8/57 ,8/58 ,8/59 ,8/60 TH &
GO WERI 7T Bl IHT 6.20 THTX Bl & F TTHT 2 TR F AR 33y I+
Y e lUhTeiTT fehaT SITAT & S X8 3 Iha! A TS g TTHTT 1 TG MT I Hife BT Je
grdmge FeTar o @ 8|

3. Jad @ NS He B feariyar & fafka ugt ura off & e snfearfyat & s
] B3 | o €1 faT 10 anf @ 3= 3t 4y 1 v A A f man 3Aw
A &1 3y TS ° T I fed1 T g

4. 7% & 390 0 &1 YUA & forg B9 s die fafes @fFe foran age) seit gri
1 @I & WHULT 7g 3M1ded R UNA & 1SN HHID 4075 /31 /3. A & -13 /2024
fee 28/03/2025 F TEd LOI I faan a7 §1 Iera-d § &1 Iad THwd Yl Bt T
YYPIT & 3R U BT A.Y M1 @il i ET 1996 (Gie 22.01.2021) ArESIT YA
7 @fIUgT &) 313eH gR1 U e B P18y Hl 3

(E ) g9 WiHuzT &7 & Idred vd Juor § Ui 3fdz

1. U8 & 09 sreeres e faftes gfie favaen arge &t arsfi dw & @+ than & adam
¥ Siemge @AW &1 Ica4 {1 ol 8T & 9 THT 3 BaedR & 31 U fe § 39&
3rerar SR Pl fue die w81 g1 et siffean g 30 Hiex ud 3w T 12
Hiex 31 e A | 3o 8 § W 10 IR . o Wi Ud Fais Red Saed
faaT a1 wdtd giar 81 98 fb sreeres Hive f[iffies (gfAc favan arge) He-l grRiay 2015
§ af 2024 -25 T UM FWAR R WU T Iy fUe TG gRI AT 22 9@ . o
SIdATge &1 U9l faver arge Ue! Wi a1 -Uet -gRal & fhar ar g

2. 7% fb Iared wd Uwur § 12 drg W e &1 3R B gfd 3y I gRI§S gl
ygfaRulia UHIG & Sdhe & MUY b QORI A 3y T DR Uaiaul &) &ifd ugam &
TR SRty A sfegred die faffies gfie favar arge A fbar g1
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(F) @H AP 12/2 Fd 0.69 ¥Hdl aded? &7 d fomr durfe oqufa &t gu xR &
R B gRT 10 61 & ggfaRur &Y 1R JHaE gga=nI

7g & @edl e @ dedia 9SaR1 & UTH SURdIE § 99Y 3fegled UiHe fafties @fe faran
arge de-l) gR1ay 2015 § 319y ¥U ¥ ol 4t @ERT HATE  12/2 T 0.69 THAT gaAT &F
R IR Wic gfAe &1 FJara fHar o 367 8 8k I7d gRI e Hadex 9 fomr dufAe srgafa
U f& 3R MP ugwur FiEur €18 &t Wgafd (Consent to Operate) & faT, Y T A U
Wi gRI R Wie Geaferd faar s @1 g |

1, uaaﬂg;mﬁ%adangﬂaé@ﬁﬁa&zms-zox T GIRT HHP 12/2 FA 0.69 el
RRUT & F $HIR Wic Sriia awyr a gan feandh Tar

2. U8 [ @O HH® 12/2 $ $ol IHa1 0.69 gacUX H HdIferd HIR Wie & fog 4.9 ygyul
ﬁwmaﬁé?%ufm @1 g gaiarufig §wIfd dare 8q ¥8Afd (Consent to Operate)
a1 ot il 81

3. g & 71 orgufa & Farem & FRu yafarviia [Ren & e +ft mruds &1 uraq gffda
fa2 fam ufd o @THAT 1,50 LAKH (U8 @18 U9 §9TR) T, 2 (3fd d% 15 arg e )
w7 $R qafaru &) srgofy &fay ugard i

4. $HER ¥ Fadl % (0-40 MM TTHT 3 ARG . TH &I &I HHID 5 U 14 HFT 31 T &b
5 gaeTR & & U Ay WA (AepTem & a1 dpwifer o far mar g

5. Ug fa5 ad 2015-16 F HIR $) S TRex F I SRR F Hanfera fsan s @1 21
SHH IYANT B arell Hifse 3fae o1 FAuer oR e arsdy a1 Jr=udr urd Toredt &
s § a1 S §, T 98 TaRAIS SR (Hazardous Waste) & faifd amar g1
(Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016.)

6. Ug GH HURIP (Sal Hifed 1ad ) IR $! 8% & 1Y 17 THs TRAT H 20 Hiex TS
%%Iﬁ%ﬁmmﬁmw%sﬁw%%ua—maﬁmﬁﬁwﬁmm
a8l
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() A sregres Hide fafies (gfte faren arge ) 5t ot EC @t 274l &1 Ieegd

Case No. 613/2010 Environment Clearance No. 1085/SEIAA/13 dated. 25/06/2013
(ANNEXURE 14 -ENVIRONMENT CLEARANCE)

%%wﬂmu@aamwmﬁmmﬁ&ﬁmmmmﬁ TgfaRuT
R USA dTdl UHT PT 31be b famr @ dfspard &3 3 &R
qufawﬁ&ff?mgaﬁ Y HRd 3 gafaRu uRisgd IR e SRR U 2|

A sfegred dide fafies (gfie e ae deft ) & gR1 Tad SHeIRal iRgd #1 T el EC
& PAGE -1 & || URgs1 ydras gRT aigf offel ufar & @8 sHie 31 31K 13 3t 81 THaR!
&)t 8 aYT latitude 23° 39 21.9” N to 23° 39’ 39.6” N and longitude 80° 34' 42.5" E to 80° 35’

11.11" E U8 PRI 7Tad & T8 T HHIP 31 3R 13 HI Ui 78} a1 afes T HHid 14,
5,13 % o TR A Srar 2|

Standard Condition : g tﬁ'EE' 4 IE % &

Point no.1 . Any addition of the mining area, change of khasra numbers, enhancement of
capacity, etc., shall again require prior environment clearance as per EIA notification 2006.

Point no.1 3 TER TERT FaR & fHefl YR 1 TR O GERT HHIF 5 1 AT 3R & AR
SRR § aRadq &1 &= H GA: EC oA &1 5ivvd At

Point no. 10 . Mining will be carried out as per the approved Mining plan. In case of any
violation of the Mining plan, the Environmental Clearance given by SEIAA will stand cancelled

Point no. 10 - H 3fcaf@d % & SEIAA HERMATWH & STEY 3G 98] 8114 U= Environmental
Clearence [ & gahdl @ |

Point no.14,15,. Check-dam and garland drain shall be constructed at the foot of dumps, and
coco filters installed at regular intervals to arrest silt from being carried to water bodies.
Adequate number of check dams and gully plugs shall be constructed across
seasonal/perennial Nallahs.

Point no.14 ,15, & STHR dumps F IRI 3R frdt UER &7 aﬂ':.‘ Treanches/garland drains :Iﬁ

fAfid fovan 2 aEw @ W ot Aren # =81 S =gl | s fall UPR &1 H1S 1 settling
tankagmqﬁmﬁ 81 g AT 81 U # g SRt A 8 AR HR |m@ H silt e 8
BRG]

check dam and garland drain &I fmfor =gt foar % ol UpR aﬁﬁéama‘fé? 3R et
@eH &3 T T ST 7T § 9T &1 Ul aUT dewatering BT UHI @< &I GRTH U9 & it
aur yiorn 7 & wetland & SHZIEAT ¢ | faTTd B3 a6 A mines T 8t s IR IS
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%fauaﬁé@trrrﬁ AR Wgfd farar o 3818 39 WgWUT &1 UuTd UTHir 831 & Yoid TR & Hft gt
@B

Point no.18 - Over Burden (OB) shall be stacked at earmarked dump site only and shall not be
kept active for a long period. The maximum height of the dump _shall not exceed 20m each
stage shall preferably be of maximum 10 m and overall slope of the dump shall not exceed 35°.

Point no.18 3Iavae- &1 O2d URYl & &R sl ot g faar ordr g 3 +ff Su 3t Sa8 8k
SLOPE ANGLE T 1t fopft fgm o1 urei =g} far s @1 81

Point no.19 Minimum 1000 plants shall be planted in one year and 5000 plants shall be planted
in the first five years.

Point no.19- @4 2013 § EC U 814 & 915 § 10 8 gRIF WHUST YRS GRT AT 1471 Ue off
e%Y Siifdd wie g1 fewdn|

Point no.21 By the end of the lease period, 33% of the area should be brought under plantation.

Point no.21 - @HAUET & 50 T¥ 31.03.2030 34fe I 5 7 & Q¥ g1 AT | Urse -21 H Ifcafad
Al F HTAR 33% &7 i ot TRar & 3fex e TRar &1 U 6.50 BaeIR (16 THhs ) §
R g o1 anfeu | adu | ot Ui & $ig. @i g1 favar T g |

Point no.29 Rain water harvesting shall be undertaken to recharge the groundwater source and
status of implementation shall be submitted to the Regional Office, MoEF, Gol. Bhopal and MP
PCB within six months and thereafter every year from the next consecutive year.

Point no.29 ¥ arex gldfen i wer & # fovar mar feardt 9l a1 s siguia &) aiftia
feare fqum &1 Joft o1 261 € a1 et g f3urfa el § Wy gl 9o gl

g & urlaolig wigfa & SfcafEa wdf &1 S e 1R 3R1Y § I8 SIR1Y U HraiRe
HOH A Sfeced Uie faffies gfe farem arge det grT fovar mar B S R g ud
TATERY & B Heel! e § | 390 o R AN sreeres dide fafies gite e arge set
@1 YaTaR SIAIATSE A3 1 ygiaRur Wigfa ®f Fd & uanAe srfarg! o SR dife gare §
U% U I@F IaTeVl Uigd 8l 9o fob yafarur & TRerm forg forddt wepR &1 pis qreiar o 3R
yfawy & =1 fosan s

faaie 02 /01 /2026 U9 AR S/0 W@ N. fasa $AR
forar A aroe Srdew

1 AN Jadd AaIHAIR |
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Annexure-11

By e-mail
GOVERNMENT OF INDIA
MINISTRY OF MINES
INDIAN BUREAU OF MINES
OFFICE OF THE REGIONAL CONTROLLER OF MINES, JABALPUR
No. E 2090 MCDR-MPCOLST/2/2022-JBP-IBM_RO_JBP Dt : 07/03/2023

Shri/M/s. ULTRATECH CEMENT LIMITED ,
B Wing, Ahura Centre, 2nd Floor Mahakali Caves Road Andheri (East),

Sub: Approval of Review of Mining Plan in respect of Chhaparwah Limestone Mine over an area of 19.71 Hect; situated in Chhaparwah Village, Badwara Taluka, Katni District of Madhya Pradesh State.

References: 1) Draft Review of Mining plan received on MPAS, dated - 30/09/2022
2) This office scrutiny comments dated — 02/12/2022
3) final copy of Mining Plan received on MPAS, dated — 02/03/2023
Sir,
In exercise of the powers conferred under Clause (b) of Sub-section (2) of Section 5 of Mines and Minerals (Development and Regulation) Amendment Act, 2015 read with Government of India Order

no. S.0.1857(E),dated 18/05/2016, I hereby Approve the above said Review of Mining Plan submitted under Rule 17(2) of Minerals (Other than Atomic and Hydrocarbons Energy Minerals) Concession Rules,
2016. This approval is subject to the following conditions: -

File No. - E 2090 MCDR-MPCOLST/2/2022-JBP-IBM_RO_JBP

109
107



174

Subject%& Approval of Review of Mining Plan in respect of Chhaparwah Limestone Mine over an area of 19.71 Hect; situated in
Chhaparwah Village, Badwara Taluka, Katni District of Madhya Pradesh State.

References: 1) Draft Review of Mining plan received on MPAS, dated - 30/09/2022
2) This office scrutiny comments dated — 02/12/2022
3) final copy of Mining Plan received on MPAS, dated — 02/03/2023
Sir,
In exercise of the powers conferred under Clause (b) of Sub-section (2) of Section 5 of Mines and Minerals (Development and
Regulation) Amendment Act, 2015 read with Government of India Order no. S.0.1857(E),dated 18/05/2016, I hereby Approve the above said

Review of Mining Plan submitted under Rule 17(2) of Minerals (Other than Atomic and Hydrocarbons Energy Minerals) Concession Rules,
2016. This approval is subject to the following conditions: -

1) The Review of Mining Plan is approved without prejudice to any other law applicable to the mine area from time to time whether made by
the Central Government, State Government or any other authority and without prejudice to any order or direction from any court of competent
jurisdiction.

2) The proposals shown on the plates and /or given in the document is based on the lease map /sketch submitted by the lessee and is applicable
from the date of approval.

3) It is clarified that the approval of aforesaid Review of Mining Plan does not in any way imply the approval of the Government in terms of
any other provision of Mines & Minerals (Development & Regulation) Amendment Act, 2015, or the Minerals (Other than Atomic and Hydro
Carbons Energy Minerals) Concession Rules, 2016 and any other laws including Forest (Conservation) Act, 1980, Environment (Protection)
Act, 1986 or the rules made there under, Mines Act, 1952 and Rule & Regulations made there under.

4) Indian Bureau of mines has not undertaken verification of the mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the leasehold shown on the ground with reference to lease map & other plans
furnished by the lessee.

5) At any stage, if it is observed that the information furnished, data incorporated in the document are incorrect or misrepresent facts, the
approval of the document shall be revoked with immediate effect.
6) The Financial Assurance furnished by you is Rs. 72,50,000/- (Rs. Seventy-Two Lakh Fifty Thousand only) is valid up to 31/03/2028 and

next Financial Assurance shall be submitted on or before 31/03/2028.

7) This approval is restricted in respect of proposals given in the document for the period 2023-24 to 2027-28 with validity up to
31/03/2028, subject to all other statutory clearances.

8) If the approval conflicts with any other law or court order/direction under any statute, it shall be revoked immediately.
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9) It shall be mandatory to project proponent, abstracting ground water to obtain No objection certificate from Central Ground Water
Authority or the M.P. State Ground Water Authority.

10) As per Madhya Pradesh State Government’s order dated 10/08/2011 if there is enhancement of production proposed from that in the

approved scheme of mining under such circumstances additional stamp duty has to be paid by the lessee for the enhances quantum of
production and also a supplementary agreement has to be made by the lessee.

Yours faithfully,

( Pukhraj Nenival)
Regional Controller of Mines Indian Bureau of Mines, Jabalpur

Copy for information to-

1. The Director of Geology and Mining, Govt. of Madhya Pradesh, Khaniz Bhawan, 29A Arera Hills, Jail Road, Bhopal (MP).
2. The Controller of Mines (CZ), Indian Bureau of Mines, Nagpur.

3. The District Collector, Katni (M.P.)

4. Shri Indraneel Dawande, 1338, Vijay Nagar, Jabalpur (M.P.) - 482002; E mail: - engeotech@rediffmail.com

( Pukhraj Nenival)
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Regional Controller of Mines

Indian Bureau of Mines, Jabalpur
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Chapter 1 : General Information

1.1 : Lease Details

IBM Registration Number : IBM/441/2011

Lease Code : 48838601

Mine Code : 19MPR18013

Name of Lessee : ULTRATECH CEMENT LIMITED
Address of Lessee : B Wing, Ahura Centre, 2nd Floor Mahakali Caves Road Andheri (East),
Type of Lessee : Private

Name of Mining Lease : CHHAPARWATH 1971HECT
State : MADHYA PRADESH

District : KATNI

Tehsil/ Taluk/ Mandal : Badwara

Village : Chhaparwah

Lease Area (Ha) : 19.71

Forest Area (Ha) : 0.0000

Name of Minerals : LIMESTONE

Name of associated minerals : DOLOMITE

113
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Type : Existing Lease
Period of the proposal (FY) from : 2023 - 24
Period of the proposal (FY) to : 2027 - 28
Type of working : Opencast
Nature of Use : Non Captive
Category of Mine : Category A

1.1.1 : Initial/subsequent Lease grant details

Grant From To Lease deed execution date Lease registration date
Initial Grant 30/12/1981 22/02/2001 23/02/1981 30/12/1981
Ist Extension 23/02/2001 31/03/2030 30/12/1981 23/02/2001

1.1.2 : Mining Plan Submission Criteria Details

Type of Document : Review Of Mining Plan Under Rule 17(2) Of MCR, 2016
Reason/s For Modification : Review Of Mining Plan
Period for which modification is proposed : 2023-2024 to 2027-2028

1.2 : Land Ownership Details

View Land Ownership Details Excel Land_Ownership.xIsx

1.3 : Existing Lease

Date of Execution : 23/02/1981
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1.3.1 : Approval of earlier Mining Plan & Its Subsequent Review in Chronological Order
S.N. Letter Number Date Period Type Of Approved Remark
Document
From To
1 MP/KATNI/DOLOMIT 19/06/2020 31/03/2021 01/04/2023 Modification Of Mining NA
E/MPLN/MOD.-31/201 Plan
91513
2 MP/KATNI/DOLOMIT 26/07/2013 31/03/2013 01/04/2018 Scheme Of Mining SOM
E /M-SCH11/13-14/234
3 MP/KATNI/DOLOMIT 12/01/2011 31/03/2011 01/04/2013 Scheme Of Mining SOM
E /M.SCH-02/11-12
4 MP/KATNI/DOLOMIT 18/08/2008 31/03/2008 01/04/2013 Scheme Of Mining SOM
E
/M.SCH-20/08-09/2248
1.3.2 : Partial Surrenderd Area During Stages of Operations in Chronological Order
Not Applicable
1.3.3 : Transfer of Lease Area Subsequent to Grant
Sr.no Transfer of lease deed Date of execution of Name of Transferor Nature of block transferred
letter number Transfer lease deed i
Granted through auction Other than through Other than through

auction for captive use

auction for non captive
use

3232002122

30/10/2009

Ms Alcon Laboratories

113
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Industries
2 3232002122 13/07/2011 Ms Grasim Industries Ltd No No Yes

1.3.4 : Statutory Compliances
1.3.4.1 : Environment Clearance

Applicable : Yes

Letter No : 1085/SEIAA/13

Date : 25/06/2013

Validity : 31/03/2030

ROM Mineral : 500000.0000 (Tonnes)
1.3.4.2 : SPCB Approvals

Letter No : AW-54265

Approval of : Consent To Operate

Date : 25/09/2021

Validity : 29/10/2023

ROM Mineral : 500000.0000 (Tonnes)
1.3.4.3 : Forest Clearance

Applicable : No

Letter No : Nil
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Date : Nil
Validity : Nil
Area (Ha) : Nil

1.3.4.4 : Land Acquisition Details

Total Area Acquired in hectare: 0.0000

Total Amount Paid (INR) : 0.0000
1.3.5 : Mine Location Details

Toposheet Number : 64 A/10
1.3.5.1 : Location of Boundary Pillars

View Location of Boundary Pillars Excel location_boundary_pillar.xlsx
1.3.6 : Owner/Nominated Owner Details
Name PAN of owner / Nominated | Address of owner/ Nominated Mobile Number Email Please attach Minutes of
Owner Owner Board Resolution in case of
Nominated Owner
K CJHANWAR AFBPJ4514) B Wing Ahura Centre 2nd 9702474200 ajit.ostwal@adityabirla.com [Nominated Owner_Declaratio
FloorMahakali Caves n.pdf
RoadAndheri East
1.3.7 : Qualified Person Details as per M(OAHCEM)CR, 2016
S.N. Prefix Name PAN of QP Address Mobile no. Qualification Exp in years as Email
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prescribed under
the rule
Mr INDRANEEL AEBPDS8558H 1338, VDAY 9425387402 M TECH 24 engeotech@rediffm
DAWANDE NAGAR APPLIED ail.com
JABALPUR MP GEOLOGY
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Chapter 2A : Geology & Exploration

2A.1 : Geology

2A.1.1 : Topography

Terrain : Undulating
Highest Level (m) from MSL : 499.0000
Lowest Level (m) from MSL : 435.0000
Average Level (m) from MSL : 467.0000
Drainage Pattern : Dendritic
Order of Stream : Order 1
Min Dist of Stream from Lease Area(m) : 8000.0000

2A.1.2 : Details of Physiographic features and Infrastructures avaiable in and around the lease/ block area

Description Location if existing Within the lease/block area | Distance from boundary periphery in kms, if Remark if any
existing outside the lease/block area. (within
5.00Kms)
River/Nallah/Reservoir 0 1.25 South direction in Jirgiri Nala
Public roads (Tar road, cart road) 0 4.0 East direction in Sihora To Bilayat Kalan tar
road
Railway track 0 0 0
Human settlements 0 1.0 SE direction in Chhararwah Village
Archaeological monuments/ places of 0 0 0
worships/public utilities etc
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Wild life sanctuaries/ national parks 0 0 0
Coastal Regulation Zone (CRZ) 0 0 0
Powertransmision lines/telephone lines 0 0 0
Firing range 0 0 0
Ordinance factory 0 0 0
grazing land/ burial ground or cremation 0 0 0
ground
Any other specify 0 0 0
Particulars Distance from lease boundary in kms
Near by village 1.00
Nearest Railway station 7.00
Nearest Port 743.00
Distance of SH/NH from lease area 4.00

2A.1.3 : Regional Geology

Regional Geology

A varienty of rock types ranging from Archaean to plestocene sub recent area exposed in Jabalpur/Katni District . the older metamorphic rocks comprsing of granite gneiss with enclaves of
amphibolite and schist are exposed in the east central part of the district . the NEN- SSW trending volcano Sedimentary sequnce of the Mahakaushal Group consisting of meta volcanic rocks .
chemical precipitates and turdidities area exposed in the central and south western parts .dolerite and carbonate dykes . Amphibolites granites and vein quartz intrude these rock the dykes exhibit
and predominate ESE-WSW trend . the intrusive Madan Mahal granite occurs in the form of inselbergs and conical hills near jabalpur .jugel group of rocks consisting of sandstone and
conglomerate occurring as small and thin bands in the central part of the district uncomformadly overaly overline the Mahakaushal Group .vindhyan super group in represeng by Semri ,Kaimur
Rewa Bhander groups consisting of sandstone ,shale ,limestone ,porcellanite ,and sandstone with glauconite parting soccring the northern plateaus and form escarpments ,godwarna rocks
comprinsng corased and pebby sandstone and shale area exposed in the easte ceertal part and the south western part of a district .

2A.1.4 : Local Geology & Structure
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2A.1.4.1 : Local Geological Set-up

As per present local geology point of view, the lease area has Mahakaushal Formation of middle Proterozoic age and major rocks is Dolomite as associate mineral while Limestone is occurring in
small area in association with dolomite. From litho set up point of view, the explored area falls in northern part while western and southern parts are at higher altitudes hence partially unexplored.
The area exhibit changes in mineralization and as per provision of MEMC 2015 and facts that area may undergo polyphase tectonic activities, presently the northern part of the lease area is
considered almost explored with present working depth. Old exploration was carried out in the form of four bore holes i.e. from BH-1 to BH-4 and recently about 09 bore holes have been drilled in
the lease area and summarized exploration reveals that northern part has been proved for dolomite upto MRL 403m while surface RL of northern part is 445m, the southern part has relatively high
relief area and as per outcome of exploration it has been capped by OB of siliceous formation for 5-12m which is underlain by Dolomite up to MRL 395m. Thus from the wet analysis point of view
and as per threshold values been set by IBM approx. 65% of total explored volume is considered for the dolomite and rest is waste. Local geology have been discussed in detailed manner including
Litho units along with avg. quality , depth of Mineralization , extensive exploration work carried out in the ML area and strike direction and values formation etc Litho set up of the area is as under
- Soil Associate mineral Dolomite with single band of Limestone along with Phyllite bands Base is not known

2A.1.4.2 : Structure

Overall strike is NE-SW to ENE-WSW & dipping is 55 - 85 due S.

2A.1.4.3 : Lithology, Petrographic & Mineralogical Description for Major, Associated & Indicator Minerals

In general the entire area has dolomite except a linear band of limestone and as earlier discussed the dolomite of the area is being used as filler grade to make Putti as Birla White Putti hence the
color appearance is the major criteria to assess the dolomite reserves and chemically it is proving the dolomite with variable silica limit. Overall strike is NE-SW to ENE-WSW & dipping is 55 - 85
due S, thus on local scale alternate sequence of Mahakaushal Group is found in this area. The following lithological assemblages have been recorded during the survey and mapping of the ML area:
Limestone: The limestone belongs to sedimentary facies which have been metamorphosed and mineralized along the strike and associated with phyllites mainly, and at few places dolomites stringes
have been reported in logging. The limestone has variable color from white grey. The limestone band is clearly exposed in the working pit in a small area of 54m2 approx. and depth been considered
for average 15m 1.e. from MRL 431m to 415m. Dolomite The explored area has been proved for dolomite. As per present local geology point of view, the lease area has Mahakaushal Formation of
middle Proterozoic in age and major rocks is Dolomite as associate mineral while Limestone is occurring in small area. From litho set up point of view, the explored area falls in northern part while
western and southern parts are at higher altitudes hence partially unexplored. The area exhibit changes in mineralization and as per provision of MEMC 20135 and facts that area may undergo
polyphase tectonic activities, presently the northern part of the lease area is considered almost explored with present working depth. Old exploration was carried out in the form of four bore holes i.e.
from BH-1 to BH-4 and recently about 09 bore holes have been drilled in the lease area and summarized exploration reveals that northern part has been proved for dolomite upto MRL 403m while
surface RL of northern part is 445m,

2A.1.4.4 : Mode of Occurance & Controls of Mineralization

Locally Limestone & associate mineral dolomite can be noticed from the surface pit/old bore holes. As per MEMC Rules 2015 under Bedded Stratiform and Tabular deposits of Irregular Habit. The
ML area has been put under mining operation for last 41 years and existence of Limestone and associate mineral as Dolomite is being proved within working pits and further mineral existence has
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been confirmed depth wise with previously drilled 04 core bore holes and presently 09 bore holes for average 50-100m depth. The area exhibit changes in mineralization and as per provision of
MEMC 2015 and facts that area may undergo polyphase tectonic activities and presently the northern part is almost explored with present working depth and old exploration in the form of four bore
holes viz. BH-1 to BH-4 and recently about 09 bore holes have been drilled in the lease area and summarized exploration reveals that northern part has been proved for dolomite for up to MRL 403m
while surface RL of northern part is 445m the southern part has relatively high relief area from and as per outcome of exploration it has been capped by OB of siliceous formation for 5-12m then
underlying Dolomite up to 403m. The associated rock is phyllite which is invariably occurring in the lease area along the strike. For other details please refer Surface Geological Plan and Section (see
Plate no. V).

2A.1.4.5 : Extent of Weathering/ Alteration

No Such Studies have been done. Weathering effect has been noticed at the upper part i.e. capping of Lateritic soil and as such no weathered or alteration study been done.

Lump
2A.1.4.6 : Nature/Form of Mineral

Specify If any other Nil

2A.1.4.7 : Extent of Mineralization

Area is occupied by bands of Dolomite and Limestone where mineralized/explored area is having good width of Dolomite along with thin band of Limestone and Phyllite is found sequentially.

2A.1.4.8 : Deposit Type (as per MEMC Rule)

As per MEMC Rules 2015 under Bedded Stratiform and Tabular deposits of irregular habit. The limestone band has been considered as evident in pit area, however present and past exploration has
that dolomite is mineralized all over the G2 mineralization area with a band of limestone in the western part of working pit in northern part of the lease area and ongoing exploration in southern part
may likely prove for mineralization of both the lease minerals. The influence of mineralization has been considered on the basis of exposures, drilled bore hole logs and its structural behavior and it is
concluded that the northern part has approx. 8.50 ha area of mineralization and southern part has about 4.60 ha of mineralization, thus total 13.10 ha has been considered mineralization for average
40m depth. For other details please refer Surface Geological Plan and Section (see Plate no. V). Litho set up of the area is as under - Soil Dolomite and Limestone along with intercalated bands of
Phyllite Base is not known

Strike / Trend of the Ore Body

NE 55 SW to NE 85 SW

Amount of Dip of the Ore Body (degree) Amount of Dip of the Ore Body (degree)
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55 85
(from) (to)
Dip Direction of the Ore Body Plunge of Mineral Body Direction of Plunge

(degree) (if any)

S 0 W 0 % 0 %

2A.2: Exploration

2A.2.1: Summary of The Previous Exploration (for fresh grant) / During Last Plan Period (for existing leases)

Name of The Agency

ENGEOTECH CONSULTANT JABALPUR

2A.2.1.1: Geological Mapping

SI.No. Year Scale Area Covered (Ha)

From To

1 19/06/2019 21/06/2019 1:1000 19.7100

2A.2.1.2: Airborne Geophysical Survey

SI.No. Type of Survey Spacing (m) Total line (km) Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
Form To Form To
1 Nil Nil Nil Nil Nil Nil Nil Nil

2A.2.1.3: Ground Geophysical Survey

SI.No. Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

Type of Survey ‘ Spacing (m) ‘ Total line (km)
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Form

To
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Form

To

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

2A.2.1.4: Geochemical Survey

SI.No.

Type of Sample

No of Samples

Aanlysis report

Area Covered (Ha)

1

Nil

Nil

Nil

Nil

2A.2.1.5: Pitting

Number of Pits

1

SI.No.

Year

From

To

Pit ID

Length of
Pit (m)

Width of
Pit (m)

Depth of
Pit (m)

Depth
(from)

Depth(to)

Running
mtr

Litho
units
exposed

Name of
the
radical

Av
Grade(in
%)

Latitude
(dd:mm:ss.ss)

Lon

gitude

(dd:mm:ss.ss)

From

To

From

To

31/03/20
20

01/04/20
21

PIT-1

475.00

88.00

25.00

443.00

425.00
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45.00
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80:35:10.
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| | | | | | | | 434M_| | | | |
2A.2.1.6: Trenching
Number of Trenches
Nil
2A.2.1.6.1: Spacing
Min (m) Max (m) Avg (m)
Nil Nil Nil
SI.No. Year Trench |[Length of | Width of | Depth of | Depth [Depth(to) | Running Litho Name of Av. Latitude Longitude
ID Trench Trench | Trench( (from) mtr units the Grade (dd:mm:ss.ss) (dd:mm:ss.ss)
(m) (m) m) exposed radical
From To From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
2A.2.1.7 Exploratory Drilling(Core/non Core)
SI.No. Year Exploration Core holes Non-core (RC/DTH) Grand total Attach log sheet
agency of each
From To Number of Total mtrs Number of Total mtrs Number of Total mtrs borehole in
boreholes boreholes boreholes
i ] . csv/excel
drilled drilled drilled
format
1 01/04/2022 01/12/2022 Engeotech 9 651.00 0 0.00 9 651.00 LOGSHEET .xl
Consultant SX
Jabalpur
2A.2.1.8: Exploratory Mining
SI.No. Pit/Adit ID Length in Mtr Width in Mtr Depth in mtrs Volume (m?)
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1 Nil Nil | Nil Nil Nil
2A.2.1.9: Sampling
SI.No. Type of sample No of samples Number of samples Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Remark if any
collected analyzed
From To From To
| Pit 4 4 23:39:28.38 23:39:32.61 80:34:54.10 80:35:10.18 ANNEUXRE
ENCLOSED
2 Drill Core 63 63 23:39:16.37 23:39:30.66 80:34:40.45 80:35:10.73 ANNEUXRE
ENCLOSED
2A.2.1.10: Chemical Analysis
SI.No. Sample ID Minerals Radical with garde in % Name of Agency Type of agency Attachment
1 AS PER CHEMICAL LIMESTONE CaO-1.12t0 51.67% BSS LAB JABALPUR NABL accredited Chemical_Report_ultratec
REPORTS MgO -0.92 to 18.18% k.xIsx
S102 1.02 to 73.01%
2 AS PER CHEMICAL DOLOMITE S102, A1203, Fe203, BSS LAB JABALPUR NABL accredited Chemical_Report_ultratec
REPORT Ca0O, MgO, SO3 Cl k.xlsx

* Chemical analysis of core /non vore samples may be uploaded in CSV file which shall normally include Five files namely collar file, survey file and Geology log file, Assay file & RQD File.

2A.2.1.11: Petrology & Mineralogical Studies

SI.No. Type of Sample Number of Sample Drawn Number of Sample Analyzed Petrographic Study Report
1 Nil Nil Nil Nil
2A.2.1.12: Beneficiation Studies
SI.No. Type of Beneficiation Number of Samples Attach
1 Nil Nil Nil
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Method adopted for calculating bulk density of ore and waste

IS 13030.1991 (Buoyancy) method: 50 - 500g lump of sample is washing in water to remove dust. Then sample is immersing in water for a period of 1 hour with periodic agitation to remove
trapped air. Then same sample is oven dried at 105 = 3°C and weighed repeatedly for a few times till stable/constant weight is achieved. Then bulk density is calculated as - Bulk Density (p) = M/V

= kg/m3
SI.No. Nature of Ore/OB Mineral Number of samples Bulk Density Established (t/m?)
| ORE Limestone 1 2.50
2 ORE Dolomite 1 2.65
3 OB Waste 1 2.00
2A.2.1.14: Area Covered under Exploration
Level of exploration Area in Ha. Total Area in Ha.
Forest Non Forest

G-1 0.000000 0.000000 0.000000

G-2 0.000000 13.100000 13.100000

G-3 0.000000 0.000000 0.000000

G-4 0.000000 0.000000 0.000000

Area proved as Non-mineralized 0.000000 0.000000 0.000000

Area to be explored 0.000000 6.710000 6.710000

Total 0.000000 19.710000 19.710000

2A.2.2: Summary of The Previous Exploration (Before Last Plan Period)

Name of The Agency

Lessee Himself ,under the guidance of his technocrats team
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2A.2.2.1: Geological Mapping
SI.No. Year Scale Area Covered (Ha)
From To
1 26/07/2013 29/07/2013 1:1000 19.71
2A.2.2.2: Airborne Geophysical Survey
SI.No. Type of Survey Spacing (m) Total line (km) Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil
2A.2.2.3: Ground Geophysical Survey
SI.No. Type of Survey Spacing (m) Total line (km) Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil
2A.2.2.4: Geochemical Survey
SI.No. Type of Sample No of Samples
1 Nil Nil
2A.2.2.5: Pitting
SI.No. Pit ID Length of Width of Depth of | Litho units | Litho Unit | Litho Unit Average Running Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
Pit (m) Pit (m) Pit (m) exposed From (m) To (m) Grade(%) | Metres (m) Form To Form To
1 PIT1 325.00 70.00 18.00 2M 443.00 433.00 45.00 18.00 23:39:28.38 123:39:32.61 |80:34:54.10 [80:35:10.18
LATERITI
CSOIL 2
18M

126

128



CHHAPARWATH 1971HECT (48838601129

DOLOMIT
E WIHT
PHYLLITS
ONLY
SMALL IN
PIT BAND
OF LIMES
TONE 100
M2 BEEN
ESTABILIS
TED AT
434 MRL
2A.2.2.6: Trenching
Number of Trenches
Nil
Spacing
Min (m) Max (m) Avg (m)
Nil Nil Nil
Area Covered Under Trenching
Co-ordinates
Latitude
North Nil
North Nil
North Nil
North Nil
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Longitude
East Nil
East Nil
East Nil
East Nil
SI.No. Trench ID Length of Width of Depth of Litho Units Average Running mtr Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
Trench (m) Trench (m) Trench (m) Exposed Grade
From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
2A.2.2.7: Exploratory Drilling
2A.2.2.7.1:Core/Non-core Drilling
SI.No. Year Exploration Core holes Non-core (RC/DTH) Grand total Attach log sheet
agency of each
From To Number of Total mtrs Number of Total mtrs Total boreholes Total mtrs borehole in
boreholes boreholes
i ] csv/excel
drilled drilled
format
1 01/03/2016 29/04/2017 GDS INDIA K 5 150.00 0 0.00 5 150.00 Nil
OLKATA W.B
2A.2.2.8: Exploratory Mining
SI.No. Pit / Adit ID Volume (m?)
1 Nil Nil
2A.2.2.9: Sampling
SI.No. Type of sample Number of Samples Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
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From To From To
1 Drill Core 36 4.73 23:39:28.38 23:39:32.61 80:34:54.10 80:35:10.18
2A.2.2.10: Chemical Analysis
SI.No. Sample ID Minerals Radical Analysis Attachment
1 AS GIVEN CHEMICAL DOLOMITE LIMESTONE LOI,Cao,MgO,Si102, A1203,Fe203 |Chemical_analysis_old & RK_Bill.p
ANALYSIS REPORT df
2A.2.2.11:Petrology & Mineralogical Studies
SI.No. Type of Sample Number of Sample Drawn Number of Sample Analyzed Petrographic Study Report
1 Nil Nil Nil Nil
2A.2.2.12: Beneficiation Test
SI.No. Type of Beneficiation Number of Samples Attachment
1 Nil Nil Nil
2A.2.2.13: Bulk Density
SI.No. Rock Type Number of Samples Minerals Bulk Density Established (t/m?)
1 Nil Nil Nil Nil
2A.2.2.14: Area Covered under Exploration
Level of exploration Area in Ha. Total Area in Ha.
Forest Non Forest
G-1 0.0000 0.0000 0.0000
G-2 0.0000 13.1000 13.1000
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G-3 0.0000 0.0000 0.0000
G-4 0.0000 0.0000 0.0000
Area proved as Non-mineralized 0.0000 0.0000 0.0000
Area to be explored 0.0000 6.6100 6.6100
Total 0.0000 19.7100 19.7100
SI.No. Year Area converted | % increase in Remaining Remaining Remaining Remaining Remaining Remaining
to G1 from G2, G-1 Area Area % in G2 Area % in G3 Area % in G4 Area in G2 Area in G3 Area in G4
From To
G3 & G4
1 01/04/2017 31/03/2018 100.00 0.00 0.00 0.00 0.00 13.10 0.00 0.00
Potentially Mineralised area (Ha) 13.10
2A.2.3 Ore Body Geometry & Grade
SI.No. Name of the |General Strike / | Dip Of Mineral | Average Strike | Average Width Chemical parameters
ore band Trend Body Length (m) (m) ,
Average Depth Name of the | Min Grade (%) |[Max Grade (%) | Avg Grade (%)
(m) radical
1 LIMESTONE NE-SW NE 320.00 55.00 18.00 Cao 42.00 45.00 43.50
2 DOLOMITE NE-SW NE 320.00 55.00 40.00 Cao 42.00 45.00 43.50

2A.2.4: Reserve / Resource Estimation Method

2A.2.4.1: Methodology

Resource / Reserve Estimation Method

Sectional Area Method

Methodology

130

Cross section method has been used to calculate the reserves/resources. The Surface Geological plan of the lease area has been prepared on a scale of 1:1000 considering the Surface Plan as base
map. The disposition of various litho units as observed in the field was plotted on the Geological plan. The structural features like strike and dip of various litho units and the Limestone has been
depicted on the Surface Geological plan (please refer to Plate no. V-A). Sufficient number of cross sections have been laid across the strike of the Limestone and unit area of each cross section has
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been measured with AutoCAD and sectional distance between two lines have been considered to multiply with unit average cross sectional area thus we measured total volume of each section and
ultimately all section lines volume has been added as grand total volume. Obtained volume has been multiplied by expected recovery and then multiplied by bulk density. Further final reserves have
been obtained after deleting blocked resources from total resources as per norms. Resources/Reserves were estimated by cross sectional area method where drilled core bore holes are present. Cross
sectional area measured in sections was multiplied with the strike influence, bulk density to arrive at the quantity of the limestone in tonnes. Specific gravity of the limestone is taken as 2.5 t/cu.m.
and dolomite is 2.65 t/cu.m., being a limestone deposit of sedimentary origin it is common to present cavities/voids, interstices, hence the Dolomite recovery was considered as 65%, with OB 35%
and while limestone band is independent for its area with 100% recovery.

2A.2.4.2: Resource Calculation

131

SI.No. Cross Section Influence(m) |Depth in mtr | Volume (m?®) |Bulk Density | Resource Level of Type of Name of the | Grade (%) |Method used
Section/Bloc | Area/ Block (t/m>) Quantity (t) | Exploration Land radical for resource
k Area(sq mt) estimation
1 11 6455 80.00 45.00 516400.00 2.65 889499.00 332 GOVT. Cao 45 cross section
WASTE method
LAND
2 22 6954 70.00 45.00 486780.00 2.65 838479.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
3 33 6528 67.00 45.00 437376.00 2.65 753380.00 332 GOVT. Cao 45 cross section
WASTE method
LAND
4 44 6656 80.00 45.00 532480.00 2.65 917197.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
5 55 5606 90.00 45.00 504540.00 2.65 869070.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
6 5A 5A 3587 68.00 45.00 243916.00 2.65 420145.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
7 66 3824 100.00 45.00 382400.00 2.65 658684.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
8 77 3021 100.00 45.00 302100.00 2.65 520367.00 332 GOVT. Cao 45 Cross section
WASTE method
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LAND
9 88 2584 75.00 45.00 193800.00 2.65 333820.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
10 99 3239 75.00 45.00 242925.00 2.65 418438.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
11 10 10 1894 45.00 45.00 85230.00 2.65 146808.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
12 66 54 17.00 28.00 918.00 2.50 2295.00 332 GOVT. Cao 45 Cross section
WASTE method
LAND
Total 3928865.00 6768182.00

2A.2.4.3: Mineral Resource Estimate for Conversion to Mineral Reserve

Reserves/Resources have been estimated and cross checked with respect to section considered as per drilled bore holes the conventional cross section method. Reserves/Resources have been
categorized in the ML area as per the guide lines of MEMC 2015. The estimation of ore reserves is made conventional parallel cross section method using geological - cross section. The geological
cross sections are prepared at a as Limestone behavior and best interpretation of lying the section which is across the strike of the rock. For estimation the reserve only the core drill data are
considered. Indicated Mineral Resources is under 332. Probable Mineral Reserve is under 122 category out of 332. Pre-feasibility Mineral Resources is under 222 Category out of 332.

2A.2.4.4: Threshold value & Cut off Parameters

The ROM quality of Limestone plays the most vital role in Cement manufacturing pertaining to the designing of raw mix as well as machinery. In addition to this aspect, the homogeneity and
uniformity of the Kiln feed leads to better performance of the Kiln resulting to uniform quality clinker. With a view to maintain uninterrupted supply of the material from mine to the Cement Plant
as well as to maintain the ROM quality of Limestone from the Mines, mining benches in different sections are planned. This will also ensure the flexibility in working, as and when required.

2A.2.4.5: Mining Factors or Assumptions

Mining Method - Open Cast Mining Method under ‘A’ Category. Recovery Factor - The recovery factor is 65% for Dolomite and 100% for Limestone Mining Losses - Negligible losses. Processing
Losses- No processing is proposed.
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2A.2.4.6: Metallurgical Factors or Assumptions

Not applicable.

2A.2.4.7: Cost & Revenue Factors

Rs. 275/- per tonne, Max. Average Production - 500000 t/year (including both limestone & associate mineral dolomite as per EC).

2A.2.4.8: Market Assessment

The basic use of dolomite been diversified earlier it was SMS and BF and exploitation is varied with resepect to industry demand and in coming time the uses of Dolomite been more diversified and
latestly it has been used as filler grade and the market filler grade depend up on the need of the end users some where it is pesticide and later on the based on the whiteness and inertness of the
powdered samples it has been opted to use as filler grade in detergent , paint pigment , putti and other various heads. Since this lease area has dolomite earlier been used for BF grade and later on the
diversification in use of minerals it has been opted for the filler grade to make a putti and being used for making uniform leveling of plastering home and been used for the best finishing parameters
to make house competable with environment parameters and simultaneously it has good look property . eWall putty primarily fills in the porosity of the construction surface and corrects its curve
deviation to lay a solid foundation for obtaining uniform and smooth paint eIt is a white cement-based polymer modified material that is used as a finish coat to cover unevenness and pinholes in
plastered surfaces. *The wall putty market in Asia Pacific is anticipated to expand at in the near future, owing to the growth in the building & construction industry in the region . *Wall putty offers
excellent bonding to base concrete or plastered surfaces. Therefore, it can create a smooth undulation-free surface for paint finish when applied over exterior or interior walls of a home. *Home
improvement activities and decrease in repainting cycle . expected to boost the demand for wall putty across the globe. Rise in renovation & reconstruction activities across the globe is estimated to
propel the putty market, largely employed in painting applications. it is increasingly used to correct curve deviation of interior wall surfaces in order to obtain smooth and uniform interiors for
repainting walls.

2A.2.4.9: Other Modifying Factors

Not applicable

2A.2.4.10: Classification

Indicated Mineral Resource has been calculated as per prevailing norms in Minerals (Evidence of Contents) Rules 2015, up to present explored depth. The thickness of Limestone is considered for
average 28m and dolomite for average 40m under G2 zone. Area as per bore hole findings and geological consideration mineable reserves as Probable reserves are considered ‘122’ and rest is
considered as Pre-feasibility resource as 222’.
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2A.2.4.11: Calculation of blocked resources

SI.No. Reserves [Cross sectio | Sectional Influence | Depth (m) Volume Bulk Resource |UNFC code | Type of Name of Grade (%) Method

blocked due | n/Block area/ block (m) (m?) Density Quantity (t) Land the radical used for

to area (in Sq (t/m?) resource
mtr) estimation

1 7.5 Meter 11 3317.00 80.00 45.00 265360.00 2.65 457082.00 222 GOVT. CaO 45 CROSS
Safety WASTE SECTION
Barrier LAND METHOD

2 7.5 Meter 22 2512.00 70.00 45.00 175840.00 2.65 302884.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

3 7.5 Meter 33 2556.00 67.00 45.00 171252.00 2.65 294981.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

4 7.5 Meter 44 2181.00 80.00 45.00 174480.00 2.65 300542.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

5 7.5 Meter 55 2880.00 90.00 45.00 259200.00 2.65 446472.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

6 7.5 Meter 5A 5A 2277.00 68.00 45.00 154836.00 2.65 266705.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

7 7.5 Meter 66 2544.00 100.00 45.00 254400.00 2.65 438204.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

8 7.5 Meter 77 1371.00 100.00 45.00 137100.00 2.65 236154.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

9 7.5 Meter 88 1034.00 75.00 45.00 77550.00 2.65 133579.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD

10 7.5 Meter 99 1289.00 75.00 45.00 96675.00 2.65 166522.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
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Barrier LAND METHOD
11 7.5 Meter 10 10 744.00 45.00 45.00 33480.00 2.65 57669.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD
12 7.5 Meter 66 0.00 0.00 0.00 0.00 2.50 0.00 222 GOVT. CaO 45 CROSS
Safety WAST SECTION
Barrier LAND METHOD
Total 1800173.00 3100794.00
2A.2.4.12: Calulation of Reserves - I
SI.No. Cross Sectional Influence Depth (m) | Volume (m?®) |Bulk Density | Resource UNFC code Type of Name of the | Grade (%) |Method used
section/Bloc | area/ block (m) (t/m>) Quantity (t) Land radical for resource
k area (in Sq estimation
mtr)
1 11 3138 80.00 45.00 251040.00 2.65 432416.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD
2 22 4442 70.00 45.00 310940.00 2.65 535594.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD
3 33 3972 67.00 45.00 266124.00 2.65 458398.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD
4 44 4475 80.00 45.00 358000.00 2.65 616655.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD
5 55 2726 90.00 45.00 245340.00 2.65 422598.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD
6 5A 5A 1310 68.00 45.00 89080.00 2.65 153440.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD
7 66 1280 100.00 45.00 128000.00 2.65 220480.00 122 GOVT.WAS CaO 45 CROSS
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TE LAND SECTION
METHOD

8 77 1650 100.00 45.00 165000.00 2.65 284212.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD

9 88 1550 75.00 45.00 116250.00 2.65 200240.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD

10 99 1950 75.00 45.00 146250.00 2.65 251915.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD

11 10 10 1150 45.00 45.00 51750.00 2.65 89139.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD

12 66 54 17.00 28.00 918.00 2.50 2295.00 122 GOVT.WAS CaO 45 CROSS
TE LAND SECTION
METHOD

Total 2128692.00 3667382.00
2A.2.4.13: Calculation of Reserves -11
Mineral LIMESTONE
Reserves/ Resources estimated as on 02/01/2022
UNIT of estimation tonnes
A. Mineral Reserve
Classification Code Quantity Grade Remark
Forest Non Forest Total Forest Non Forest
1. Proved Mineral 111 0.00 0.00 0.00 0 0 Nil
Reserve (A)
2. Probable Mineral 121 0.00 0.00 0.00 0 0 Nil
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Reserve (A)
3. Probable Mineral 122 0.00 2295.00 2295.00 0 FILLAR GRADE Avg. Grade Range
Reserve (A) -Ca0 45.67%, MgO
4.92 to 18.18%, Si02
1.02. to 73.01%
B. Remaining Resources
Classification Code Quantity Grade Remark
Forest Non Forest Total Forest Non Forest
1. Feasibility Mineral 211 0.00 0.00 0.00 0 0 Nil
Resource (B)
2. Prefeasibility 221 0.00 0.00 0.00 0 0 Nil
Mineral Resource (B)
3. Prefeasibility 222 0.00 0.00 0.00 0 0 Nil
Mineral Resource (B)
4. Measured Mineral 331 0.00 0.00 0.00 0 0 Nil
Resource (B)
5. Indicated Mineral 332 0.00 0.00 0.00 0 0 Nil
Resource (B)
6. Inferred Mineral 333 0.00 0.00 0.00 0 0 Nil
Resource (B)
7. Reconnaissance 334 0.00 0.00 0.00 0 0 Nil
Mineral Resource (B)
Total Mineral Resources (A+B) : 2295.00
2A.2.4.13: Calculation of Reserves -11I
Associated Mineral (DOLOMITE)
Mineral DOLOMITE
Reserves/ Resources estimated as on 02/01/2023
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UNIT of estimation 2
A. Mineral Reserve
Classification Code Quantity Grade Remark
Forest Non Forest Total Forest Non Forest
1. Proved Mineral 111 0.00 0.00 0.00 0 0 Nil
Reserve (A)
2. Probable Mineral 121 0.00 0.00 0.00 0 0 Nil
Reserve (A)
3. Probable Mineral 122 0.00 3665087.00 3665087.00 0 FILLAR GRADE Avg. Grade Range
Reserve (A) -Ca0-2.12 t0 31.00 %,
Mg0O-0.92 to 21.18%,
Si02-1.02 to 52.01%
B. Remaining Resources
Classification Code Quantity Grade Remark
Forest Non Forest Total Forest Non Forest
1. Feasibility Mineral 211 0.00 0.00 0.00 0 0 Nil
Resource (B)
2. Prefeasibility 221 0.00 0.00 0.00 0 0 Nil
Mineral Resource (B)
3. Prefeasibility 222 0.00 3100794.00 3100794.00 0 FILLAR GRADE Avg. Grade Range
Mineral Resource (B) -Ca0-2.12t0 31.00 %,
MgO-0.92 to 21.18%,
Si102-1.02 to 52.01%
4. Measured Mineral 331 0.00 0.00 0.00 0 0 Nil
Resource (B)
5. Indicated Mineral 332 0.00 0.00 0.00 0 0 Nil
Resource (B)
6. Inferred Mineral 333 0.00 0.00 0.00 0 0 Nil
Resource (B)
7. Reconnaissance 334 0.00 0.00 0.00 0 0 Nil
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Mineral Resource (B)

6765881.00

Total Mineral Resources (A+B) :

2A.2.5: Future Exploration Proposal

2A.2.5.1: Geological Mapping

SI.N. Year Scale Area Covered (Ha)
1 2023-2024 1:1000 19.71
2A.2.5.2: Ground Geophysical Survey
SI.No. Year Type of Survey Spacing (m) Total line (km) Area Covered Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
(Ha)
From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil
2A.2.5.3: Pitting
Number of Pits
Nil
SI.No. Year Land Type Pit ID Length of Pit Width of Pit Depth of Pit Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
(m) (m) (m) From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

2A.2.5.4: Trenching

Number of Trenches

Nil
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Min (m) Max (m) Avg (m)
Nil Nil Nil
2A.2.5.4.2: Area Covered Under Trenching
Co-ordinates
SI.No. Year Land Type Trench ID Length of Width of Depth of Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
Trench (m) Trench (m) Trench(m)
From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil
2A.2.5.5: Exploratory Drilling
2A.2.5.5.1: Core Drilling & Non-Core Drilling
SI.No. Year In Forest Area In Non Forest Area Total Total Meter
Borehol
No. of Total Mtr  |Type Borehole | Grid Interval No. of Total Mtr  [Type Borehole | Grid Interval Orenote
Borehole Borehole
1 2023-2024 0 0.00 Nil 0.00 14 800.00 800.00 14 800.00
2A.2.5.6: Exploratory Mining
SI.No. Year Pit ID Length in meter Width in meter Depth in meter Volume (m?)
1 Nil Nil Nil Nil Nil Nil

2A.2.5.7: Sampling
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SI.No. Year Type of Sample  [Number of Samples | Area Covered(Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
Proposed
From To From To
1 2023-2024 Rock Chip 800 19.71 23:39:16.37 23:39:30.66 80:34:40.45 80:35:10.73
2A.2.5.8 Petrographic & Mineralgraphic Studies
SI.No. Year Type of Sample Number of Samples Proposed
1 2024-2025 Mineral
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Chapter 2B : Geology & Exploration UG : NA
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Chapter 3: Mineral Beneficiation / Processing
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Name of The Ore/Mineral

Limestone and Dolomite

3.1: Mineralogy of the ROM ore/ Mineral

SI.No Valuable Mineral Name Approx. Mineral % Gangue Mineral/s name Approx. Mineral Gangue %
1 Limestone 100.0000 NA 0.0000
2 Dolomite 65.0000 Siliceous Material 35.0000
3.2: Complete Chemical Analysis of the ROM Ore/Mineral
SI.No Radical Wt%
1 Cao 43.0000
2 Sio2 4.0000
3 MgO 3.0000
4 A1203 2.5000
5 Fe203 2.0000

3.3: Crushing Section

3.3.1: Primary Crushing

Not Applicable
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SI.No Type of Crusher Make Capacity of Crusher(tph) Feed Size(mm) Product Size(mm)
1 Nil Nil Nil Nil Nil
3.3.3: Tertiary Crushing
SI.No Type of Crusher Make Capacity of Crusher(tph) Feed Size(mm) Product Size(mm)
1 Nil Nil Nil Nil Nil
3.4: Grinding Section
3.4.1: Dry Grinding
SI.No Type of Mill Stages Make of the Feed Flow Feed Product Size Type of Make Aperture Size | Classifier / Classifier /
Mill Rate(tph) Size(mm) Mill Screen of Screen/Clas Screen Screen
Discharge(m sifier (mm), if undersize oversize (tph)
m) applicable (tph)
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
3.4.2: Wet Grinding
SI.No Type of Stages Make of the | Feed Flow Feed Product |Type of Scr | Aperture | Classifier / | Classifier / [Water Requ [Fresh Water | Recirculate
Mill Mill Rate(tph) Size(mm) Size(mm) |een/Classifi [Size of Scre Screen Screen irement(l/h) [Requiremen |(d Water(l/h)
er en/Classifie | undersize oversize t(I/h)
r (mm), if (tph) (tph)
applicable
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

3.5: Dry Processing
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SI.No Type of Stages Make Capacity(tph) Aperture Size of Feed Size(mm) Product (mm) Product Quality(if
Screen/Classifer Screen/Classifier applicable)
(mm), if applicable
1 Nil Nil Nil Nil Nil Nil Nil Nil
3.5.2: Other Operations
SI.No Type of equipment / Stages, if applicable Make Capacity(tph) Feed Size(mm) Product-Mid (tph), if Product-Tail (tph)
operation available
1 Nil Nil Nil Nil Nil Nil Nil
3.5.3: Product Quality
Products Wt% In Tonnes Size (Range) mm Complete chemical analysis
Concentrate Nil Nil Nil Nil
Sub-grade Nil Nil Nil Nil
Rejects Nil Nil Nil Nil
3.6: Wet Processing
3.6.1: Scrubbing / Washing
SI.No Type of Stages, if Make Capacity(tph) [ Feed Size(mm) | Product Size Product Water Require Fresh Water Recirculated
Scrubbers / applicable (mm) Quality, if ment(1/h) Requirement Water (I/h)
washers available (1/h)
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
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SI.No Type of Stages, if Make Capacity(tph) | Aperture Size Feed Product Size Product Water Require | Fresh Water | Recirculated
screen / applicable of Screen/Clas Size(mm) (mm) Quality, if ment(1/h) Requirement Water (I/h)
classifiers sifier (mm), if available (1/h)
applicable
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
3.6.3: Gravity Separation
SI.No Type of Stages, if Make Capacity(tph) Feed Product Product-Mid | Product-Tail |[Water Require | Fresh Water | Recirculated
separators applicable Size(mm) (Conc) (tph) (tph), if (tph) ment(l/h) Requirement Water (I/h)
(jig, table, available (1/h)
spiral, etc.)
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
3.6.4: Magnetic Separation
SI.No Type of Stages, if Make Capacity(tph) Feed Product-Mag | Product-Mid | Product non- |[Water Require | Fresh Water | Recirculated
magnetic applicable Size(mm) (tph) (tph), if Mag (tph) ment(l/h) Requirement Water (I/h)
separators available (I/h)
(magnetic
intensity)
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
3.6.5: Flotation
SI.No Type of Stages Make Capacity(tph) | Feed Size(mm) | Product-Float Product non- | Water Require Fresh Water Recirculated
flotation (rougher/ (tph) Float (tph) ment(l/h) Requirement Water (I/h)
equipment cleaner, etc), if (I/h)
(froth/ column) applicable

146

148



213

CHHAPARWATH 1971HECT (48838601149

1 Nil Nil Nil Nil | Nil | Nil Nil Nil Nil Nil
3.6.6: Other Operations
SI.No Type of Stages, if Make Capacity(tph) Feed Product-Conc | Product-Mid | Product-Tail [Water Require | Fresh Water | Recirculated
equipment / applicable Size(mm) (tph) (tph), if (tph) ment(l/h) Requirement Water (I/h)
operation available (I/h)
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
3.6.7: Product Quality (wet processing)
Products Wt% In Tonnes Size (Range) mm Complete chemical analysis
Concentrate Nil Nil Nil Nil
Sub-grade Nil Nil Nil Nil
Rejects Nil Nil Nil Nil
3.7: Overall Product Quality (Dry cum Wet Processing)
Products Wt% In Tonnes Size (Range) mm Complete chemical analysis
Concentrate Nil Nil Nil Nil
Sub-grade Nil Nil Nil Nil
Rejects Nil Nil Nil Nil

3.8: Disposal Method for tailing/ rejects

effect (if any)

a) Explain the disposal method for tailing or reject from processing plant with detail chemical / Nil
mineral analysis of tailing
b) Size and capacity of tailing pond, toxic effect of such tailings, process adopted to neutralise its Nil

147

149



214

CHHAPARWATH 1971HECT (48838601150

c) Any other data (if available)

Nil

3.9: Overall water requirement of mining and mineral processing

Indicate quantity, source of supply, disposal of water and extent of recycling and chemical
analysis of water

Water_balance_chart.pdf

3.10: Flow sheets and charts

Material balance chart of mineral processing plant(s) (each stage of process) Nil
Attach flow sheet of beneficiation of plant(s) Nil
Any other data (if applicable) Nil
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Chapter 4A: Mining Operations

Mechanized
4A.1.1: Existing Method of Mining
Choose one or more HEMM with deephole drilling None None None
Mechanized
4A.1.2: Proposed Method of Mining
Choose one or more HEMM with deephole drilling None None None
Reasons for Proposed Changes Nil
4A.2: Operational Parameters
4A.2.1: Inventory of Existing Pits & Dumps
4A.2.1.1: Pits
SI.No. Pit ID Pit Status Area Covered by Pit(Ha) Pit Dimensions(L*W*D)
1 Pit-1 Active 4.62 475%80-115%25-28
4A.2.1.2: Dumps and Stacks
4A.2.1.2.1: Dump Details
‘ SI.No. ‘ Dump ID ‘ Dump Status ‘ Type of Dump [ Total of Dump ‘ Area Covered ‘ Height(m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
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Quantity(t) by Dump(Ha) From To From To
1 MW-1 Active Waste 75528.00 0.94 6.00 23:39:24.39 23:39:26.00 80:34:53.82 80:35:00.24
4A.2.1.2.2: Stack Details
SI.No. Stack ID Type of Stack Total Stack of | Area Covered by Height(m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
tity(t Stack(H
Quantity(t) ack(Ha) From To From To
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil
4A.2.1.3: Details of stabilised dumps
SI.No. Dump ID Number of Terraces Average Height of Lenght of Toe Lenght of Garland Area Stablized(Ha) [Method of Stablization
Terraces(m) Wall(m) Drain(m)
1 Nil Nil Nil Nil Nil Nil Nil
4A.2.2: Opencast Mining
4A.2.2.1: Bench Parameters
Pit ID Year Max Min Width | Slope of Max Minimum | Slope of Overall |Number of |Number of |Number of |Max Depth | Depth of | Max Slope
Height of of the the Bench | Height of | Width of | the Bench | Slope of |Benchesin [Benchesin |Benches in of Water Angle of
the Benches in | in Over the the in Mineral Pit Top Soil Over Mineral | Workings Table Haul
Benches in Over Burden [Benchesin |Benchesin | (degree) (degree) Burden (m) (mRL) |Roads (1xx
Over Burden (degree) Mineral Mineral n)
Burden (m) (m) (m)
(m)
Pit-1 & 2 (2023-2024 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10
Pit-1 & 2 [2024-2025 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10
Pit-1 & 2 [2025-2026 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10
Pit-1 & 2 (2026-2027 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10
Pit-1 & 2 [2027-2028 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 4 40.00 10.00 10
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4A.2.2.2: Yearwise Opencast Development - I Continue
SI.No. Year Pit ID Bench |Direction | Bulk Bulk Top Soil Over Over ROM ROM |Recovery | Mineral |Productio [Productio | Ore to
Density | Density | Volume | Burden | Burden | Volume | Quantity Reject (t) [ n Main |n Associa [OB Ratio
of Overb of (Length x | Volume | Quantity |(Length x (t) (t) ted (t) (ton/m?)
urden Mineral | Width x |(Length x (t) Width x
(BD1) (BD2) Height) | Width x Height)
(ton/m?) |[(tonn/m?) (m>) Height) (m?)
(m?)
1 2023-202 [ PITLII |TIHOITV NE 2.00 2.65 0.00 128665.0 |257330.0 | 110452.0 [292697.8 1.00 0.00 292697.8 | 428.00 2.2750
4 V VI VII 0 0 0 0 0
2 2024-202 [ PITL I |TITOIIV NE 2.00 2.65 0.00 125840.0 |251680.0 |114208.0 [302651.2 1.00 0.00 302651.2 | 428.00 2.4050
5 V VI VII 0 0 0 0 0
3 2025-202 [ PITLII |TIHOITV NE 2.00 2.65 0.00 167635.0 1335270.0 |163478.0 [433216.7 1.00 0.00 433216.7 | 428.00 2.5840
6 V VI VII 0 0 0 0 0
4 2026-202 | PITLII |TITOIIV NE 2.00 2.65 0.00 98723.00 |197446.0 |183505.0 [486288.2 1.00 0.00 486288.2 | 428.00 4.9260
7 V VI VII 0 0 5 5
5 2027-202 | PITLII |(TITOIIV NE 2.00 2.65 0.00 77440.00 [154880.0 |143978.0 |381541.7 1.00 0.00 381541.7 | 428.00 4.9270
8 V VI VII 0 0 0 0
Total 1196606. 1896395. 0.00 1896395. | 2140.00
00 65 65
4A.2.2.2 Yearwise Opencast Development - I End
SI.No. Year Pit ID Total Topsoil Volume | Total Over Burden Total Over Burden Total ROM Volume | Total ROM Quantity
(m>) Volume (m?) Quantity (t) (m>) (t)
1 2023-2024 Pit-1 & 2 0.00 128665.00 257330.00 110452.00 292697.00
2 2024-2025 Pit-1 & 2 0.00 125840.00 251680.00 114208.00 302651.00
3 2025-2026 Pit-1 & 2 0.00 167635.00 335270.00 163478.00 433216.20
4 2026-2027 Pit-1 & 2 0.00 98723.00 197446.00 183505.00 486288.00
5 2027-2028 Pit-1 & 2 0.00 77440.00 154880.00 143978.00 381543.00
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Total 0.00 | 598303.00 1196606.00 715621.00 1896395.20
4A.2.2.3: Transportation & Hauling Equipment
SI.No. Type Make Capacity (m?) No. of Equipments
1 Tipper Tata 25.20 16
4A.3: Material Handling Summary
4A.3.1: Studies Undertaken
Title Study Undertaken Attachment (only pdf allowed)

Blast Vibration Study Report Yes Vibration_study_mines.pdf

Slope Stability Study Report Yes UT_for_Pit_Slope_Stability.pdf

Recovery Study Report Yes UT_for_Recovery_Test.pdf

Hydrological Study Report Yes UT_for_Hydrological_study.pdf

Mineral Beneficiation Study Report No Nil

Subsidence Study Report No Nil

Geotechical Study Report Yes UT_for_Geotechnical_Study.pdf

Any Other Study Report Yes UT_for_Timely Exploration.pdf

Bulk Density Study Report Yes Bulk Density_report.pdf
4A.3.2: Insitu Mining

SI.No. Year Waste Quantity(t) ROM Quantity(t) Total Handling (t) ROM Quantity ROM Quantity Ore to OB Ratio Grade Range (%)
Saleable Mineral (t) | Mineral Reject (t) (ROM Quantity /
Waste Quantity)
1 2023-2024 257330.00 292697.00 550027.00 292697.00 0.00 1.14 28.85-31.07
2 2024-2025 251680.00 302651.00 554331.00 302651.00 0.00 1.20 28.85-31.07
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3 2025-2026 355270.00 433216.00 788486.00 433216.00 0.00 1.22 28.85-31.07
4 2026-2027 197446.00 486288.00 683734.00 486288.00 0.00 2.46 28.85-31.07
5 2027-2028 154880.00 381541.00 536421.00 381541.00 0.00 2.46 28.85-31.07
Total 1216606.00 1896393.00 3112999.00 1896393.00 0.00
4A.3.3: Dump workings
SI.No. Year Dump ID |Latitude (dd:mm:ss.ss) Longitude Area (m2) Avg Volume Total Proposed | Proposed | Proposed Grade | Justificati
(dd:mm:ss.ss) Height of (m?) Dump Dump Recovery Waste Range on
. T - T Dump (m) Quantity | Handling of Quantity (%)
rom 0 rom 0 (t) Quantity | Saleable | (t) (A-B)
(t) (A) Mineral
(O(B)
1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
4A.3.4: Calculation Summary
Year 2023-2024 2024-2025 2025-2026 2026-2027 2027-2028 Total
(A) Total ROM quantity 292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00
(V)
(B) Saleable ore from 292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00
ROM (t)
(C) Proposed Dump 0.00 0.00 0.00 0.00 0.00 0.00
Handling Quantity (t)
(D) Saleable Ore 0.00 0.00 0.00 0.00 0.00 0.00
recovered from dump
workings (t)
(E) Total Saleable Ore 292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00
(t)(=B+D)
(F) Total Quantity 292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00
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Handled (t)(=A+C) | |

4A.4: Machine Calculation

4A.4.1: Machine Requirement Summary

Number of Average Working Days in One Year (A) 300

Number of Shifts per Day (B) 1

Material Handling Required per Day (t) ((D)=Largest of (Q1,Q5)/(A)) 2562
Material to be Handled per Shift (t) ((E)=(D)/(B)) 2562
Handling Required per Hour (t) ((F)=(E)/8 hours) 350.96
Effective Shift Time 7 hrs 30 mins

4A.4.2: Shovel / Excavator Requirement

Effective Shift Time 7 hrs 30 mins
SI.No. Type Bucket |Bucket Fill Swell Tonnage Machine | Efficiency |Cycle time | (G) TPH Total Yearly Maximum |Number of | Standby
Capacity | Factor (B) | Factor (C) Factor Utilization (%) (E) (sec) (F) |=TPH(G) [ Hours (H) | handling [handling of | excavator | excavator
(m>)(A) (m>/t) (D) |Factor (%) =((3600 x | =Number | by one the machines (L)
U) AxBxC |of working | Excavator |material by | required
xDxEx days x () (H=(Gx this K)y=Q1/
U)/F) |Number of H) machine I
shifts/day during the
x Effective block
shift hours period (t)
)
1 Hydraulic 1.00 0.9 0.9 2.65 0.90 0.90 80 78.23 2100 164283.00 | 768486.00 4.68 0
Excavator

4A.4.3: Dumper Requirement
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Effective Shift Time 7 hrs 30 mins
SI.No. Total Hour | Capacity | Speed of Lead Time taken | Queuing, | Queuing, |Total Time | No. of Total trans Yearly Maximum |Number of Plus
s=Number of the dumper | Distance to cover Loading | Unloading to Trips / hr = | portation | handling [|handling of [ dumpers Standby
of working | Dumpers (KMPH) (KM) (i1) |distance in | Time at Time complete (60 /vi) |per hour =( by one the will be (x1) | dumper
days (W)x (t) (B) (1) minutes(iii Shovel during one trip(vi) B X vii) dumper |[material by | =(x/1x) (xii1)
Number of )=(@11/1) x | (min) (iv) [ unloading | = (iii + iv (ix)=AX this
shifts/day 60 (min) (v) +V) TPH machine
x Effective during the
shift hours block
(Machine period (t)
Requireme (x)
nt
Summary)
(A)
1 2100 20.00 20.00 3.00 9.00 9.00 3.00 21.00 2 57 120120.00 | 768486.00 6 1
4A.4.4: Drill Machine Requirement
Effective Shift Time 7 hrs 30 mins
SI.No. Type of |Depthof H | Spacing Burden Bulk Bulk Yield per | Yield per Annual |Drilling Re (Drilling Re | Rate of Required | Stand by
Drill ole(includi (m) (m) Density of | Density of | Hole (t) Meter Target quirement | quirement | Drilling No. of Drill
ng Sub- Waste Mineral (t/m) = Known (t) | per Day per Shif | per Hours |drills (m/c)
grade (t/m?) (t/m?) Yield per (m) = t(m) (m/hr) = |=Required
Drilling Hole (Annual Drilling Re | rate of
(m) (t)/Depth Target quirement | drilling in
of Hole(in Known (t) per Shif t( | meters per
cluding / Yield per m)/Effecti | hr./ Actual
Sub-grade Meter ve Shift rate of
Drilling (t/m) Time drilling in
(m)) )/Number meters per
of Average hr of the
Working machine
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Days in deployed
One Year
(A)
1 Hydraulic 6.50 2.50 2.00 2.00 2.65 76.00 11.69 683734.00 194.96 190.00 25.33 1.00 1
4A.4.5: Machine Deployment Details
4A.4.5.1: Excavator & Loading Equipment
SI.No. Type Make Capacity (m?) No. of Equipments
1 HYDRAULIC EXCAVATOR KOBELCO 1.00 3
2 JCB JCB BACKHOLE LOADER 0.26 1
4A.4.5.2: Dozers Details
SI.No. Type Make Capacity (hp) No. of Equipments
1 Nil Nil Nil Nil
4A.4.5.3: Drilling Details
SI.No. Type Make Capacity (t) Diameter of Hole(mm)
1 WAGON DRILL ATLAS COPCO 25.00 104.00
4A.5 Blasting Requirement
4A.5.1: Blasting & Explosive Requirement in Waste/Development
SI.No. Drill Pattern / Burden of Number of Yield per Frequency of Maximum Charge per Charge per Explosive  |Powder Factor [ Depth Of
Spacing of Holes (m) Rows / Rings Holes in Blasting in a Number of Hole (kg) Round (kg) [ Requirement in Hole
Holes (m) Waste (m®) Week Holes Blasted Per Month in |Development /
in a Round Development | Waste (t/kg)
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(k)
| 3 2.5 4 50 6 15 14 208 5000 7 6
4A.5.2: Blasting & Explosive Requirement in Mineral / Ore

Type of Explosive Type of Explosives used / to be Used

Slurry Explosives Aluminised Slurry Explosives (Large Diameter)

SI.No. | Total Total [Spacing | Burden |Numbe | Yield |Freque | Maxim | Noof |Charge |Charge |Explosi |Powder | Pop Plaster | Use of [Capacit | Second | Depth
ROMp [ROMp of of r of per ncy of um [(HolesR | per per ve Req | Factor |Shootin [Shootin |Rockbr y ary Of
roposed |roposed | Holes | Holes | Rows | Holes |Blasting | Numbe |equired | Hole | Round |[uireme [ in Ore |g(noof |g(noof | eaker Blasting | Hole

to be to be (m) (m) n in a r of to be (kg) (kg) nt Per | (t/kg) |Boulder |Boulder Require
handled |handled ROM | Week | Holes |Blasted Month S) S) ments
in CU in Zone Blasted per for
M/annu | CUM/ (m’) ina | Round ROM
m day Round Zone
Blasting
(kg)
1 0 0 2.5 2 3 400 6 10 10 16.667 | 166.7 6 6 0 0 1 40 0 6
4A.6: Man Power Deployment
4A.6.1: Managerial
SI.No. Particular Number of Persons in Number of Persons in Number of Persons in Number of Persons in Total No. of Persons per
Shift 1 Shift 2 Shift 3 General Shift day
1 Ist Class 0 0 0 1 1
2 2nd Class Manager 0 0 0 1 1
3 Mechanical Engineer 0 0 0 1 1
4 other 0 0 0 1 1
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SI.No. Particular Number of Persons in Number of Persons in Number of Persons in Number of Persons in Total No. of Persons per
Shift 1 Shift 2 Shift 3 General Shift day
1 Foreman 0 0 0 1 1
2 Mine-mate 0 0 0 1 1

4A.6.3: Skilled Workers / Operators

SI.No. Particular Number of Persons in Number of Persons in Number of Persons in Number of Persons in Total No. of Persons per
Shift 1 Shift 2 Shift 3 General Shift day
1 Dumper Operator 0 0 0 10 10
2 Drill Operator 0 0 0 2 2
3 Operator 0 0 0 3 3
4 Other 0 0 0 5 5

4A.6.4: Semi-skilled Workers

SI.No. Number of Persons in Shift 1 | Number of Personsin Shift 2 | Number of Persons in Shift 3 | Number of Persons in General | Total No. of Persons per day
Shift
1 0 0 2 2

4A.6.5: Unskilled Workers

SI.No. Number of Persons in Shift 1 | Number of Persons in Shift 2 | Number of Persons in Shift 3 | Number of Persons in General | Total No. of Persons per day
Shift
1 0 0 17 17

4A.6.6: Others Specify

158

160



CHHAPARWATH 1971HECT (48838601161

225

SI.No. Particular Number of Persons in Number of Persons in Number of Persons in Number of Persons in Total No. of Persons per
Shift 1 Shift 2 Shift 3 General Shift day
1 other 0 0 0 17 17

4A.6.7: No of Persons Engaged Per Day

SI.No. Number of Persons in Shift 1 | Number of Persons in Shift 2 | Number of Persons in Shift 3 | Number of Persons in General | Total No. of Persons per day
Shift
1 0 0 0 17 17
No of Shifts per Day ((A) = Machine Requirement Summary (B)) 1
Average Daily Employment per Shift (B) = (Total Number of Person per Day) / (A)) 17
Material to be Handled per Shift ((C) = Machine Requirement Summary (E)) 2562

4A.6.8: Supervision

SI.No. Particular Qualification Requirement / Proposed In Position / Existing (Requirement / Proposed) Remarks
Strength - (In Position / Existing
Strength) = (-) Shortage /
(+) Excess
1 Assistant Manager SCC HOLDER 2 1 1 AS PER REQUIEMNET
2 Mine Foreman DIPLOMA IN MINING 2 1 1 DGMS QUALIFIED
AND FOREMAN
CERTIFATE HOLDER

4A.7: Waste Management

4A.7.1: Existing Dump

SI.No. Year Dump Id Type of Dump Proposed Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Dump Existing
Area (h tity (m’ D)
rea (ha) From To From To Quantity (m”) ump
Location
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1 2023-2024 | DUMP NO-1 Waste 0.94 7.00 23:39:24.39 23:39:26.00 80:34:53.82 80:35:00.24 75528.00 AS PER
SHOWN ON
PLAN
4A.7.2: New Dump
SI.No. Year Dump Id Type of Dump Proposed Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Dump New Dump
Area (ha) Quantity (m?) Location
From To From To
1 2023-2024 MW-1 Waste 1.29 10.00 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19 128665.00 AS PER
SHOWN ON
PLAN
2 2024-2025 MW-1 Waste 1.26 10.00 23:39:29.87 23:39:33.63 80:34:57.09 80:35:06.92 125840.00 AS PER
SHOWN ON
PLAN
3 2025-2026 MW-2 Waste 1.68 10.00 23:39:21.58 23:39:24.23 80:34:54.06 80:35:59.08 167635.00 AS PER
SHOWN ON
PLAN
4 2026-2027 MW-1 Waste 0.99 10.00 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19 98723.00 AS PER
SHOWN ON
PLAN
5 2027-2028 MW-1 Waste 0.77 10.00 23:39:21.58 23:39:24.23 80:34:54.06 80:35:59.08 77440.00 AS PER
SHOWN ON
PLAN
4A.7.3: Existing Stack
SI.No. Year Stack ID Type of Stack Proposed Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Stack [ Existing Stack
Area (ha) Quantity (m?) Location
From To From To
1 Nil 0 Nil 0.00 0.00 Nil Nil Nil Nil 0.00 0

4A.7.4: New Stack
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SI.No. Year Stack ID Type of Stack Proposed Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Stack New Stack
Area (ha) Quantity (m?) Location
From To From To
1 2023-2024 ST-1 Stack for 0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
mineral SHOWN ON
PLAN
2 2024-2025 ST-1 Stack for 0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
mineral SHOWN ON
PLAN
3 2025-2026 ST-1 Stack for 0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
mineral SHOWN ON
PLAN
4 2026-2027 ST-1 Stack for 0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
mineral SHOWN ON
PLAN
5 2027-2028 ST-1 Stack for 0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
mineral SHOWN ON
PLAN
4A.8: Mineral Waste Handling To Utilize As Minor Mineral
SI.No. Year Dump ID Type of Dump Proposed Area (ha) | Quantity Handled [Quantity Recovered | Name Of Minor Alternative Waste
() (1) Mineral Utilization (m?)
1 Nil Nil Nil Nil Nil Nil Nil Nil
4A.9: Use of Minerals
SI.No. Proposed Use Of Mineral Name Of Mineral Relevant Use Of Mineral Physical Specifications Chemical Specifications
Captive use in Own Industry DOLOMITE Birla Wall Care Putty Whiteness and Brightness 90

* Choose among these:

1. Captive use in own industry

2. Direct Selling
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3. Selling Post-Beneficiation /Up-gradation

*Select more than one, if applicable
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Chapter 4 B : Mining Operations UG : NA
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Chapter 5: Sustainable Mining

5.1: Sustainable Mining and SDF Implementations in Compliance of Rule 35 of MCDR’2017

The mining lease holder is monitoring his mining and allied activities as per the notified template of star rating and will be submit online its self assessment report before the 1st day of July every
year for the previous financial year, along with the soft copy of high resolution satellite images obtained from CARTOSAT-2 satellite LISS-IV sensors on the scale of cadastral map.,along with the
soft copy of Drone survey data (Digital Elevation Model i.e. DEM & Orthomosaic images).

(Total 200 characters)

Compliance of Vishakha Committee Guidelines for prevention of women harassment at Not Applicable
workplace

5.2: CSR INITIATIVES

5.2.1: 2023-2024

Details of Work Proposed during the Year / Cumulative Work done / Measures Taken
Measures Planned for the Affected Segment

5.2.1.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)

Nil Nil

5.2.1.2: Area for Water Storage & Recharge Facility

Area (Ha) Area (Ha)

0.50 0.00

5.2.1.3: Efforts Made towards Housing for Local Communities

Number of Houses Number of Houses

Nil Nil
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5.2.1.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.1.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.1.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries

Number of Beneficiaries

200

200

5.2.1.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries

Number of Beneficiaries

20

20

5.2.1.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries

Number of Beneficiaries

20

20

5.2.1.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.1.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries

Number of Beneficiaries

10

10

5.2.1.11: Adoption of ODF

Number of Toilets Built inside the Lease Area

Number of Toilets Built outside the Lease Area:

Number of Beneficiaries

1

1

50
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5.2.1.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed

Number of Swatchata Programmes Held

2

1

5.2.1.13: Efforts for green energy

Total energy consumption (KWh)

Green energy consumption (% of total)

20.00

5.00

5.2.1.14: Water & recycled use

Total water consumption (KLD)

Water recycled (% of total)

2.00

0.00

5.2.2: 2024-2025

Details of Work Proposed during the Year / Measures Planned for the Affected Segment

Cumulative Work done / Measures Taken

5.2.2.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)
0.00 0.00
5.2.2.2: Area for Water Storage & Recharge Facility
Area (Ha) Area (Ha)
0.50 0.00

5.2.2.3: Efforts Made towards Housing for Local Communities

Number of Houses

Number of Houses

0

0

5.2.2.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries

Number of Beneficiaries

0

0

166

168



233

CHHAPARWATH 1971HECT (48838601169

5.2.2.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries

Number of Beneficiaries

0

0

5.2.2.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries

Number of Beneficiaries

200

400

5.2.2.7: Efforts Made towards SKkill Development Programs to Local Communities

Number of Beneficiaries

Number of Beneficiaries

20

40

5.2.2.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries

Number of Beneficiaries

20

40

5.2.2.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries

Number of Beneficiaries

0

0

5.2.2.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries

Number of Beneficiaries

10

20

5.2.2.11: Adoption of ODF

Number of Toilets Built inside the Lease Area

Number of Toilets Built outside the Lease Area:

Number of Beneficiaries

1

1

100

5.2.2.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed

Number of Swatchata Programmes Held

2

1
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5.2.2.13: Efforts for green energy

Total energy consumption (KWh) Green energy consumption (% of total)
gy P

20.00 5.00

5.2.2.14: Water & recycled use

Total water consumption (KLD) Water recycled (% of total)
2.00 0.00
5.2.3: 2025-2026
Details of Work Proposed during the Year / Measures Planned for the Affected Segment Cumulative Work done / Measures Taken

5.2.3.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)

Nil Nil

5.2.3.2: Area for Water Storage & Recharge Facility

Area (Ha) Area (Ha)

0.50 0.00

5.2.3.3: Efforts Made towards Housing for Local Communities

Number of Houses Number of Houses

Nil Nil

5.2.3.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

5.2.3.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil
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5.2.3.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries

Number of Beneficiaries

100

500

5.2.3.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries

Number of Beneficiaries

20

60

5.2.3.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries

Number of Beneficiaries

20

60

5.2.3.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.3.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries

Number of Beneficiaries

10

30

5.2.3.11: Adoption of ODF

Number of Toilets Built inside the Lease Area

Number of Toilets Built outside the Lease Area:

Number of Beneficiaries

1

1

150

5.2.3.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed

Number of Swatchata Programmes Held

2

1

5.2.3.13: Efforts for green energy

Total energy consumption (KWh)

Green energy consumption (% of total)

20.00

5.00
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5.2.3.14: Water & recycled use

Total water consumption (KLD)

Water recycled (% of total)

2.00

0.00

5.2.4: 2026-2027

Details of Work Proposed during the Year / Measures Planned for the Affected Segment

Cumulative Work done / Measures Taken

5.2.4.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)
Nil Nil
5.2.4.2: Area for Water Storage & Recharge Facility
Area (Ha) Area (Ha)
0.50 0.00

5.2.4.3: Efforts Made towards Housing for Local Communities

Number of Houses

Number of Houses

Nil

Nil

5.2.4.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.4.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.4.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries

Number of Beneficiaries

100

500
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5.2.4.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries

Number of Beneficiaries

20

60

5.2.4.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries

Number of Beneficiaries

20

80

5.2.4.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.4.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries

Number of Beneficiaries

10

40

5.2.4.11: Adoption of ODF

Number of Toilets Built inside the Lease Area

Number of Toilets Built outside the Lease Area:

Number of Beneficiaries

1

1

200

5.2.4.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed

Number of Swatchata Programmes Held

2

1

5.2.4.13: Efforts for green energy

Total energy consumption (KWh)

Green energy consumption (% of total)

20.00

5.00

5.2.4.14: Water & recycled use

Total water consumption (KLD)

Water recycled (% of total)

2.00

0.00
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Details of Work Proposed during the Year / Measures Planned for the Affected Segment

Cumulative Work done / Measures Taken

5.2.5.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)
Nil Nil
5.2.5.2: Area for Water Storage & Recharge Facility
Area (Ha) Area (Ha)
0.50 0.00

5.2.5.3: Efforts Made towards Housing for Local Communities

Number of Houses

Number of Houses

Nil

Nil

5.2.5.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.5.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.5.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries

Number of Beneficiaries

100

600

5.2.5.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries

Number of Beneficiaries

20

80
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5.2.5.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries

Number of Beneficiaries

20

100

5.2.5.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries

Number of Beneficiaries

Nil

Nil

5.2.5.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries

Number of Beneficiaries

10

50

5.2.5.11: Adoption of ODF

Number of Toilets Built inside the Lease Area

Number of Toilets Built outside the Lease Area:

Number of Beneficiaries

1

1

250

5.2.5.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed

Number of Swatchata Programmes Held

2

1

5.2.5.13: Efforts for green energy

Total energy consumption (KWh)

Green energy consumption (% of total)

20.00

5.00

5.2.5.14: Water & recycled use

Total water consumption (KLD)

Water recycled (% of total)

2.00 0.00
5.3: Rehabilitation & Resettlement of Affected Persons
Particular 2023-2024 2024-2025 2025-2026 2026-2027 2027-2028
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Proposed Number of Project
Affected Persons(PAP)

Proposed Number of Person
for Alternate Arrangement for
Sustainable Livelihood

Proposed Number of Person
for Skill Training

Proposed Number of Person
Likely to get Direct
Employment

Proposed Number of Person
Likely to get Indirect
Employment

10

10

10

10

10

Proposed Project Affected
Families Skilled and Absorbed

Proposed Number of Project
Affected Families
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6.1: Status of Land
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Chapter 6: Progressive Mine Closure Plan

CHHAPARWATH 1971HECT (48838601177

Total Area Degraded Total mined out area Reclaimed and Rehabilitated Other Areas Reclaimed and
Rehabilitated
Total area under excavation in the Area under Area under utility | Area under Stack | Mined out Area | Mined outArea |Area under Water |Stabililized Waste | Virgin area under
lease Dumps(in hect) | services(in hect) yards(in hect) Reclaimed but fully Reservoir dump Green Belt (in
A d Mined O not Rehabilitated considered Rehabilitated (in hect)
_Area under tned Out area rehabilitated(in | from Reclaimed | Rehabilitated (in hect)
mining operation in the lease hect) area(in hect) hect)
13.04 1.56 0.94 0.00 0.00 1.56 0.00 0.00 0.00 0.00
6.2: Progressive Reclamation and Rehabilitation Plan
6.2.1: Backfilling
Quantity of Waste / Fill Material Available at Site (m?) 75528.00
Availability of Top Soil for Spreading (m?) 0.00
Proposed Spread Area (m?) 1200.00
6.2.1.1: Year Wise Proposal
SI.No Year Pit ID Area (m?) Top RL Bottom RL Estimated Expenditure (¥
INR)
1 2023-2024 PIT1 1200.00 450 433 250000.00
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6.2.2: Water Reservoir

Average Rainfall of The Area (mm) 0.00

Proposed Area under Water Storage 3.0

6.2.2.1: Preparations For Ground Water Recharging

6.2.2.1.1: Drilling Holes
Year Proposed no of Holes to be Drilled
2023-2024 Nil
2024-2025 Nil
2025-2026 Nil
2026-2027 Nil
2027-2028 Nil
6.2.2.1.2:Preparation of Course Gravel Bed
Year Proposed Area of Bed (LxW)
2023-2024 Nil
2024-2025 Nil
2025-2026 Nil
2026-2027 Nil
2027-2028 Nil
Please specify, if others
Nil

6.2.2.2: Protective measures (Please specify running meter)

6.2.2.2.1: Fencing

Year Proposed Fencing Length (m) Latitude(dd:mm:ss.ss) Longitude(dd:mm:ss.ss)
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From To From To
2023-2024 400 23:39:30.50 23:39:34.58 80:34:53.97 80:35:07.39
2024-2025 400 23:39:34.58 23:39:28.20 80:35:07.39 80:35:04.17
2025-2026 400 23:39:28.20 23:39:30.50 80:35:04.17 80:34:53.97
2026-2027 400 23:39:21.69 23:39:16.98 80:34:50.73 80:34:40.62
2027-2028 400 23:39:16.98 23:39:21.69 80:34:40.62 80:34:50.73

6.2.2.2.2: Retaining Wall
Year Proposed Wall Length (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To
2023-2024 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19
2024-2025 400 23:39:29.87 23:39:33.63 80:34:57.09 80:35:06.92
2025-2026 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19
2026-2027 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19
2027-2028 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19

6.2.2.2.3: Garland Drains
Year Proposed Bund Length (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To
2023-2024 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19
2024-2025 400 23:39:29.87 23:39:33.63 80:34:57.09 80:35:06.92
2025-2026 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19
2026-2027 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19
2027-2028 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19

6.2.3: Green Belt Development

177

CHHAPARWATH 1971HECT (48838601179

179



6.2.3.1: Cumulative work done (upto end of previous block of five years)
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SI.No Total Expenditure Incurred up to Last Area Covered (Ha) Number of Plants Survival Rate (%)
Year (INR)
1 Nil Nil Nil Nil

6.2.3.2: Year Wise Proposal

SI.No Year Green Belt Location (s) Area Proposed to be Number of Plants Expected Survival Rate | Estimated Expenditure (¥
Covered (Ha) Proposed (%) INR)
1 2023-2024 Barrier Zone 0.3786 421 80 21000
2 2024-2025 Barrier Zone 0.3786 421 80 21000
3 2025-2026 Barrier Zone 0.3786 421 80 21000
4 2026-2027 Barrier Zone 0.3786 421 80 21000
5 2027-2028 Barrier Zone 0.3786 421 80 21000
6.2.4: Use of Shallow Pits
6.2.4.1: Cumulative Work Done (upto end of previous block of five years)
SI.No Pit ID Work Done Area covered (m?) Total Expenditure Incurred (up to last
five year block) (¥ INR)
1 Nil Nil Nil Nil
6.2.4.2: Year Wise Proposal
SI.No Year Pit ID Total Area Suitable Area Total Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Remarks
Area(Ha) |Proposed for Crops Proposed for | Proposed - T - T
Crops (Ha) Grass (Ha) | Expenditure rom © rom ©
(¥ INR)
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1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

6.2.5: Pisciculture

6.2.5.1: Total Expenditure incurred as on Date (INR) Nil

6.2.5.2: Cumulative work done as on Date

SI.No Pit ID Area (m?) Expenditure (¥ INR)

1 Nil Nil Nil

6.2.5.3: Year Wise Proposal

SI.No Year Pit ID Area (m?) Estimated Expenditure (¥ INR)
1 Nil Nil Nil Nil
6.2.5.4: Source of Water for Pisciculture Nil
6.2.5.5: Whether the quality of water has been assessed & found to be suitable for Yes
Pisciculture

6.2.6: Recreational Facility

6.2.6.1: Total Expenditure Incurred (up to last five year block) (INR) Nil

6.2.6.2: Cumulative work done as on Date

SI.No Pit ID Area (m?) Expenditure (¥ INR)

1 Nil Nil Nil

6.2.6.3: Year Wise Proposal
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SI.No Year Type of Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Estimated
Recreational Expenditure (INR)
Facility From To From To
1 2023-2024 Educational 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00
2 2024-2025 Sports 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00
3 2025-2026 Educational 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00
4 2026-2027 Sports 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00
5 2027-2028 Educational 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00
6.2.7: Dump Area Stabilization & Development
SI.No Year Dump ID No of Terraces | Average Height | Length of Toe Length of Area Stabilized Method of Estimated No of Check
of Terraces (m) Wall (m) Garland Drain (Ha) Stabilization | Expenditure (¥ Dams
(m) INR)
1 Nil Nil Nil Nil Nil Nil Nil Nil
6.2.8: Other Form of Reclaiming the Area
6.2.8.1: Cumulative work done as on Date
SI.No Total Expenditure incurred as on Date (INR) Work Done
1 Nil Nil
6.2.8.2: Year Wise Proposal
SI.No Year Work Proposals Estimated Expenditure (INR)
1 2023-2024 Nil Nil
2 2024-2025 Nil Nil
3 2025-2026 Nil Nil
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4 2026-2027 Nil Nil
5 2027-2028 Nil Nil
6.2.9: TopSoil Management
6.2.9.1: Cummulative Work Done as on Date
SI.No Top Soil Generated (m?) Top Soil Utilized (m?) Topsoil Stored (m?) Total expenditure incurred as on date
()
1 Nil Nil Nil Nil

6.2.9.2: Year Wise Proposal

SI.No Year Topsoil Generated (m?) (A) Topsoil Utilized (m?) (B) Topsoil Stored (m?) (A-B) Estimated Expenditure (INR)
1 2023-2024 Nil Nil Nil Nil
2 2024-2025 Nil Nil Nil Nil
3 2025-2026 Nil Nil Nil Nil
4 2026-2027 Nil Nil Nil Nil
5 2027-2028 Nil Nil Nil Nil
6.2.10: Tailings Dam Management
SI.No Year Yearly generation Total capacity of | Measures Proposed | Yearly Utilization | Disposal of Tailing |Tailing Dam Design | Structural Stability
of Tailing (m?) (A) | Tailing Pond (m?) for Periodic of Tailing (m?) (B) to Tailing Pond Studies
Desilting (m®) (A-B)
1 2023-2024 Nil Nil Nil Nil Nil Nil Nil
2 2024-2025 Nil Nil Nil Nil Nil Nil Nil
3 2025-2026 Nil Nil Nil Nil Nil Nil Nil
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4 2026-2027 Nil Nil Nil Nil Nil Nil Nil
5 2027-2028 Nil Nil Nil Nil Nil Nil Nil
6.2.11: Land Use of Lease Area at the Expiry of Lease Period
Total Area Degraded Non Degraded Total mined out area Reclaimed and Other Areas Reclaimed and Rehabilitated
area Rehabilitated
Mined Out Area under Area under Area under | Area undistur Mined out Mined Area under Stabililized Virgin area | Rehabilitated | Rehabilitated
area in the Dumps(in the Tailing utility bed/virgin Area outArea fully Water Waste dump | under Green Area under Area under
lease hect) Dam services(in Reclaimed but | Rehabilitated Reservoir Rehabilitated | Belt (in hect) utility Tailing dam
hect) not from considered (in hect) services(in (in hect)
rehabilitated(i | Reclaimed Rehabilitated hect)
n hect) area(in hect) (in hect)
10.40 0.00 0.00 0.00 9.31 4.59 4.72 2.50 0.00 0.00 0.00 0.00
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Chapter 7: Financial Assurance/ Performance Surety (AREA PUT TO USE)

2023-2024

Consolidated View of Financial Assurance

SI.No Particular Area put to use at Start of Year (ha) Additional Requirement (ha) (B) Total (ha) (C=A + B)
(A)
1 Area under Mining 4.62 0.44 5.06
2 Topsoil stacking 0.00 0.00 0.00
3 Overburden/Waste Dumping 0.94 1.29 2.23
4 Mineral Storage 0.00 0.50 0.50
5 Infrastructure (Workshop, 0.00 0.00 0.00
Administrative Building etc.)

6 Roads 0.06 0.01 0.07
7 Railway 0.00 0.00 0.00
8 Tailing Pond 0.00 0.00 0.00
9 Effluent Treatment Plant 0.00 0.00 0.00
10 Mineral Separation Plant 0.00 0.00 0.00
11 Township Area 0.00 0.00 0.00
12 Others to specify 0.00 0.30 0.30

Total 5.62 2.54 8.16

2024-2025

Consolidated View of Financial Assurance
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SI.No Particular Area put to use at Start of Year (ha) Additional Requirement (ha) (B) Total (ha) (C=A + B)
(A)
1 Area under Mining 5.06 0.63 5.69
2 Topsoil stacking 0.00 0.00 0.00
3 Overburden/Waste Dumping 2.23 1.26 3.49
4 Mineral Storage 0.50 0.00 0.50
5 Infrastructure (Workshop, 0.00 0.00 0.00
Administrative Building etc.)

6 Roads 0.07 0.01 0.08
7 Railway 0.00 0.00 0.00
8 Tailing Pond 0.00 0.00 0.00
9 Effluent Treatment Plant 0.00 0.00 0.00
10 Mineral Separation Plant 0.00 0.00 0.00
11 Township Area 0.00 0.00 0.00
12 Others to specify 0.30 0.30 0.60

Total 8.16 2.20 10.36

2025-2026
Consolidated View of Financial Assurance
SI.No Particular Area put to use at Start of Year (ha) Additional Requirement (ha) (B) Total (ha) (C=A + B)
(A)
1 Area under Mining 5.69 1.54 7.23
2 Topsoil stacking 0.00 0.00 0.00
3 Overburden/Waste Dumping 3.49 1.68 5.17
4 Mineral Storage 0.50 0.00 0.50
5 Infrastructure (Workshop, 0.00 0.00 0.00
Administrative Building etc.)
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6 Roads 0.08 0.00 0.08
7 Railway 0.00 0.00 0.00
8 Tailing Pond 0.00 0.00 0.00
9 Effluent Treatment Plant 0.00 0.00 0.00
10 Mineral Separation Plant 0.00 0.00 0.00
11 Township Area 0.00 0.00 0.00
12 Others to specify 0.60 0.30 0.90

Total 10.36 3.52 13.88

2026-2027
Consolidated View of Financial Assurance
SI.No Particular Area put to use at Start of Year (ha) Additional Requirement (ha) (B) Total (ha) (C=A + B)
(A)
1 Area under Mining 7.23 0.00 7.23
2 Topsoil stacking 0.00 0.00 0.00
3 Overburden/Waste Dumping 5.17 0.00 5.17
4 Mineral Storage 0.50 0.00 0.50
5 Infrastructure (Workshop, 0.00 0.00 0.00
Administrative Building etc.)

6 Roads 0.08 0.00 0.08
7 Railway 0.00 0.00 0.00
8 Tailing Pond 0.00 0.00 0.00
9 Effluent Treatment Plant 0.00 0.00 0.00
10 Mineral Separation Plant 0.00 0.00 0.00
11 Township Area 0.00 0.00 0.00
12 Others to specify 0.90 0.30 1.20

Total 13.88 0.30 14.18
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2027-2028

Consolidated View of Financial Assurance

SI.No Particular Area put to use at Start of Year (ha) Additional Requirement (ha) (B) Total (ha) (C=A + B)
(A)
| Area under Mining 7.23 0.00 7.23
2 Topsoil stacking 0.00 0.00 0.00
3 Overburden/Waste Dumping 5.17 0.00 5.17
4 Mineral Storage 0.50 0.00 0.50
5 Infrastructure (Workshop, 0.00 0.00 0.00
Administrative Building etc.)

6 Roads 0.08 0.00 0.08
7 Railway 0.00 0.00 0.00
8 Tailing Pond 0.00 0.00 0.00
9 Effluent Treatment Plant 0.00 0.00 0.00
10 Mineral Separation Plant 0.00 0.00 0.00
11 Township Area 0.00 0.00 0.00
12 Others to specify 1.20 0.30 1.50
Total 14.18 0.30 14.48

Grand Total 14.48

Financial Assurance

Financial Assurance

Category A Mining Lease

Total Area Proposed to be put to use in Amount of Bank Gurantee (Lac INR) Valid till (dd/mm/yyyy) Upload copy of Bank Gurantee as attachment
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hect(Year 1 to 5)

14.48 72.40 31/03/2028 Annexure_Merged.pdf
Category B Mining Lease
SI.No Total Area Proposed to be put to use | Amount of Bank Gurantee (Lac INR) Valid till (dd/mm/yyyy) Upload copy of Bank Gurantee as
in hect(Year 1 to 5) attachment
1 Nil Nil Nil Nil
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8.1: General

Chapter 8: Review of Previous Proposals (Not applicable for fresh grant)

8.1.1: Lease Area Utilization
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Sl1. No. Type of land use (in ha) Area at the beginning of Area proposed under Actual Area utilized in the Deviation Reasons for deviation
the proposal period activity proposal period
1 Mining 4.34 0.29 0.27 -0.02 Due to variation in
demand in market and
covid-19 pandemic
conditions
2 Mineral storage 0.32 5.50 0.00 -5.5 Due to variation in
demand in market and
covid-19 pandemic
conditions
3 Mineral Beneficiation 0.00 0.00 0.00 0 Nil
plant
4 Township 0.00 0.00 0.00 0 Nil
5 Tailing Pond 0.00 0.00 0.00 0 Nil
6 Railways 0.00 0.00 0.00 0 Nil
7 Roads 0.06 0.00 0.00 0 Nil
8 Infrastructure (Workshop, 0.00 0.00 0.00 0 Nil
administrative building
etc.)
9 OB/waste dump 0.00 2.40 0.94 -1.46 Due to variation in
demand in market and
covid-19 pandemic
conditions
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implementation of SDF at
mine level including
- Environment Protection
- CSR & other welfare
activities in peripheral area
(Explanation: Expenditure is
not over and above the
statutory levies imposed by the
Government; However, THIS
EXCLUDES
CONTRIBUTION TO DMF
& NMET and is over and
above the statutory levies
imposed by the Government.)

implementation (b)

10 Top soil preservation 0.00 0.00 0.00 0 Nil
11 Others 0.00 0.07 0.00 -0.07 Due to variation in
demand in market and
covid-19 pandemic
conditions
12 Total area put to use 4.54 8.43 1.40 -7.03 Due to variation in
demand in market and
covid-19 pandemic
conditions
13 Excavated area reclaimed 0.00 0.00 0.00 0 Nil
14 Waste dump area 0.00 0.00 0.00 0 Nil
reclaimed
15 Undisturbed Area 15.17 6.74 13.77 7.03 Due to variation in
demand in market and
covid-19 pandemic
conditions
Total 19.71 0.00 0.00 0
8.1.2: SDF and CSR Expenditures
Activity Proposals Achievement Deviation Reasons for deviation
Total expenditure incurred for 10% of Royalty (a) Total Expenditure for SDF
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CSR (Corporate Social Nil Nil Nil Nil Nil
Responsibility) spending at the
mine level in Proposal Period
(as per Companies Act, 2013
or otherwise)

8.2: Technical Details

8.2.1: Exploration

Reasons for
deviation

Particulars Proposals Achievement Deviation

Boreholes Pits Trenchs Boreholes Pits Trenchs Boreholes Pits Trenchs

Number of 23 Nil Nil 9 Nil Nil -14 Nil Nil
Boreholes/ Pits/
Trenches

Exploration
under G1
category has
been started
from
25.04.2022 and
is likely to be
complied
during the
present
proposal period

Boreholes 920 651 -269
Meterage (If

Exploration
under G1

Boreholes
selected in first
row) (m)

category has
been started
from
25.04.2022 and
is likely to be
complied
during the
present
proposal period

Grid

100

190
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category has
been started
from
25.04.2022 and
is likely to be
complied
during the
present
proposal period

G Axis 00 0 0 Exploration
upgradation under G1
during Proposal category has
Period as per been started
guidelines of from
MEMC Rule 25.04.2022 and
2015) 1s likely to be
complied
during the
present
proposal period
Area converted 19.71 0 -19.71 Exploration
under G1 from under G1
G2/G3 category has
been started
from
25.04.2022 and
is likely to be
complied
during the
present
proposal period
8.2.2: Mine Development (Opencast/ Underground/ Both/ Dump Mining)
Particulars Proposals Actual Deviation Reasons for deviation
8.2.2.1: Generation of Ore/Waste While Development
Ore 3400.00 2307.00 -1093.00 Due to variation in demand in market

and covid-19 pandemic conditions
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Waste 0.00 0.00 0.00 Nil
Generated Waste while ROM Nil Nil Nil Nil
recovery
Dumping Site (For Surface) 2.40 0.94 -1.46 Nil
Removal of waste/ over burden in 196078.00 71882.00 -124196.00 Nil
cubic meters
8.2.2.2: Excavation
Lateral extent 0.47 0.40 Nil Nil
Vertical extent 30.00 25.00 Nil Nil
8.2.3: Mining operation: Dump Mining
Particulars Proposals Achievement Deviation Reasons for deviation
Handling of Material Nil Nil Nil Nil
Waste Generated post recovery Nil Nil Nil Nil
Dumping site for waste Nil Nil Nil Nil
8.2.4: Zero Waste Mining
Particulars Proposals Achievement Deviation Reasons for deviation
Alternative use / Disposal of Waste Nil Nil Nil Nil
Generated (excluding top soil)
8.2.5: Backfilling
Particulars Proposals Achievement Deviation Reasons for deviation
Site (Co-ordinates) 0 0 0 -
Area 0.0375 1.56 1.5225 No deviation
Depth 7 15.5 0 -
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Volume Backfilled (CuM) 2625 156444 153819 -
Backfilled Area available for 0.0375 00 -0.0375 -
Reclamation and Rehabilitation
Backfilled Area Reclaimed and 0.0375 1.56 1.5225 -
Rehabilitated
Balance Backfilled Area 0 0 0 -

8.2.6: Production of Mineral(s)

Particulars Proposals Achievement Deviation Reasons for deviation
8.2.6.1: ROM
Opencast 3400.0000 2307.0000 -1093.0000 Due to variation in demand in Market

and covid -19 pandemic conditions

8.2.6.2: Cleaned Ore

Opencast 0.0000 0.0000 0.0000 Nil

Dump Mining 0.0000 0.0000 0.0000 Nil

Recovery from Mineral Rejects or 0.0000 0.0000 0.0000 Nil
Tailings

Total 0.0000 0.0000 0.0000 Nil

8.2.7: Handling of Mineral Rejects/ Sub-Grade

Particulars Proposals Achievement Deviation Reasons for deviation
Generation of mineral rejects
Opencast Nil Nil Nil Nil
Dump Mining Nil Nil Nil Nil
Other recovery Nil Nil Nil Nil
Stacking of mineral rejects/ sub- Nil Nil Nil Nil
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grade mineral (Dump Id)

Blending of mineral reject / sub- Nil Nil Nil Nil
grade

8.2.8: Environment Compliances

Particulars Proposals Achievement Deviation Reasons for deviation

8.2.8.1: Top soil

Generation Nil Nil Nil Nil
Utilization Nil Nil Nil Nil
Stacking (Dump Id) Nil Nil Nil Nil
Reclamation Nil Nil Nil Nil
Rehabilitation Nil Nil Nil Nil

8.2.8.2: Afforestation (Dumps/Benches/Backfilled Area etc.)

2020 - 2021 315 0 -315 This is an arid region and is not
conducive for survival of plants
,water scarcity is also prevalent in the
area.Further local people and cattle
destroyed the plants however special
precautions will be taken in the
ensuing period.

2021 - 2022 315 0 -315 This is an arid region and is not
conducive for survival of plants
,water scarcity is also prevalent in the
area.Further local people and cattle
destroyed the plants however special
precautions will be taken in the
ensuing period.

2022 - 2023 315 0 -315 This is an arid region and is not
conducive for survival of plants
,water scarcity is also prevalent in the
area.Further local people and cattle
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destroyed the plants however special
precautions will be taken in the
ensuing period.

Nil Nil Nil Nil Nil

Nil Nil Nil Nil Nil

8.2.8.3: Afforestation (Green Belt)

2020 - 2021 30 0 -30 This is an arid region and is not
conducive for survival of plants
,water scarcity is also prevalent in the
area.Further local people and cattle
destroyed the plants however special
precautions will be taken in the
ensuing period.

2021 - 2022 30 0 -30 This is an arid region and is not
conducive for survival of plants
,water scarcity is also prevalent in the
area.Further local people and cattle
destroyed the plants however special
precautions will be taken in the
ensuing period.

2022 - 2023 30 0 -30 This is an arid region and is not
conducive for survival of plants
,water scarcity is also prevalent in the
area.Further local people and cattle
destroyed the plants however special
precautions will be taken in the
ensuing period.

Nil Nil Nil Nil Nil

Nil Nil Nil Nil Nil

Construction of check dams Nil Nil Nil Nil

Construction of Garland Drain (in Nil Nil Nil Nil
meter)

Construction of Retaining Walls (in Nil Nil Nil Nil
meter)
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8.2.8.4: Tailings
Generation Nil Nil Nil Nil
Utilization Nil Nil Nil Nil
Disposal Nil Nil Nil Nil
8.3: Socio-Economic Review
8.3.1: Rehabilitation & Resettlement for Project Affected People
Particulars Proposals Achievement Deviation Reasons for deviation
No. of Project Affected People Nil Nil Nil Nil
(PAP)
9oage of PAP for whom alternate Nil Nil Nil Nil
arrangements made for sustained
livelihood
% of project affected families given Nil Nil Nil Nil
employment
% of project affected families who Nil Nil Nil Nil
have been skilled by the lessee and
absorbed (% of total employment
given to affected families)
8.3.2 : Grievance Redressal
Grievances Received Nil Nil Nil Nil Nil

Grievances Redressed

8.3.3: Welfare and socio-economic development programs for local communities
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Particulars Nil Nil Nil Nil Nil

8.3.3.1 Support for Drinking Water & Agriculture

No. of Water Storage Tanks Nil Nil Nil Nil Nil
constructed

Drinking Water Facilities Nil Nil Nil Nil Nil

provided (Bore wells/ Pumps
etc.)
Irrigation Support provided Nil Nil Nil Nil Nil
(Canals/ Pumps etc.)
No. of Water tanks De-silted Nil Nil Nil Nil Nil
Water Treatment facilities Nil Nil Nil Nil Nil
provided (A/NA)
Amount of Water treated (in Nil Nil Nil Nil Nil

kL) (if selected A in above)

8.3.3.2 Support to Health & Medical Services

No. of persons identified from Nil Nil Nil Nil Nil
Occupational health diseases

No. of Health Camps/ Nil Nil Nil Nil Nil
Medicine Camps Organized

8.3.3.3 Support to Skill development & Education

Vocational Training Provided/ Support Provided

No. of employees undergone Nil Nil Nil Nil Nil
Vocational training

No. of other persons Nil Nil Nil Nil Nil
undergone Vocational training

Number of Literacy & Nil Nil Nil Nil Nil
Education Camps held/
Supported

8.3.3.4 Support to Transportation Services & Infrastructure

Expenditure on Transportation Nil Nil Nil Nil Nil
Services & Infrastructure
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Road development (m) in the Nil Nil Nil Nil Nil
peripheral area (not lease area)

No. of Public transport support Nil Nil Nil Nil Nil
provided (Ambulance/Buses/
School Vans etc)

8.3.3.5 Swatchata Programs: Creating/providing sanitation and healthy condition in and around the mine area

Adoption of ODF within mining lease area

No. of Toilets built in the Nil Nil Nil Nil Nil
Lease Area

Adoption of ODF in nearby villages

No. Of Toilets built in the Nil Nil Nil Nil Nil
villages

Provision for greenage recreational facility (Within Lease Area/ Outside)

Recreational Area Type Nil Nil Nil Nil Nil
(Picnic Spot/ tracks/Park Etc)

Area covered (For within Nil Nil Nil Nil Nil
Lease Area only)

Awareness program among Mine workers for Swatchata

No. of Swatchchta Nil Nil Nil Nil Nil
Programmes held
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Chapter 9 : Impact Assessment (NA)
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Chapter 10: Annexures

1. Upload Document

1.1 Upload Document

SI.No. Title Is Upload Document (only pdf allowed)
1 Letter of Intent /Letter of lease grant Nil Sanction_letter.pdf
2 Copy of lease deed executed Nil Lease_deed_executed.pdf
3 Copy of Declaration of Owner/Nominated Nil Nom_Owner_Decla.pdf
Owner in case of Company/partnership firm
4 ID & Address Proof of Owner/ Nominated Nil Photo_ID KCJ.pdf
Owner
5 Copy of Environment and Forest Clearence, Nil EC_with CTO.pdf
Consent to Establish, Consent to Operate
6 Copy of Registration of Company Nil Company_Articleship.pdf
(RoC)/Partnership firm (Registration) & Deed
7 Consent letter for Qualified Person Nil Consent_letter.pdf
8 Experience & Qualification Details of Nil QP_CERTIFICATE.pdf
Qualified Person
9 Certificate from QP Nil Nil
10 Copy of Bank Guarantee Nil New_Bank_Guarantee.pdf
11 Copy of Performance Surety Nil Nil
12 Copy of MDPA (as applicable) Nil Nil
13 Exploration details Nil Ann_12 Exploration_details & _ BH_Coordinat
es.pdf
14 Copy of feasibility Report Nil PEFR.pdf
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15 Copy of Study reports conducted as per Para Nil Ann_9 Copy_of_all_study_reports_& UT's.pd
4.3.1 f
16 Chemical and Mineralogical analysis report Nil Chemical_analysis_& Weight percentage.pdf
17 Any other Report or Certification as required Nil Ann_14_merged_(1).pdf
in the submitted Document.
18 Copy of Scale relaxation approval granted(if No Nil
applicable)
19 Mineral processing flowsheet with stage wise Nil Nil
recovery
20 Any Other Yes Ann_19.pdf
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Chapter 11: Plates (OC)

1. Upload Document

1.1 Upload Document

S.N. Title Is Upload Document
1 Lease sketch plan; Nil KEY_LOCATION_KHASHRA-Model.pdf
2 Surface Plan (KMZ format)(Georeferenced); Nil surface plan_.kmz

A statutory plan as per MCDR, 2017. The Plan
should be submitted showing different color
codes for:(1) Active Pits & Excavation area(2)
Excavated area reclaimed & rehabilitated
(3)Active dumps (4) Stabilized & rehabilitated
dump area , (5) Green belt (6) Mineral Stacks
(7) Utilities such as plant, buildings etc (8)
Lease boundary along with other details.)

3 Surface Geological Plan of the lease (KMZ Nil surace_geological_plan.kmz
format)(Georeferenced); The Plan should be
submitted showing different color codes for :

(1) Lithological/Geological Occurance (2) Area

under G1,G2,G3 & G4 (3) Active pits &
Excavation area (4) Dump Area (5) Mineral
Stacks (6) Lease boundary along with other
details.)

4 Surface Geological sections (in Pdf format); Nil SURFACE_GEOLOGICAIL-Model.pdf
Geological sections with different color coding
depicting all the features shown in Surface
Geological Plan. )

5 Five year Production and Development plan Nil five year.kmz
(.KMZ format)(Georeferenced); The Plan
should be submitted showing different color
coding for: (1) Active Pit and Excavation area ,
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(2) Year wise excavation proposal for year I to
V ((3) Active dump and yearwise dump
proposal for year [ to V (4) Year wise Dump
working proposal for year [ to V (6) Lease
boundary (with reference to chapter 4) along
with other details.)

CHHAPARWATH 1971HECT (48838601205

Five year Production and Development
sections (in pdf fromat); Year wise excavation
and dumping proposals with different color
coding depicting all the features as shown in the
Five year Production and development plan.)

Nil

FIVE_YEAR-Model.pdf

Progressive Mine Closure Plan (KMZ
format)(Georeferenced); The Plan should be
submitted showing different color coding for :
(1) Yearwise excavated area Reclaimed &
rehabilitated for year [ to V (2) Year wise
dump area to be stabilized and dump area to be
rehabilitatd for year [ to V (3) Year wise Green
area proposed from year I to V.(4) Any other
reclamation and rehabilitation measures
proposed.(5) Lease boundary ( with reference
to chapter 6) along with other details.)

Nil

pmcp_plan.kmz

Progressive mine Closure sections (in pdf
format); Year wise Progressive mine clouser
sections showing all the yearwise reclamation,
rehabilitaion proposals as depicted in the
Progessive mine clouser plan.)

Nil

PMCP_PLAN_&_ SECTION-Model.pdf

Conceptual Plan (.(KMZ
format)(Georeferenced); The Plan should
depict the staus of lease area as envisaged at the
end of life of Mine showing all the details.
Status of land use shall be depicted by different
color coding.)

Nil

CONCEPTUAL_PILAN.kmz

10

Conceptual Sections (pdf) format;

Nil

CONCEPTUAL_PERIOD_PIL.AN_ & SECTI

ON-Model.pdf

11

Geo referenced Cadastral Plan; Duly certified
by the State Government)

Nil

KHASRA DGPS.pdf
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12 Financial Assurance Plan (KMZ); Nil FAAP_PLAN.kmz
13 Environmental Plan (KMZ Nil ENVIRONMENT_PLAN_500-Model.pdf
format)(Georeferenced); As per MCDR, 2017
indicating all the details.)
14 Any other plan/section as deemed necessary Yes combine_pdf.pdf
by approving authority;
15 Five Year Production and Development Yes FIVE_YEAR_PRODUCTION_AND_DEVEL
sections (in pdf format); OPMENT_SECTIONS.pdf
16 LEVEL WISE SLICE PLAN; LEVEL WISE Nil Nil

SLICE PLAN (PDF FORMAT IN VISIBLE
SCALE))
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Chapter 11 : Plates(UG) : NA

Esigned by: @
Date: 07/03/2Q23404:15:38 PM
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Minccal Resvurces Uepactucat, Gove. OFf Madaya Pradesn
wivel e faarn, Sende e

_Khanij

211

— e — — - — _

| ;—_{A}Dmai-ls.'.ar Royalty Paid to Traasury D= = __

! l.ease Type: SA Application No: 3358 ;

]I PN Mo: 33561458 .

i Challan No 051/9999999/0853/11723/004544  Challan Dae. 10/11/2023 l

! CRN MRD(G85310112023000276 CIn: -

E Royalty Fees Amount T 5000.000 Payment Status: Success

|

hitps:/fekhanij.mp.gov.indAppPreviousHfrmPayToMRD.aspx

/———‘—.
Home
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Cyber Treasury
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212

Department of Finance . Government of ¥adhys Pradesh
Acknowledgement Receipt for Online Tax Payment
to BLP. State Government

/ Registration No,

TIN (Tax payment Identification Number) / Enrollment

Depositor/Dealer Name

UltraTech Cement Ltd Katni

Address

Phase 3 Rabul Bag, Gokul Dham, Katni, Katnl, Madhya Pradesh - 483501

District selected for Payment

Katri

Unigque Registration Number {URN}

MPTURNG91120230000895

Department and Offlce Name

Stamp and Resgistration ,

Challan Payment Period

2023-2024

Purpose Details

Assessment/ o
CRN Concerning Head of Account Chaljan Igentification Number Challan No. Amount{Rs.)
Period (cIN)
09/11/2023 to 0030-01-101-0027
MPTOD3009112023000022 { Court Fees realised in | SBINO006159003009112023691755 | 051/9999999/0030/11/23/043728 100.00
09/11/2023 stamps - Court Fees )

'Total Amount{in figures)

100.00

Total Amount{in words)

Cne Hundred Rupees Only

Name and Code of the Bank

STATE BANK OF INDIA (2)

Bank Reference Number CPADGANODS
Scrofl No 69175
Scroll Date 09/11/2023

Date of Transaction / Time of Transaction
(HH24:mm:ss)

09/11/2023 11:25:33

Transaction Status

Success

hllps:Hmptreasury.gov,inlMPCTP)‘porlaI,htm?actionFtag=printPaymentStathI%];ﬁ)t&registeredﬂ\l

212
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Google timeline images and maps indicating mining lease boundary

v AR R Siwanles K B W@ . @osaearr KD Qleailas MR o x | =
D% Xt vwn Zwk 0% L
R OV ETER TR YN TUOTIR IR TR Y EREERE bl H ia N

Y AN

&2 -‘m“ Ia&?ﬂ'-q-lé\?ﬁa

S Googe Lath fro
Be E@ Yew Took Add bHelp

Tinacely Dete. /137202 51 23,656494° on 30581750 &

Google Earth

Mining Lease area demarcated as per EC specified coordinates & DGPS survey
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Google Image dated 03.03.2020 Google Image dated 13.04.2024
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279 ) Annexure-14

HAAATAd
WA qer @fed Aure
AW
29-U, "w@fyet waw”, 3w fRew, e
BIF Ud Dad— 0755—2551795

E-mail : dirgeomn{mp.nic.in

/ /aRa/ /

0t fa s
HAD @fl /31 /90U, /A% —~13 /2024, Todex R deh @ 0=
Wi /930 / @iAST /B090—68 /2021, el faAid 08-05-2024 4 ufg weE ATER
aeT W e A fifes, gfe Rven @Ee e, ba-3, Wgd am de,
RrT-Fedl TAWSY =R AFAET AT WA R AT BWAE qedred agan fore
FeAl D WU HHIG 8 /43, 8/44, 8/45, 8/46, 8/47, 8/48, 8/49, 8/50, 8/51,
8/52 8/53, 8/54, 8/55, 8,/56, 8/57, 8/58, 8/59, 8/60, 8/61 T4 8/62 &I B

Al 15600 FRW 85 W T o1 Iea@fuger 30 4 &g Wiga v fie
24—12—2021 &1 WKIa far |

TSy AT BT AART &3 @ Wey A @S wid ufaded urd

fpaT THY S WREEE @ AER U4 IET & MR W AT Y-Asiiie ader
yfdeT SER IRRkd &9 W afe SIamEe @ Suderr U g 81 $aded
Tl @R SWIT ARG &9 BUAE qdd d9aN foren det @& ol gfy #

R &= (et § TfRia sgER) Suwer o T |

[ o = | omated & e & SUe 8
WomH0 | ¥bdi(20) | Wom0 | ¥HaI(e0) | Wo w0 | IHaI(20)
BURAE 8 /43 1.070 | 8/43 - 8/43 1.070
8/44 1070 | 8/44 - 8 /44 1.070
8/45 1070 | 8/45 - 8 /45 1.070
8/46 1070 | 8,/46 - 8/46 1.070
8/47 0.720 | 8/47 ~ 8/47 0.720
8/48 0710 | 8/48 - 8/48 0.710
8 /49 0.710 8/49 - 8/49 0.710
8 /50 1.070 | 8/50 — 8/50 1.070
8,/51 1.070 8 /51 = 8 /51 1.070
8/52 1.070 8 /52 = 8/52 1.070
8,/53 1.070 | 8/53 - 8,/53 1.070
8/54 1070 | 8/54 — 8/54 1.070
8,/55 1.070 8/55 — 8/55 1.070
8/56 0400 | 8/56 - 8/56 0.400
8/57/1 0.080 |8/57/1| 0.080 |8/57/1 —
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7 4 .
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Annexure-15

Chhaparwah Dolomite & Limestone Mines,

Ultratech Cement Ltd. ( Unit- Birla White Katni)

Chhaparwah Mines

Year Dolomite Limestone
Dispatch in MT Production in MT Dispatch in MT Production in MT
2013 28359.340 30094.310 0.000 0.000
2014 180441.070 179399.050 0.000 0.000
2015 260513.600 260513.600 0.000 0.000
2016 252875.000 252787.474 0.000 0.000
2017 264147.290 308920.045 0.000 0.000
2018 323227.314 302843.219 0.000 0.000
2019 295540.083 314311.059 0.000 0.000
2020 152251.808 152779.420 0.000 0.000
2021 206339.863 188776.150 500.000 671.420
2022 214429.830 189826.830 1043.790 1077.330
2023 122391.638 127702.970 539.940 560.000
2024 163406.430 164772.460 479.660 272.000
Up to June-25 88001.070 100375.000 0.000 0.000
Total 2551924.336 2573101.587 2563.390 2580.750
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Annexure-16

Ultratech Cement Ltd. ( Unit- Birla White Katni)
Dolomite & Marble purchase detail form outside party
FY Dolomite Marble Total
2013 16796.430 33438.720 50235.150
2014 35649.980 2243.910 37893.890
2015 21826.200 0.000 21826.200
2016 0.000 23093.082 23093.082
2017 0.000 21183.879 21183.879
2018 0.000 8178.035 8178.035
2019 0.000 37283.419 37283.419
2020 0.000 141794.913 141794.913 g
2021 50829.738 95269.270 146099.008 D
2022 160334.560 51884.448 212219.008
2023 173788.583 112445.626 286234.209
2024 172704.910 61088.560 233793.470
Upto Oct 2025 150510.810 16643.830 167154.700
Total 782441.211 604547.752 1386988.963
S
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Annexure-17

FY -Year

Prodution In
MT

2016-2017 334218

2017-2018 366038

2018-2019 409101

2019-2020 373626

2020-2021 379804

2021-2022 444948

2022-2023 482984

2023-2024 | 476618

2024-2025 500389

2025-2026 380543
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